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This affidavit/document Is nh;?
at Si. No 55 Y. Register >

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 797/2024

IN THE MATTER OF :

GAUTAM Vs STATE OF UTTAR PRADESH

JOINT INSPECTION REPORT ON BEHALF OF THE
DISTRICT MAGISTRATE, MUZAFFARNAGAR, 251001
UTTAR PRADESH, INDIA IN COMPLIANCE TO THE ORDER
DATED 18.11.2024 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN
ORIGINAL APPLICATION NO. 797 OF 2024 IN THE MATTER

OF GAUTAM Vs STATE OF UTTAR PRADESH. 4% .
g/

|, Umesh Mishra, aged about 52 years S/o Shri M.P.
Mishra, presently posted as District Magistrate, Muzaffarnagar

do hereby solemnly affirm and state on oath as under :

PREZNA
- §
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1. That the deponent is working on the above mentioned post and
being authorized officer in the captioned matter and well
conversant with the facts and circumstances of the case and
as such | am well conversant to swear this affidavit. {%_

2. That this Hon'ble National Green Tribunal, Principal Bench,
New Delhi (hereinafter referred as Hon'ble Tribunal) vide its
order dated 18.11.2024 in Original Application No. 797 of
2024 in the matter of Gautam Vs State of State of Uttar
Pradesh & Ors. instructed the following :- %’%’4{

“4. We may also notice hereat that in the Joint
Committee’s report dated 04.11.2024, facts with regard to air
poliution have been given in respect to various industrial units
but with regard to industrial effluent and discharge i.e. water
poliution, relevant facts have not been given.

9. Learned counsel appearing for State of UP stated that
some time may be granted to Joint Committee to submit
detailed further report covering aspect of discharge of effluent

and steps taken for its management and handling. %f‘m

6. Let such report be also submitted at least two days

3
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2. Therefore, the above report on behalf of District Magistrate,
Muzaffarnagar is submitted before this Hon'ble Tribunal for
perusal and kind consideration. L )

. T
ot L,‘u»(
Deﬁgnent
%, -
% %
VERIFICATION };3

I, the deponent named above, do hereby verify that the content
of all the paras of this affidavit is true to my knowledge and true on

the basis of records and as per Iegal advice. No part of it is false and
: Z

nothing material has been concealed. So help me GOD. %%s
A

Verified at Muzaffarnagar on 1y day of December, 2024. %/

j_\/vu\
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Deponent
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JOINT INSPECTION REPORT

(OCTOBER 17" TO 18t 2024 & NOVEMBER 25" TO 26", 2024)

IN THE MATTER OF

GAUTAM
VS.
STATE OF UTTAR PRADESH

[O.A. NO. 797/2024]

-PREPARED BY-

THE JOINT COMMITTEE OF CPCB, UPPCB AND DISTRICT

ADMINISTRATION MUZAFFARNAGAR

- CONSTITUTED BY -

HON’BLE NATIONAL GREEN TRIBUNAL

(ORDER DATED 20.08.2024 & 18.11.2024)
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DETAILED FACTUAL REPORT IN COMPLIANCE TO HON’BLE NATIONAL
GREEN TRIBUNAL (NGT) ORDER DATED 20.08.2024 and 18.11.2024 IN ORIGINAL
APPLICATION NO. 797/2024 IN THE MATTER OF GAUTAM VS STATE OF UP.

1. SUBJECT MATTER
Matter: Original Application no. 797/2024 titled Gautam Vs State of UP

Subject: Detailed factual report in compliance to Hon’ble NGT order dated 20.08.2024
and 18.11.2024 in OA No. 797/2024 in the matter of Gautam Vs State of UP in reference
to grievance registered by Hon’ble NGT on the basis of a letter petition dated 26.10.2023
sent by Gautam, s/o Virender r/o Makhiyali village, Muzaffarnagar.

2. HON’BLE NGT ORDER
Hon’ble NGT in OA No. 797/2024 in the matter of Gautam Vs State of UP directed the
following vide its order dated 20.08.2024 (ANNEXURE - I):
3.“The allegations made in the letter petition is ex-facie give rise to a substantial question
relating to environmental arising out of implementation of enactments mentioned in
Schedule-1 of NGT Act, 2010 but before taking any further action in the matter we find it
appropriate to obtain a Factual Report for which we constitute a Joint Committee
comprising Uttar Pradesh State Pollution Control Board, District Magistrate,
Muzaffarnagar and Central Pollution Control Board.
4. District Magistrate, Muzaffarnagar shall be the Nodal Agency for coordination and
compliance of this order.
5. Above Committee shall visit the site, collect relevant information and submit a Factual

Report within two months.”

Hon’ble NGT in OA No. 797/2024 in the matter of Gautam Vs State of UP directed the
following vide its order dated 18.11.2024 (ANNEXURE - 11):
4.“We may also notice hereat that in the Joint Committee’s report dated 04.11.2024,
facts with regard to air pollution have been given in respect to various industrial
units but with regard to industrial effluent and discharge i.e. water pollution,
relevant facts have not been given.
5. Learned counsel appearing for State of UP stated that some time may be granted to
Joint Committee to submit detailed further report covering aspect of discharge of

effluent and steps taken for its management and handling.
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6. Let such report be also submitted at least two days before next date by Joint

Committee.”

2.1. Issues highlighted by Applicant in Original Application No. 797/2024

Applicant has mainly highlighted the following issues in Original Application No.
797/2024:
i.  Significant air pollution is being caused by burning solid waste & plastic and
emission of black gases from various industrial units, namely M/s Balaji Paper
Mill, M/s Meenu Paper Mill, M/s Bageshwari Paper Mill, M/s Agarwal Paper Mill,
and M/s Tehri Paper Mill situated in village Makhiyaali, Muzaffarnagar.
ii.  In petition, the complainant has also raised issues related to various health
problems and accident due to emission of black ash by above mentioned industries.

3. COMPLIANCE REPORT
In compliance of Hon’ble NGT order dated 20.08.2024 and 18.11.2024, a joint committee
comprising officials from the Central Pollution Control Board (CPCB), Uttar Pradesh
Pollution Control Board (UPPCB) and representative from District Administration,
Muzaffarnagar carried out monitoring from October 17" to 18", 2024 and November 25%

to 26", 2024, to verify the factual status of the aforementioned issues.

3.1. Actions taken by the Committee

The petition included list of 5 nos. of industrial units, which was verified by UPPCB. The
joint committee carried out inspection/monitoring of these 5 industrial units on surprise
basis during October 17" to 18", 2024 and November 25" to 26", 2024 as below:

i.  Inspection of 5 industrial units as per the list provided by UPPCB to investigate
pollution issues w.r.t. effluent generation & discharge, effluent management
system, and solid waste management (i.e. plastic waste, boiler ash & ETP sludge):

1. M/s Tirupati Balaji Fibers Private Limited, Bhopa Road, Muzaffarnagar

2. M/s Meenu Paper Mills Private Limited, Bhopa Road, Muzaffarnagar

3. M/s Shree Bhageshwari Papers Pvt Ltd Unit- 1 & 2, Bhopa Road,
Muzaffarnagar

4. M/s Agarwal Duplex Board Mills Ltd, Bhopa Road, Muzaffarnagar, and

5. M/s Tehri Pulp and Paper Ltd Unit- 1 & 2, Bhopa Road, Muzaffarnagar

ii.  Stack emission monitoring in 5 industrial units mentioned above
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Survey of Makhiyaali village, Muzaffarnagar and monitoring of ambient air

quality.

The joint team conducted inspections w.r.t. various aspects, including the industrial

processes, water consumption patterns within the manufacturing processes. Additionally,

the team collected samples and gathered information on following:

V.
Vi.

Vii.

Verification of legal documents required to operate the industrial unit;
Collection of samples from Effluent Treatment Plant (ETP) - Inlet, Outlet &
Aeration tank for compliance verification;

Collection of secondary data such as logbooks of raw material consumption,
production, freshwater abstraction & consumption, effluent generation, reused &
discharge, details of effluent management scheme, etc.

Assessment of Groundwater withdrawal/fresh water consumption, groundwater
quality and effluent management;

Assessment of waste disposal practices i.e., hazardous waste, plastic waste;

Ash management i.e., ash generation and disposal; and

Stack emission monitoring of industrial units for analysis of emission quality.

3.2. Location map

All the industries mentioned in the Hon’ble NGT order dated 20.08.2024 are located in

Bhopa Road Industrial Cluster. Bhopa Road, situated in the Muzaffarnagar district, is ~14

Kms long which connects Muzaffarnagar city with Bhopa village and passes through the

villages Makhiyali, Jat Mujhera and Kasampura. An industrial cluster (~area-1.7 Km?) is
located between 29°28'6.32"-29°28'19.02" N and 77°44'19.40"-77°48'29.80" E, in the

stretch of ~6.76 Kms of the road. Among these units, four are located on the left-hand side

of Bhopa Road (when moving from Makhiyali towards Bhopa village), while the

remaining one is located on the right-hand side.



The map showing industries,

are shown below in Figure 1.

and ambient air monitoring locations in Makhiyaali village
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Figure 1: Map showing locations of industries, ambient air monitoring locations

3.3. Details of site visit

and village Makhiyaali

All 5 industries mentioned in Hon’ble NGT order dated 20.08.2024 and 18.11.2024 in OA
no. 797/2024, were found operational during visit (October 17" to 18", 2024 and November

25" to 26", 2024). Effluent and flue gas samples collected from these industries were

analysed in the laboratory of UPPCB. Information regarding statutory documents,

production details, effluent management, boiler details, ash management and air pollution

control measures was collected.

4. EXECUTIVE SUMMARY

4.1. Visit to industries mentioned in the Hon’ble NGT order dated 20.08.2024 and

18.11.2024

The committee carried out site visit in 5 industrial units mentioned in the petition. All 5

industrial units were found operational during visit and laboratory analysis of wastewater

10
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samples and stack emission samples show compliance w.r.t. consented norms. Details of

industries as per the inspection carried out by Joint committee is mentioned in Table 1 and 2 below:

Table 1: General details and compliance status of industries inspected by joint committee

S. Name of Valid Valid Valid ETP Air Pollution | Recipient Compliance
No. | industry Ground | Water Hazardous installed| Control  Device | drain status w.r.t
water and Air | Waste (Yes/No) (APCD) (Yes/No) effluent
NOCs consent | Authorization discharge
(Yes/No) | (Yes/No) | (Yes/No) norms and
*emission
norms
1. M/s Tirupati | Yes Yes Yes Yes Multi cyclone & Dhandera Complying
Balaji Fibers wet scrubber drain
Private Limited,
2. M/s Meenu | Yes Yes Yes Yes Dust Collector and | Dhandera Complying
Paper Mills Pwt. Wet scrubber drain
Ltd.
3. M/s Shree | Yes Yes Yes Yes Dust Collector & | Dhandera Complying
Bhageshwari wet scrubber drain
Papers Pvt Ltd
Unit-1 & 2,
4, M/s  Aggarwal | Yes Yes Yes Yes ESP Kukra drain | Complying
Duplex & Board
Mills Ltd.
5. M/s Tehri Pulp | Yes Yes Yes Yes ESP Dhandera Complying
and Paper Ltd drain
Unit-1 & 2,

Table 2: Details of production, freshwater consumption, effluent discharge and solid
waste management

S. Name of Production Specific Specific Plastic Waste Boiler Ash
No. | industry (MT/day) Freshwater Effluent (MT/day) (MT/ day)
Consented | Actual | Consumption | Discharge Estimated | Actual| Estimated | Actual
avg. (KL/MT) (KL/MT) avg. avg.
1. M/s Tirupati 150 91.37 4.59 3.33 3.19 1.05 | 217 0.83
Balaji Fibers
Private Ltd.
2. M/s Meenu 190 168.46 | 2.65 0.55 5.97 2.93 | 28.27 19.99
Paper Mills Pvt.
Ltd.
3. M/s Shree —| 100 109.22 | 7.94 2.72 Data not Data | 59.77 47.49
Bhageshwari | ‘£ provided not
Papers Pvt > provi
Ltd ded
o 100 51.43 29.95 13.30 Data not
= provided
)
4, M/s Aggarwal 160 162.86 | 8.0 4.43 5.55 1.33 | 2212 1.29
Duplex & Board
Mills Ltd.
5. M/s Tehri —| 250 194.57 | 4.52 2.43 6.25 753 | 77.24 77.95
Pulp and =
Paper Ltd >

11
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No.

Name of
industry

Production Specific Specific Plastic Waste Boiler Ash
(MT/day) Freshwater Effluent (MT/day) (MT/ day)
Consented | Actual | Consumption | Discharge Estimated | Actual| Estimated | Actual
avg. (KL/MT) (KL/MT) avg. avg.
| 350 246.17 | 2.60 2.0 8.10
£
)

5. DETAILED REPORT
The report is prepared in two parts, which are as follows:

Part 1 (sub-section 5.1) consists of observations and findings of the visit to industries
mentioned in the Hon’ble NGT order dated 20.08.2024 and 18.11.2024.
Part 2 (sub-section 5.2) provides details about the ambient air quality in Makhyaali

village.

5.1. Observations and findings of the visit to industries mentioned in the Hon’ble NGT
order dated 20.08.2024 and 18.11.2024

The petitioner in the matter of OA No. 797/2024 raised issue that air pollution is being

caused by burning solid waste & plastic, and emission of black gases by following

industrial units:

a. M/s Tirupati Balaji Fibers Private Limited, Bhopa Road, Muzaffarnagar
b.

C.
d.

€.

M/s Agarwal Duplex Board Mills Ltd, Bhopa Road, Muzaffarnagar

M/s Meenu Paper Mills Private Limited, Bhopa Road, Muzaffarnagar

M/s Shree Bhageshwari Papers Pvt Ltd Unit- 1 & 2, Bhopa Road, Muzaffarnagar, and
M/s Tehri Pulp and Paper Ltd Unit- 1 & 2, Bhopa Road, Muzaffarnagar

The schedule of visit to above mentioned industries is given in Table 3 below:

Table 3: Schedule of visit of industries mentioned in the Hon’ble NGT order dated

20.08.2024 and 18.11.2024

S. Name of industrial unit Operational | Date of
No. status inspection
1. M/s Tirupati Balaji Fibers Private Limited, Bhopa | Operational | October 17, 2024
Road, Muzaffarnagar & November 25,
2024
2. M/s Meenu Paper Mills Private Limited, Bhopa | Operational | October 17, 2024
Road, Muzaffarnagar & November 25,
2024
3. M/s Shree Bhageshwari Papers Pvt Ltd Unit- 1 & 2, | Operational | October 17, 2024
Bhopa Road, Muzaffarnagar 56 2N4ovember 25,

12
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S. Name of industrial unit Operational | Date of
No. status inspection
4. M/s Agarwal Duplex Board Mills Ltd, Bhopa Road, | Operational | October 18, 2024
Muzaffarnagar & November 26,
2024
5. M/s Tehri Pulp and Paper Ltd Unit- 1 & 2, Bhopa | Operational | October 18, 2024
Road, Muzaffarnagar 56 l2\l4ovember 26,

The observations (industry-wise) made by the joint committee are as follows:

i. M/s Tirupati Balaji Fibers Private Limited, Bhopa Road, Muzaffarnagar, Uttar
Pradesh-251001
a. Statutory compliance:
e Unit is having valid Consent to Operate (CTO) issued under Water Act,
1974 and Air Act, 1981 having validity up to 31.12.2024.
e Unitis having valid Authorization issued under the provisions of Hazardous
and Other Wastes (Management and Transboundary Movement) Rules,
2016 having validity up to 20.12.2027.
e Unit is having valid No Objection Certificates (NOCs) for abstraction of
ground water from 01 borewell having validity up to 18.01.2027.
b. Production detail:
e Consented production: writing, printing & kraft paper @ 150 MT/day using
waste paper as raw material.
e Average production: As per logbook data (01.09.2024 to 24.11.2024), the
average daily production was 91.37 MT/day.
e Average raw material consumption: As per logbook data (01.09.2024 to
24.11.2024), the average daily raw material consumption was 105.70
MT/day.
c. Operational status:
e Unit was found operational during visit on 17.10.2024 and 25.11.2024.
d. Freshwater abstraction:
e Unit has 01 no. of borewell, in functional condition. Electromagnetic flow
meter with totalizer found installed at borewell.
e Permitted withdrawal quantity: 600 KLD
e Average daily withdrawal quantity: 419.877 KLD
e Specific freshwater consumption: 4.59 KL/MT of paper production.

13



e.

Effluent management:

As per CTO, unit has permission to discharge 350 KLD of treated effluent.
Wastewater is partially recycled back in process at paper machine section.
Treatment scheme: Raw effluent - Bar screen -> Hill screen >
Equalization Tank—> Primary Clarifier-> Aeration Tank - Secondary
Clarifier > Dual Media Filter - Discharge.

V-notch was found installed at inlet and V-notch with ultrasonic flowmeter
at outlet of ETP. Unit has not installed Electromagnetic flow meter with
totalizer at recycled effluent reuse point (i.e. line carrying recycled effluent
at paper machine).

Effluent analysis results: Samples were collected from ETP inlet, ETP outlet

& aeration tank, and analysis results are given below:

Parameter Sampling location ~ Consented Compliance w.r.t
ETP ETP outlet discharge norms i consented
. ischarge norms
inlet
pH 5.94 7.4 6.5-8.5 Complying
TSS (mg/l) 300 23 50 Complying
TDS (mg/l) 2700 1350 - Complying
BOD (mg/l) 400 15 30 Complying
COD (mg/l) 1650 140 250 Complying
0&G (mg/l) - 5.40 10 Complying
Aeration tank: MLSS-2500 mg/l & MLVSS-2000 mg/I

Boiler details:

Unit has installed 01 no. of boiler of capacity 15 TPH and same was found
operational during visit.

Unit is using wood chips, bio-briquettes, Bagasse & husk as fuel in the boiler
for meeting the steam requirements in production section. As per logbook
data (01.09.2024 to 24.11.2024), the average daily fuel consumption in

boiler is given below:

Type of fuel | Bagasse | wood | Briquettes Husk Total
chips
Total (MT) | 1134.39 | 1364.37 | 894.23 3392.99 | 1134.39
Avg. daily 42.01 47.05 44.71 44.64 42.01
(MT/day)

14
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e Unit has one pyrolysis plant of capacity 10 TPD installed within its
premises. Plastic waste generated from production process is used as raw
material in pyrolysis plant for generation of pyro fuel oil.

g. Ash management:

e Unit has made agreement (effective from 23.12.2023) with Sh. Nitin Kumar
s/o Sh. Jagmohan, owner of Brick Kiln namely M/s Shiva Brick Field, Vill-
Naseerpur, Muzaffarnagar for disposal of boiler ash (for manufacturing of
bricks).

e As per logbook data, average ash generation during 01.09.2024 to
24.11.2024 was 0.83 MT/day.

h. Air pollution control measures:

e Unit has provided stack of height 30 m attached with 15 TPH boiler
equipped with Multi cyclone & wet scrubber as Air Pollution Control
Device (APCD).

I.  Stack emission monitoring:

e Particulate Matter (PM) — 48.4 mg/Nm?® (against the stipulated norm of 80
mg/Nmd)

e Sulphur dioxide (as SO2)- 22.0 mg/Nm? (against the stipulated norm of 600
mg/Nmd)

e Oxides of Nitrogen (NOx)- 36.0 mg/Nm® (against the stipulated norm of
300 mg/Nm?®)

Compliance status: Complying w.r.t notified effluent discharge and stack

emission norms.

ii. M/s Meenu Paper Mills Private Limited, Bhopa Road, Muzaffarnagar, Uttar
Pradesh-251203
a. Statutory compliance:
e Unit is having valid Consolidated Consent and Authorization (CCA) under
Water Act, 1974, Air Act, 1981, and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 having validity
up to 31.12.2024.
e Unit is having valid NOCs for abstraction of ground water from 02 nos. of
borewells having validity up to 26.07.2026.

b. Production detail:

15



e Consented production: Kraft paper @ 190 MT/day using waste paper @ 230

MT/day as raw material and captive power generation @1.5 MW.
e Average production: As per logbook data (01.09.2024 to 24.11.2024), the
average daily production was 168.46 MT/day, which is within the consented

production capacity of the unit.

c. Operational status:

e Unit was found operational during visit on 17.10.204 and 25.11.2024.

d. Freshwater abstraction:

e Unit has 02 nos. of borewells, both in functional condition. Electromagnetic

flow meter with totalizer found installed at both borewells
e Permitted withdrawal quantity: 1485 KLD

e Average daily withdrawal quantity: 445.97 KLD

e Specific freshwater consumption: 2.65 KL/MT of paper production.

e. Effluent management:

e As per CCA, unit has permission to discharge 300 KLD of treated effluent.

Wastewater is partially recycled back in process at paper machine section.

e Treatment scheme: Raw effluent - Bar screen - B2 thickener -
Equalization Tank—> Sedicell> Primary Clarifier-> Aeration Tank-1->
Aeration Tank-2-> Secondary Clarifier - Sand Filter - Discharge.

¢ V/-notch was found installed at inlet and V-notch with ultrasonic flowmeter

at outlet of ETP. Unit has installed Electromagnetic flow meter with

totalizer at recycled effluent reuse point (i.e. line carrying recycled effluent

at paper machine).

e Effluent analysis results: Samples were collected from ETP inlet, ETP

outlet, & aeration tank, and analysis results are given below:

259

Parameter Sampling location ~ Consented Compliance w.r.t
ETP ETP discharge norms | consented discharge
: norms
inlet outlet
pH 6.56 7.73 6.5-8.5 Complying
TSS (mg/l) 355 22 30 Complying
TDS (mg/l) 2400 1400 1600 Complying
BOD (mg/l) 378 18 20 Complying
COD (mg/l) 1576 128 150 Complying
0&G (mg/l) - 5.60 10 Complying
Aeration tank: MLSS-2800 mg/l & MLVSS-2200 mg/I

16
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f. Boiler details:
e The unit has installed 02 nos. of boiler (capacity-11 TPH & 12 TPH) for
meeting steam requirements. Unit has also installed a turbine of capacity 1.5
MW.
e The unit was using rice husk, bagasse, coal & wooden chips as fuel in boiler.
As per loghook data (01.09.2024 to 24.11.2024), the fuel consumption in

boiler is given below:

Type of fuel | Straw/husk | Coal | Wooden chips | Bagasse Total
Total (MT) 1038.7 6449.11 1157.41 100.1 8745.32
Avg. daily 13.67 84.85 15.23 1.32 115.07
(MT/day)

g. Ash management:
e The unit has made agreement (effective from 06.01.2023) with Sh. Rahul
Batra S/o Dinesh Mohan Batra owner of Brick Kiln namely M/s Shiva
Bricks Supply, Vill-Sandhawli, Muzaffarnagar.
e As per logbook data, average ash generation during 01.09.2024 to
24.11.2024 was 18.30 MT/day.
h. Air pollution control measures:
e Unit has provided stack of height 35 m attached with boilers of 11 TPH and
12 TPH capacity equipped with dust collector & wet scrubber as APCD.
i. Stack emission monitoring:
e Particulate Matter (PM) — 46.2 mg/Nm? (against the stipulated norm of 80
mg/Nm?3)
e Sulphur dioxide (as SO,)- 26.0 mg/Nm? (against the stipulated norm of 600
mg/Nm?)
e Oxides of Nitrogen (NOx)- 46.0 mg/Nm? (against the stipulated norm of
300 mg/Nm?®)
Compliance status: Complying w.r.t notified effluent discharge and stack
emission norms.
iii. M/s Shree Bhageshwari Papers Pvt Ltd Unit- 1 & 2, Bhopa Road, Muzaffarnagar,
Uttar Pradesh-251001

a. Statutory compliance:
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Unit is having valid Consent to Operate (CTO) under Water Act, 1974 and
Air Act, 1981 having validity up to 31.12.2024 for both the units Unit-1 &
Unit-2.

Unit is having valid NOCs for abstraction of ground water from 02 nos. of
borewells having validity up to 31.07.2025 for both the units.

b. Production detail:

Consented production:

Unit — 1: Production of unbleached grade paper (i.e. Kraft paper) @ 100
MT/day using Waste paper as raw material

Unit — 2: Production of bleached grade paper (i.e. Writing & Printing) @
100 MT/day using Waste paper as raw material

Average production: As per logbook data (01.08.2024 to 16.10.2024), the
average daily production was 161.16 MT/day (Unit-1: 110.10 MT/day and
Unit-2: 51.06 MT/day), which indicates that Unit-1 is producing more than
the consented capacity of 100 MT/day. Unit-1 is advised to revise their CTO
for increased production capacity. (The logbook data from 17.10.2024 to
25.11.2024 not provided by the unit)

c. Operational status:

Unit was found operational during visit on 17.10.2024 and 25.11.2024.

d. Freshwater abstraction:

Unit has 02 nos. of borewells, both in functional condition. Electromagnetic
flow meter with totalizer found installed at both borewells.

Permitted withdrawal quantity: 2429 KLD (Unit-1: 1179 KLD & Unit-2:
1250 KLD) for both units.

Average daily withdrawal quantity: 2052.31 KLD (Unit-1: 765.33 KLD &
Unit-2: 1286.98 KLD) from Borewell-1 & 2.

Specific freshwater consumption: 7.94 KL/MT of paper production for unit-
1 and 29.95 KL/MT of paper production for unit-2.

e. Effluent management:

As per CCA, unit has permission to discharge 2900 KLD (unit-1: 1100 KLD
& unit-2: 1800 KLD) of treated effluent. Wastewater is partially recycled

back in process at paper machine section.

18

261



262

Treatment scheme: Unit -1 & 2: Raw effluent (after PDF) - Bar screen -
Equalization tank = Hill screen > Primary clarifier - Aeration tank -
Secondary Clarifier - Tube settler - Discharge into Dhandera drain

V — notch was installed at inlet of both ETPs and V-notch with ultrasonic
flowmeter was found installed at outlet of both the ETPs. Unit has installed
Electromagnetic flow meter with totalizer at recycled effluent reuse point
(i.e. line carrying recycled effluent at paper machine).

Effluent analysis results: Samples were collected from ETP inlet and outlet

of both ETPs and analysis results are given below:

Parameter Unit-1 Unit-2 Consented Unit-1 Unit-2
ETP |[ETP |ETP | ETP g:)srcmrge Compliance  w.rt
inlet | outlet | inlet | outlet consented discharge

norms

pH 533 | 75 | 692 | 752 6.5-8.5 | Complying | Complying

TSS (mg/l) | 210 25 | 230 | 26 30 Complying | Complying

TDS (mg/l) | 2800 | 1400 | 3000 | 1524 1600 | Complying | Complying

BOD (mg/l) | 320 13 | 360 | 16 20 Complying | Complying

COD (mg/l) | 1200 | 132 | 1500 | 140 150 Complying | Complying

0&G - 5.30 - 5.80 10 Complying | Complying

(mg/l)

Aeration tank of Unit-1: MLSS-2600 mg/l & MLVSS-2100 mg/I
Aeration tank of Unit-2: MLSS-2500 mg/l & MLVSS-2000 mg/I

f. Boiler details:

The unit has installed 01 no. of boiler of 36 TPH capacity for meeting steam
requirements. Unit has also installed a turbine of capacity 6 MW.

The unit was using Coal, Bagasse, Rice husk, RDF as fuel in boiler. As per
logbook data (01.08.2024 to 16.10.2024), the fuel consumption in boiler is

given below:

Type of fuel Coal | Bagasse | Rice husk | RDF | Total
Total (MT) 10720 0 2435 2914 | 16069
Avg. daily (MT/day) | 155.36 0 35.29 42.23 | 232.88

g. Ash management:

As per logbook data, average ash generation during 01.08.2024 to
16.10.2024 was 47.49 MT/day, which is less than the estimated ash
generation of 59.77 MT/day.
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e Unit has made agreement with M/s Malwa trading Company, Bhopa road,
Muzaffarnagar & M/s Ganpati Engineering & Construction Utility for
supply of ash to cement plants.

h. Air pollution control measures:

e Unit has provided stack of height 52 m attached with 36 TPH boiler

equipped with Electro Static Precipitator (ESP) as APCDs.
I.  Stack emission monitoring:

e Particulate Matter (PM) — 44.6 mg/Nm? (against the stipulated norm of 80
mg/Nm?®)

e Sulphur dioxide (as SO,)- 22.0 mg/Nm? (against the stipulated norm of 600
mg/Nm?®)

e Oxides of Nitrogen (NOx)- 40.0 mg/Nm? (against the stipulated norm of
300 mg/Nm?3)

Compliance status: Complying w.r.t w.r.t notified effluent discharge and stack

emission normes.

M/s Agarwal Duplex Board Mills Ltd, Bhopa Road, Muzaffarnagar, Uttar Pradesh-
251203

a. Statutory compliance:

e Unit is having valid Consolidated Consent and Authorization (CCA) under
Water Act, 1974 and Air Act, 1981 having validity up to 31.12.2027.

e Unit is having valid Authorization under the provisions of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016
having validity up to 26.02.2028.

e Unit is having valid No Objection Certificates (NOCs) for abstraction of
ground water from 02 nos. of borewells having validity up to 13.03.2026.

b. Production detail:

e Consented production: Duplex Board, MG Poster & kraft paper @ 160
MT/day using waste paper@190 MT/day as raw material and captive power
generation @3.0 MW.

e Average production: As per data provided by the unit, the average daily
production during 01.09.2024 to 24.11.2024 was 162.86 MT/day. Unit is

advised to revise their CCA for increased production capacity.
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e Average raw material consumption: As per data provided by the unit, the
average daily raw material consumption during 01.09.2024 to 24.11.2024
was 177.40 MT/day.

c. Operational status:
e Unit was found operational during visit on 18.10.2024 and 26.11.2024.
d. Freshwater abstraction:

e Unit has 02 nos. of borewells, both in functional condition. Electromagnetic
flow meter with totalizer found installed at both borewells.

e Permitted withdrawal quantity: 1980 KLD

e Average daily withdrawal quantity: 1302.92 KLD from Borewell-1 & 2

e Specific freshwater consumption: 8.0 KL/MT of paper production.

e. Effluent management:

e Asper CCA, unit has permission to discharge 800 KLD of treated effluent.
Wastewater is partially recycled back in process at paper machine section.

e Treatment scheme: Raw effluent > Bar screen - Equalization Tank—> B2
thickener > Sedicell> Primary Clarifier-> Aeration Tank - Secondary
Clarifier - Hill screen (for removal of floating material such as plant leaves
before filtration) - Sand Filter = Discharge.

e V —notch with ultrasonic flowmeter was found installed at inlet and outlet
of ETP. Unit has installed Electromagnetic flow meter with totalizer at
recycled effluent reuse point (i.e. line carrying recycled effluent at paper
machine).

e Effluent analysis results: Samples were collected from ETP inlet, ETP outlet

and aeration tank and analysis results are given below:

Parameter Sampling location Consented Compliance
ETPinlet | ETP discharge w.r.t
outlet norms consented
discharge
norms
pH 6.0 7.68 6.5-8.5 Complying
TSS (mg/l) 250 21 30 Complying
TDS (mg/l) 3100 1200 1600 Complying
BOD (mg/l) 320 13 20 Complying
COD (mg/l) 1650 129 150 Complying
0&G (mg/l) - 5.60 10 Complying
Aeration tank: MLSS-2600 mg/l & MLVSS-2100 mg/I
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f. Boiler details:

e The unit has installed 01 no. of boiler of capacity 23 TPH for meeting steam
requirements using husk, coal & bagasse as fuel. Unit has also installed a
turbine of capacity 3.0 MW.

e As per logbook data (01.09.2024 to 24.11.2024), the unit has used rice husk
only as fuel in the boiler, and the avg. daily fuel consumption is given below:

Type of fuel Total Avg. daily
(MT) (MT/day)
Rice husk 11061.5 130.13

g. Ash management:
e As per loghook data (01.09.2024 to 24.11.2024), the average daily ash
generation was 1.32 MT/day.
e Unit is disposing boiler ash for landfilling in low lying land area at Barla
baseda road near DJ Hotel Muzaffarnagar.
h. Air Pollution Control Measures:
e Unit has provided stack of height 47 m attached with 23 TPH boiler with
Electrostatic Precipitator (ESP) as APCD.
I. Stack emission monitoring:
e Particulate Matter (PM) — 42.6 mg/Nm?® (against the stipulated norm of 80
mg/Nmd)
e Sulphur dioxide (as SO2)- 28.0 mg/Nm? (against the stipulated norm of 600
mg/Nm?3)
e Oxides of Nitrogen (NOx)- 44.0 mg/Nm? (against the stipulated norm of
300 mg/Nm?®)
Compliance status: Complying w.r.t notified discharge and stack emission

norms.

M/s Tehri Pulp and Paper Ltd Unit- 1 & 2, Bhopa Road, Muzaffarnagar, Uttar
Pradesh-251001
a. Statutory compliance:
e Unit is having valid Consolidated Consent and Authorization (CCA) under
Water Act, 1974 and Air Act, 1981 having validity up to 31.12.2028 for
Unit-1 and 31.12.2026 for Unit-2.
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e Unit is having valid Authorization under the provisions of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016
having validity up to 02.08.2027 for Unit-1 and 26.07.2027 for Unit-2,
e Unit is having valid NOCs for abstraction of ground water from 03 nos. of
borewells having validity up to 30.03.2027 combined for both units i.e.
Unit-1 & Unit-2.
b. Production detail:
e Consented production: Unit-1- Kraft paper @ 250 MT/day using waste
paper @ 250 MT/day as raw material.
Unit-2- Kraft paper @ 350 MT/day using waste paper as raw material
(quantity of raw material consumption not mentioned in CCA).
e Average production: As per logbook data (01.09.2024 to 24.11.2024), the
average daily production was 440.74 MT/day (Unit-1: 194.57 MT/day &
Unit-2: 246.17 MT/day) against the consented value of 600 MT/day.
e Average raw material consumption: As per logbook data (01.09.2024 to
24.11.2024), the average daily raw material consumption was 478.03
MT/day (Unit-1: 208.23 MT/day & Unit-2: 269.80 MT/day)
c. Operational status:
e Unit (i.e. Unit-1& Unit-2) was found operational during visit on 18.10.2024
and 26.11.2024.
d. Freshwater abstraction:
e Unit has 03 nos. of borewells, all in functional condition. Electromagnetic
flow meter with totalizer found installed at both borewells.
e Permitted withdrawal quantity: 3450 KLD combined for both units.
e Average daily withdrawal quantity: 2018.30 KLD from Borewell-1, 2 & 3.
e Specific freshwater consumption: 4.52 KL/MT of paper production for unit-
1 and 2.60 KL/MT of paper production for unit-2.
e. Effluent management:
e Asper CCA, unit has permission to discharge 2000 KLD (unit-1: 1300 KLD
& unit-2: 700 KLD) of treated effluent. Wastewater is partially recycled

back in process at paper machine section.
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Treatment scheme: Unit -1 & 2: Raw effluent > Bar screen - Equalization
tank > Hill screen > Sedicell > Primary clarifier - Aeration tank >
Secondary Clarifier > Multi Grade Filter - Discharge into Dhandera drain
V-notch with ultrasonic flowmeter was found installed at inlet and outlet of
both the ETPs. Unit has installed Electromagnetic flow meter with totalizer
at recycled effluent reuse point (i.e. line carrying recycled effluent at paper
machine).

Effluent analysis results: Samples were collected from ETP inlet and outlet

of both ETPs and analysis results are given below:

Parameter Unit-1 Unit-2 Consented Unit-1 |  Unit-2
ETP |[ETP |ETP |ETP |discharge Compliance w.r.t
inlet | outlet |inlet | outlet | MOTMS consented discharge

norms

pH 5.82 7.6 5.91 7.6 6.5-8.5 | Complying | Complying

TSS (mg/l) 180 24 290 26 30 Complying | Complying

TDS (mg/l) 3000 | 1300 | 3200 | 1500 1600 Complying | Complying

BOD (mg/l) 204 14 380 16 20 Complying | Complying

COD (mg/l) 650 128 2000 | 136 150 Complying | Complying

0&G (mg/l) 5.0 - 6.0 10 Complying | Complying

Aeration tank

of Unit-1: MLSS-2400 mg/l & MLV SS-2000 mg/I

Aeration tank of Unit-2: MLSS-2400 mg/l & MLV SS-1800 mg/I

f.

Boiler details:

The unit has installed 52 TPH (operational, common for Unit — 1 & Unit —
2) & 14 TPH (non-functional, old boiler as part of Chemical recovery plant
when unit was using agro residue as raw material) for meeting steam
requirements. Unit has installed a turbine of capacity 8 MW.

The unit is using RDF, Biomass & Coal as fuel in boiler. As per logbook
data (01.09.2024 to 24.11.2024), the fuel consumption in boiler is given

below:

Type of fuel Coal Bagasse | Rice husk | RDF
Total (MT) 6520 | 14435.167 | 803.645 | 21005
Avg. daily (MT/day) | 83.59 185.07 10.30 269.29

g. Ash management:

As per logbook data, average ash generation during 01.09.2024 to
24.11.2024 was 77.945 MT/day, which is nearest to the estimated ash
generation of 77.24 MT/day.
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e The Boiler ash generated from the unit was being sent to cement plants as
Unit has made agreement (effective from 01.08.2023) with M/s Bulk Ash
Supplier, Bhopa road, Muzaffarnagar for supply of ash to cement plants.
h. Air pollution control measures:
e Unit has provided stack of height 62 m attached with 52 TPH boiler with
Electro Static Precipitator (ESP) as APCDs.
I.  Stack emission monitoring:
e Particulate Matter (PM)-42.8 mg/Nm?® (against the stipulated norm of 80
mg/Nm?®)
e Sulphur dioxide (as SO,)- 18.0 mg/Nm? (against the stipulated norm of 600
mg/Nm?®)
e Oxides of Nitrogen (NOx)- 36.0 mg/Nm? (against the stipulated norm of
300 mg/Nm?3)
Compliance status: Complying w.r.t effluent discharge and stack emission

norms.

5.2. Ambient air quality monitoring in Makhiyaali village, Muzaffarnagar

Makhiyaali village is located in the South of Bhopa road. Makhiyaali village is located
about 1.5 KM in South-East direction of four industries namely; M/s Meenu Paper Mills
Private Limited, M/s Tehri Pulp and Paper Ltd Unit- 1 & 2, M/s Tirupati Balaji Fibers
Private Limited, and M/s Shree Bhageshwari Papers Pvt Ltd Unit- 1 & 2, mentioned in OA
No. 797/2024 and about 2.5 KM in South-west direction of one industry namely M/s
Agarwal Duplex Board Mills Ltd. Residents of Makhiyaali village informed that they
experience ash deposition on rooftops, as well as health issues. Villagers also emphasized
on issues regarding accidents happening due to smoke on the Bhopa road. During the visit,

dust consisting of ash were found deposited on the roof top of the houses.

Ambient air quality monitoring was carried out at two locations in Makhiaali village for 24
hours at the roof of house of Shri Virendra Singh (in upwind direction) and at the roof of
house of Shri Vinod Sharma (in downwind direction). The value of Particulate matter-PMio
(Less than 10 Microns) in ambient air was found as 130.85 pg/m? at upwind direction and

117.89 pg/m3at downwind direction. The air quality of Makhiyaali village was not meeting
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the National Ambient Air Quality Standards of 100 pg/m?® (notification dated 18/11/2009).
The higher value may be due to heavy vehicular movement including public transport.

6. CONCLUSIONS
6.1. Industries mentioned in the Hon’ble NGT order dated 20.08.2024 and 18.11.2024

I.  The committee conducted site visits to the five industrial units mentioned in the petition.
All five industries were found operational.

ii.  All of these industries have valid consents under Water Act, 1974 & Air Act, 1981,
Authorization under Hazardous Wastes Rules, 2016 and No Objection Certificate for
abstraction of ground water from borewells installed within the premises.

iii.  All five units have upgraded their Effluent Treatment Plant upto tertiary treatment level
as per CPCB Charter.

iv. As recommended under the Environment (Protection) Rules, 1986, industries having
boilers above 15 tonnes capacity have installed bag filter/electrostatic precipitator as air
pollution control device and boilers below 15 tonnes capacity have installed
cyclone/multi-cyclone as air pollution control device.

v. These industries use various fuels in their boilers, including biomass (rice husk,
bagasse, bio-briquettes, wood chips), RDF, plastic waste, and coal.

vi.  Boiler ash generated by these industries is being used for filling in low-lying land, brick
manufacturing and in cement plant.

vii.  Stack emission monitoring results showed that all five industries complied with stack
emission norms.

viii.  All five industries complied with consented discharge norms.

7. RECOMMENDATIONS
7.1. Industry

i.  Industries shall operate the Air Pollution Control Devices (APCDs) properly so that no
emission containing fly ash/black gases is emitted by industries.
ii.  Industries shall conduct regular maintenance of existing air pollution control
equipments to ensure their optimal performance.
iii.  Industries shall ensure scientific storage & disposal of boiler ash.
iv. Industries shall ensure maintain proper records of its fuel consumption in boiler, boiler

ash generation and disposal.
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v. Industries shall share the details of location etc. to UPPCB for site selection of boiler
ash disposal, safe operation and for development of vegetation cover after exhaustion
of the capacity of filling site according to the following criteria:

e Sites must be properly demarcated and fenced to restrict human and animal
intrusion.

e After reaching capacity, sites must be properly capped with about 30 cm of topsoil
to promote vegetation growth.

e Sites must be properly lined and made impermeable to prevent any contamination
of surface water and groundwater.

vi.  Boiler ash generated by the industries shall be utilized for other beneficial purposes,
including:

e Manufacturing building materials such as bricks, blocks, tiles, fiber cement sheets,
pipes, boards, panels, and ash & geo-polymer-based construction materials.
e Manufacturing cement and Ready Mix Concrete (RMC).
e Construction of road and flyover embankments.
e Controlled agricultural use based on soil testing.
e Any other eco-friendly purpose as notified from time to time.
vii.  Scattered/haphazard disposal of boiler ash by industrial units, if any, should be
completely stopped.
viii.  Industries shall maintain proper record regarding generation, storage and disposal of
boiler ash.

ix. Installation of screen (ex. Rotary drum screener) at ETP inlet for separation of plastics
& other coarse fractions from raw effluent stream and collected plastics shall be
disposed scientifically.

X. Install electromagnetic flow meter with totalizer at ETP Inlet, ETP outlet, effluent
recycle line at ETP and effluent reuse point, and maintain logbooks for the same on
daily basis.

xi.  Install separate flow meter with totalizer at all freshwater consumption points such as
process area, domestic consumption and boiler, and maintain logbooks for the same on
daily basis.

xii.  Ensure scientific disposal of non-paper solid waste (i.e. Plastic waste, boiler ash and
ETP sludge) and maintain proper records of generation and disposal.
xiii.  Upgrade/augment their ETP Dby installing physico-chemical treatment, secondary

biological treatment (either anaerobic-aerobic treatment or 02 stage extended aeration
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Xiv.

XV.

system in series) followed by tertiary treatment units consisting of filtration system (i.e.
Pressure  Sand  Filter, Activated Carbon Filter followed by Micro-
filtration/Ultrafiltration).

Explore other advance effluent treatment technologies available like advance oxidation,
membrane filtration etc. to ensure consistent compliance with stipulated discharge

norms.

Industries shall also comply with the recommendations made by the joint committee
constituted in compliance to Hon’ble NGT orders dated 12.09.2023 & 12.12.2023 in
OA No. 540/2023 in the matter of Niramaya Jan Utthan Sansthan Vs. State of Uttar
Pradesh & Ors., which are reproduced as below:

Action Plan for management of Non-paper solid waste namely, Plastic Waste, Boiler Ash,

ETP Sludge and surface drain

The action plan aims to establish a robust framework for the effective handling, disposal, and

monitoring of Plastics Waste, Boiler Ash and ETP sludge generated by industrial units.

Key Components

a. Constitution of a Society and Special Purpose Vehicle (SPV)

I. Society Formation: A society shall be constituted, comprising all relevant
stakeholders, including industrial units and regulatory bodies. The State Pollution

Control Boards (SPCBs) shall facilitate the establishment of this society.

ii. Special Purpose Vehicle (SPV): The society shall create an SPV specifically

dedicated to managing Plastic Waste, Boiler Ash and ETP sludge generated by

industrial units.

b. Membership and Participation

i. Membership: All industrial units within the cluster must be members of the society.

This ensures collective responsibility and participation in waste management efforts.

c. Waste Generation and Record Keeping

i. Logbook Maintenance: Member units must maintain a logbook that records waste
guantities, types, and disposal methods. This logbook will serve as a crucial reference

for waste management audits and assessments.
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d. Supervision and Payment

I. SPCB Supervision: The SPCBs shall supervise waste management practices within

member units. This includes overseeing waste handling, transportation, disposal and

verification through logbook & manifest system slip.

ii. Cost Allocation: Member units shall bear the cost associated with waste management,

including transportation, treatment, and final disposal.

Joint Committee:

S.no. | Name and designation of | Organization Signature
committee member
1. Shri Umesh Mishra, District District
Magistrate, Muzaffarnagar Administration a"
(Nodal agency) /
2. Shri Ankit Singh, Regional Officer, | Uttar Pradesh
Muzaffarnagar Pollution Control . 4
Board
3. Sh. Imran Ali, Env. Engineer, Uttar Pradesh
Regional Office, Muzaffarnagar Pollution Control -
Board
4. Ms. Reena Satavan, Additional Central Pollution
Director & Scientist ‘E’ Control Board @,_.r‘/ .
5. Dr. R. K Singh, Scientist ‘D’ Central Pollution ‘
Control Board @)ﬂ\/
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Annexare - 273

Corrected on 04.09.2024
ltem No.06 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.797/2024

Gautam Applicant
Versus

State of Utlar Pradesh Respondent

Date of hearing: 20.08.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant(s). None
ORDER

i This Original Application, in exercise of suo-moto jurisdiction in view of law
laid down by Supreme Court Municipal Corporation of Greater Mumbai Versus
Ankita Sinha and Others. has been registered under Sections 14 and 15 of
National Green Tribunal Act, 2010 {hereinafter referred to as ‘NGT Act, 2010),
on a letter petition dated 26.10.2023 sent by Gautam son Virender resident of

village Makhiyaali, Police Station Mandi, District Muzaffarnagar.

2. Compilainant has said that certain paper mills namely: Balaji Paper Mill,
Agarwal Paper Mill. Meenu Paper Mill. Bageshwari Paper Mill, and Tehri Paper
Mill situated in village Makhiyaali are operating by burning solid waste and plastic
and thereby causing air pollution in the nearby rural area causing health hazards
to the people residing in area. Biack gas spread in entire surrounding villages is
causing several accidents on highway and many people have died but no action

has been taken by concerned authorities despite several complaints.
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3 The allegations made in the letter petition is ex-facie give rise to a
substantial question relating fo environmental arising out of implementation of
enaciments mentioned in Schedule-1 of NGT Act, 2010 but before taking any
further action in the matter we find it appropriate to obtain a Factual Report for
which we constitute a Joint Committee comprising Uttar Pradesh State Pollution
ControilBoard, District Magistrate, Muzaffamagar and Central Poliution Control

Board.

4, District Magistrate, Muzaffarnagar shall be the Nodal Agency for co-

ordination and compliance of this order.

5 Above Committee shall visit the site, collect relevant information and

submit a Factual Report within two months.

6. List on 06.11.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
August 20, 2024
Original Application No.797/2024
M
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Amnexare— 1275

Item No. 13 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 797/2024
(IA NO 569/2024 )
Gautam Applicant

Versus

State of Uttar Pradesh Respondent(s)

Date of hearing: 18.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’ELE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondents: Ms. Priyanka Swami and Ms. Simran Sehgal, Advocate for DM
Muzaffarnagar with Mr. Gajendra Singh, ADM Muzaffarnagar
Ms. Sthavi Asthana, Advocate for UPPCB with Mr. Ankit Singh, RO,
UPPCB.

ORDER

1. Vide order dated 06.11.2024, observing that District Magistrate
unauthorizedly changed constitution of Joint Committee which submitted
report, the Tribunal directed him to appear on the next date to explain as
to why he has suo moto changed constitution of Joint Committee. He was

required to appear personally on next date i.e. today.

D I.A No. 569 of 2024 has been filed on behalf of District Magistrate,
Muzaffarnagar seeking exemption from personal appearance on the ground
that Bye-election in Mirapur Legislative Constituency in District
Muzaffarnagar is. going on for which polling will take place on 20.11.2024

and counting on 23.11.2024.
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3. In view of above facts, we dispose of this JA permitting District

Magistrate, Muzaffarnagar to appear before Tribunal on 06.12.2024.

4. We may also notice hereat that in the Joint Committee’s report dated
04.11.2024, facts with regard to air pollution have been given in respect to
various industrial units but with regard to industrial effluent and

discharge i.e. water polhution, relevant facts have not been given.

S. Learned counsel appearing for State of UP stated that some time may
be granted to Joint Committee to submit detailed further report covering
aspect of discharge of effluent and steps taken for its management and

handling.

6. Let such report be also submitted at least two days before next date

by Joint Committee.

i List on 06.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 18, 2024

Original Application No. 797 /2024
(1A NO 569/2024 )

AB

33



277

INDUSTRY INSPECTION REPORT (PULP & PAPER)

A. General section

Date of inspection: 25.11.2024

1. | Name of the unit with complete | M/s Tirupati Balaji Fibres Ltd.
postal address 09" Km, Bhopa road, Muzaffarnagar - 251001
2. | Spatial Co-ordinates (Latitude 29.470074, 77.787767
& longitude)
3. | Industry Operational status Operational
4. | Consent status Consent to Operate (CTO) dated 27.01.2020 issued by UPPCB under the

provisions of Water Act, 1974 & Air Act, 1981, having validity upto
31.12.2024, issued by UPPCB (Refer Annexure — 1A & 1B)

B. Details of Production process, utilities and waste management (including effluent management

system)
5. | Process Manufacturing of Writing, Printing and Kraft paper using Waste paper as
raw material
6. | Raw material
a. Consented value Quantity not mentioned in Consent
b. Actual consumption Month Raw material (Waste Paper)
(as per logbook) Indigenous | Imported | Total
(MT) (MT) (MT)
September - 2024 2778.76 0.00 2778.76
October - 2024 3183.19 94.82 3278.01
November (upto 24™) 1919.54 57.10 1976.64
Total raw material
(waste paper consumption) 7881.49 151.92 8033.41
c. Avg. daily consumption 105.70 MT/day
7. | Production
a. Consented value 150 MT/day
b. Actual Production in last September - 2024: 2361.10 MT
three months October - 2024: 2800.94 MT
(as per logbook) November (upto 24™) - 2024: 1782.44 MT
Total Production — 6944.47 MT
Total operational days - 76
c. Avg. daily production 91.37 MT/day
d. Yield (%) 86.44 %
e. Non-paper waste generation |i.e. 13.55 % = 14.32 MT/day
8. | Fresh water consumption
a. Details of borewell One borewell with flow meter found installed
b. NOC from CGWA/other NOC for borewell issued by UPGWD, having validity upto 18.01.2027
authorized body (Refer Annexure - 1C)
c. Permitted withdrawal 600 KLD
quantity
d. Actual withdrawal quantity in Month Borewell(KL)
last three months September - 2024 11045
October - 2024 12493
November (upto 24t™) - 2024 8372
Total groundwater withdrawal 31910
e. Avg. daily withdrawal 419.87 KLD
quantity
f. Specific fresh water | 4.59 KL/MT of product
consumption
9. | Effluent Management
a. Actual effluent generation in September - 2024: 20098 KL
last three months October - 2024: 22201 KL
November (upto 24™") - 2024: 14921 KL
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Total effluent generation - 57220 KL

b. Avg. daily effluent generation | 752.89 KLD
c. Specific effluent generation 8.24 KL/MT of product
d. Consented discharge value 350 KLD
e. Actual effluent discharge in September - 2024: 8139 KL

last three months October — 2024: 8951 KL

(as per V-Notch logbook) November (upto 24™) - 2024: 6062 KL

Total effluent discharge — 23152 KL

f. Avg. daily effluent discharge 304.63 KLD
g. Specific effluent discharge 3.33 KL/MT of product
h. Actual recycling of treated From equalization tank to Measurement of quantity of effluent

effluent within process

Pulp mill process water
tank

recycled carried out based on pump
running hours and its capacity and logbhook

maintained
Recycling @ 448.03 KLD
(01.09.2024 - 24.11.2024)

Partially treated effluent
from Primary clarifier to
paper machine section

i. Specific effluent recycle

4.90 KL/MT

j. Losses in ETP %

0.03 %

k. Recipient water body

Dhandera drain

10.

Effluent Treatment Plant (ETP

a. ETP consists of

Raw effluent > Bar screen > Hill screen > Equalization Tank-> Primary
Clarifier> Aeration Tank - Secondary Clarifier - Dual Media Filter >
Discharge

b. Installed capacity

...... KLD

c. Metering at ETP

Effluent generation V - notch

Effluent Discharge V - notch (and ultrasonic flow meter)

d. Operational status of ETP

Operational

Flow at inlet: 66.5 m3/hr

e. OCEMS installed at ETP
outlet

Installed and connected with CPCB/UPPCB server

f. OCEMS value

pH - 6.97; Flow- 30.08 m3/hr, BOD-19.50 mg/I, COD- 131.92 mg/| and
TSS- 21.59 mg/I

Effluent Characteristics

Parameters ETP inlet ETP outlet Norms as per consent Compliance w.r.t.
(as per Boards Norms) consent

pH 5.94 7.4 6.5 -8.5 Complying

TSS (mg/l) 300 23 50 Complying

TDS (mg/l) 2700 1350 - Complying

BOD (mg/I) 400 15 30 Complying

COD (mg/l) 1650 140 250 Complying

Oil & Grease - 5.0 10 Complying

(mg/I)

Aeration tank: MLSS-2500 mg/l & MLVSS-2000 mg/|

ETP Sludge generation

a. Sludge Management &
disposal

e Primary sludge recycled back to process (in pulp mill)
e Secondary biological sludge is stored in sun drying beds and then the
dried sludge is used as fuel in boiler for co-combustion

b. Biological sludge generation
(as per logbook)

c. Daily sludge generation

Record not maintained

d. Estimated sludge generation
@ 20 % of inlet COD load

11.

Non-paper solid waste management (Plastic waste)

a. Actual Avg. daily plastic
waste generation (as per
logbook)

Month Plastic waste generation (kg)
September - 2024 27915

October - 2024 33165

November (upto 24t™) 18920

Total 80,000 kg

Total — 80 MT (01.09.2024 - 24.11.2024)
Avg. plastic waste generation - 1.052 MT/day
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b. Mode of disposal of plastic

A Pyrolysis plant of capacity 10 TPD is installed within unit’s premises.

waste Plastic waste generated from production process is used as raw material
in pyrolysis plant for generation of pyro oil (fuel oil).
c. Actual Avg. daily plastic Month Plastic waste disposed (kg)
waste disposed (as per || September - 2024 50200
logbook) October - 2024 20100
November (upto 24™) 10100
Total 80,400 kg
Total — 80.4 MT (01.09.2024 - 24.11.2024)
Avg. plastic waste disposed - 1.057 MT/day
d. Potential solid waste | |Month 3% of Indigenous 4% of Imported |Total
generation (@3% & 4% waste paper (MT) |waste paper (MT) |((MT)
of indigenous & imported
waste paper September - 2024 83.36 0.000 83.36
respectively) October - 2024 95.50 3.79 99.29
November (upto 24t™) 57.59 2.28 59.87
Total 236.44 6.08 242.52
Estimated Avg. daily plastic waste generation - 3.19 MT/day

e. Remarks

Actual plastic waste disposal (1.057 MT/day) is much lower than the
estimated plastic waste generation value (3.19 MT/day) which indicates
poor record keeping

12.

Air Pollution management

generation (as per logbook)

a. Boiler capacity 15 TPH

b. Boiler operational status Operational

c. Stack details Stack height - 30 m

d. Type of APCD installed Multi - cyclone & Wet scrubber

e. Estimated steam requirement | 182.75 MT/day
@2Ton/MT of kraft paper
produced

f. Name of the Fuel used Bagasse, wood chips, Briquettes, Husk

g. Fuel consumption as per | Coal & Agro residues (Quantity not mentioned in consent)
consent

h. Actual Avg. Daily fuel consumption (as per logbook for duration 01.09.2024 - 24.11.2024)

Type of fuel Bagasse Wood Briquettes Husk Total

chips
Total (MT) 1134.39 | 1364.37 894.23 3392.99 1134.39
Avg. daily (MT/day) 42.01 47.05 44.71 44.64 42.01

i. Estimated steam generation from actual fuel consumption data:

Steam @ Steam @ Steam @ 3 Steam @ 3 | Total estimated steam
2.5T/T of 3T/T of T/T of T/T of husk | generation from actual
bagasse wood briquettes fuel consumption
chippings
Avg. daily 98.87 6.78 3.90 4.62 114.16
(MT/day)

J. Remarks: Estimated steam generation value (114.16 MT/day) is significantly less than estimated steam
requirement (182.75 MT/day), therefore actual fuel consumption data submitted by unit is not accepted
and same is estimated as below:

Estimated fuel consumption:
Type of fuel | Bagasse | Wood Briquettes | Husk Total
chips (MT/day)
Avg. daily 63.31 3.62 2.08 2.47 71.47
(MT/day)
k. Actual Avg. Daily ash | September - 2024: 17.40 MT

October - 2024: 27.36 MT

November (upto 24t™) - 2024: 18.02 MT

Total actual ash generation - 62.77 MT

Avg. actual ash generation — 0.83 MT/day
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. Ash generation w.r.t of fuel

consumed (%)

=0.83*100/42.01

=1.97 %

m.Estimated ash generation from actual fuel consumption:

ash @ 2.5 ash @ 3% |ash @ 3 ash @ Total estimated ash
% from from wood | % from 17% from | generation from actual
bagasse chippings briguettes | husk fuel consumption
Avg. daily 0.99 0.07 0.04 0.26 1.36
(MT/day)
n. Estimated ash generation from estimated fuel consumption data:
ash @ 2.5 ash @ 3% |ash @ 3 ash @ Total estimated ash
% from from wood | % from 17% from | generation from estimated
bagasse chippings briguettes | husk fuel consumption
Avg. daily 1.58 0.11 0.06 0.42 2.17
(MT/day)
0. Mode of disposal of ash | Unit has made agreement (effective from 23.12.2023) with Sh. Nitin
generated Kumar s/o Sh. Jagmohan, owner of Brick Kiln namely M/s Shiva Brick

Field, Vill-Naseerpur, Muzaffarnagar for disposal of boiler ash (for
manufacturing of bricks)

o

. Actual avg. daily boiler ash

disposal (as per logbook)

September - 2024: 17.40 MT

October — 2024: 27.36 MT

November (upto 24™) - 2024: 18.01 MT
Total actual ash generation - 62.76 MT
Avg. actual ash generation — 0.83 MT/day

Remarks

Estimated Ash generation value (2.17) calculated from estimated fuel
consumption data is greater than actual ash generation value (0.83
MT/day), which indicates poor record keeping

Stack Monitoring report

Stack emission samples were analyzed in laboratory of Regional Office,
Muzaffarnagar, UPPCB

Parameter Monitoring Standard Compliance
value (mg/Nm?3) status
(mg/Nm?)
Particulate 48.4 80 Complying
Matter (PM)
Oxide of 36 300
Nitrogen (NOy)
Sulphur Dioxide | 22 600
(S0y)
13. | Hazardous waste management
Authorization status Authorization dated 21.12.2022 issued by UPPCB, having validity upto
20.12.2027 (Refer Annexure — 1D)
Mode of disposal of hazardous | Unit has made agreement dated 01.03.2022 with TSDF (i.e. M/s Bharat
waste (ETP sludge) Oil & Waste Management Ltd.) for disposal of hazardous waste
Hazardous waste generated As per copy of Form-10, quantity of hazardous waste provided to TSDF is
as below:
Date Cotton Waste Waste | Others
waste Oil grease
25.06.2024 | 15 kg 10 Itr. 25 kg -
23.09.2024 - - 30 kg | Oily sludge - 30 kg;
Waste cloth - 25 kg
14. | Recommendations:

Unit is recommended to ensure following:

a. Install flow meter with totalizer at ETP inlet, and at pipelines carrying recycled partially treated

effluent from equalization tank and primary clarifier

b. Provide totalizer facility in the ultrasonic flow meter installed at ETP outlet channel
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Photographs

TIRUPATIBAALAJIL EIBERRS PRIVATE LI
ETP FLOW CHART

25 Nevember 2024 11:28 am

Photo 1: ETP flow diagram installed near Phoo 2: ETP inlet channl
ETP

25 Novemisén 2024 1143 am

25 November 2024 11:49 am 3 fsu‘ niiér 202 i ; L -
Photo 3: Hill screen Photo 4: Equalization tank & Primary
Clarifier

25 November 2024 11:32 am

Photo 7: Tertiary filtration system Photo 8: ETP outlet channel
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25 November 2024 11:36 am

Photo 9: OCEMS at ETP outlet Photo 10: ETP outlet flow mete
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U.P. Pollution Control Board

EEEE

- CONSENT ORDER

Ref No. - Dated : 27/01/2020
69143/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/
water/MUZAFFARNAGAR/2019
To,
Shri NAVEEN AGARWAL
M/s TIRUPATI BALAJI FIBRES LTD
9th Km, Bhopa Road, Muzaffarnagar (U.P.), MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. TIRUPATI BALAJI FIBRES LTD

Reference Application No :6210038 ' Dated :27/01/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. TIRUPATI BALAIJI FIBRES
LTD is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit
subject to general and special conditions mentioned in the annexure .in refrence to their foresaid
application .

This consent is valid for the period from 01/01/2020 to 31/12/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

w1

This consent is being issued with the permission of competent authority .

P Digitally sigred
Nishi oy wishi kumar

Chaul
Kumar g™

20200027
ChaUhan 1626 +05'30°

For and on behalf of U.P. Pollution Control Board

CEO
C'3o
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. Nishi  Haalidone

Kumar  Chashan
Date: 2020.01.27

Chauhan 1sas4s +o530

CEO
C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. TIRUPATI BALAJI FIBRES LTD vide

Consent Order No. 6210038/ Water Dated : 27/01/2020

CONDITIONS OF CONSENT
1, This consent is valid for the approved production capacity of Writing, Printing and Kraft Paper-150
MTD using waste paper as main raw material.
2. This consent 1s valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

(%]

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KL /day discharge point
1 Domestic 7 KLD Septic Tank
2 Industrial 350 KLD ETP
4. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain . ;

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge 7 KLD
2 Total Suspended Solids As per EP Rules 1986
3 COD As per EP Rules 1286
4 BOD As per EP Rules 1986
5 Total Suspended Solids
6 Oil & Grease As per EP Rules 1986
4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
Industrial Effulant
S.No Parameter _ Standard
1 Quantity of Discharge 350
2 Total Suspended Solids As per EP Rules 1986
3 BOD As per EP Rules 1986
4 COD As per EP Rules 1986
5 Oil & Grease As per EP Rules 1986
& Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .
0. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.
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14.

The industry will have 1o ensure compliance of the permission from the CGWA before ground v2t85
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to timée.

Specific Conditions:
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1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.

2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
II/CPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

3-The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 X7 basis.

7-The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

8-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.

1 1-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
Camera at the inlet, Aeration Tank, Secondary Clarifier and outlet of Effluent Treatment Plant for
On Line Monitoring and its URL and password shall be provided to the UPPCB Control room.
12This consent is valid only for products and quantity mentioned above. Industry ~ shall

obtain prior approval before making any modification in product/process /fuel/ Plant

machinery failing which consent would be deemed void.

13-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble

High Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.

14-Industry shall submit quarterly monitoring reports of treated effluent from a certified /
approved laboratory under E.P. Act 1986.

15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

| 6-The unit shall submit the audited balance sheet for the current year.

|'7-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

Nishi Digitally slgned

Issued with the permission of competent authority . by Nishi Kurnar

Kumar  chauhen
Date: 20200127
Chauhan 14506 10530

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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U.P. Pollution Control Board

CONSENT ORDER
Ref No. - Dated : 27/01/2020
69154/UPPCB/MuzatfarNagar(UPPCBRO)/CTO/air/MUZAFFARNA
GAR/2019
To,

Shri NAVEEN AGARWAL

M/s TIRUPATI BALAJI FIBRES LTD

9th Km, Bhopa Road, Muzaffarnagar (U.P.), MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. TIRUPATI BALAJI FIBRES LTD

Reference Application No. 6210302 Dated : 27/01/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
TIRUPATI BALAJI FIBRES LTD. under Air Act 1981. It is being authorised for said emissions, as
per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

ichi Digitally signed
lehl by Nishi Kumar
Kumar Chauhan
Date: 2020.01.27
Chauban 1s47.06 +05:30

For and on behalf of U.P. Pollution Control Board

CEO
C-3.
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaﬂ’arnagar. Nishi Doty

Kumar Chauhan
Dates 20200127
Chauhan qgar2e-0s30

CEO
C-3.
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3(a).

3(b) .

3(c) .

10.

i

U.P. Pollution Control Board

Dated : 27/01/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Writing, Printing and Kraft Paper-
150 MTD using Waste Paper as main raw material.

This consent 1s valid only for products and quanfity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source

1 Boiler 1 & 2 |Coal and Agro 1 Particulate | As per EP
fuel Matter Rules 1986

2 1 Sulphur As per EP
Dioxide Rules 1986

3 1 Oxides of As per EP
Nitrogen Rules 1986

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Particulate Matter As per EP Rules
1986
2 1 Sulphur Dioxide As per EP Rules
1986
3 1 Oxides of Nitrogen As per EP Rules
1986

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB . '

458



18.

The unit shall submit audited balance sheet for the current year and the details of fees depoaag
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
The industry shall obtain prior consents in the event of any addition of new emission generation

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:
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290 1.The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. be disposed in eco friendly manner.
2.Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.
3.The industry should ensure the operation of the Air Pollution Control System (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.
4 The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986.
5.The dying, bleaching and deinking process are not allowed in the production process of the unit.
The unit will not use agro based raw materials in the production process
6.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
consent would be deemed void.
7. Industry shall install OCEMS on stack as per the direction of CPCB.
8.Industry shall sent the stack/ambient air quality monitoring report from

Boards Laboratory, after starting the production within one month.

9.The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
10.The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.
11.The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCB and SPCB in time to time .
12.The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon'ble Supreme court order till further direction.
[3.Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
14.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
15.The unit shall submit the audited balance sheet for the current year.
16.The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.
1'7.The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
18. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www .uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

NishI Dgitally signed

. P . by Mishi Kumar

Issued with the permission of competent authority . . Kumar Gagmn
ate: U1

Chauhan 1s47.41 +0s30

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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sy GROUND WATER DEPARTMENT
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S
- : By of Jal Shakt

Ciovoaemaintont o Littar Praidachy

Form 8 (C) G
[ take 1)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING "J\:JELL
FOR INDUSTRIAL/ COMM ERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER

[Under Section 14 of the Utlar Pradesh Ground Water Management and Regulation Act, 2019,]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NGCD38113
VALID FROM 19/01/2022 TO 18/01/2027
{UIS10(3) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

“* *gaseation No., 202112000597

Name ul the Quwner NAVEEN AGARWAL

TIRUPATIBAALA I

Designation HRECTOR Company Name
o% ot s w FIBERRS PVTLTD
Company Address STH KM.BHOPA ROAD MUZAF FARNAGAR Authorization Letter Bownload
ST aa gm pipacd-e
Addrezs of the Applicant ITH KM BHOPA ROAD MUZAFTARNAGAR Application Form Senal ~ MZFN1221NIN06Y93
Ha,
Bate of submisson 2T2/2021 Specimen Signature
Location Particulars
Distrrcy Muzatlar Nagar Block FMUZAFFARNAGAR

Plot Mg, fKhasra No. 9TH KM 8HOPA ROADMUZAFEARNAGAR Municipality/Corpotation  No

Ward Ne /Holding No. NfA

S
Ticular of the Existing Well and Pumping Device

Date y) 1570474504

=beoeil s g af the

el

ype of vt Tube Well/Boring Depth of the Well (in 60.00
meler)

urpose of well Industral Assembly Size(For Tube
Well)

raner Position (For Tube Well)

‘pe of Pomp Used Submersible H.P of the Pump 33.00

weratignsl Device Electne Motar Rate of Withdrawal 60 00

(m3/hr)
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Date of Energization (in Case of Electric Pump) 30/0441994
Maximum Allowable Ratp of BEOG
; Maxl
[y nunnE::::!;“‘;:, l:’*r‘ 1000
Maximuym Allowable Anmial Extraction of Ground Water: Ll

This NoObyer wan
S NoOBertion comilicale JhGnzes the owner applicant {user) to sink g welt in the focation specified a1 $1 (2) for —————

L3

L g & Shyw <
MC Bt cacceding that as shown at St {3)) for Rurrung Hours pur day as shown at SI {3k}, and for maximum allowable annual extraction of ground

HMer as shown al S1 (3k) and 15 vatd subject 1o the observance ol the conditions staled ovetleat

GENERAL CONDITIONS:

In case of any change of ewnership gf the brupesed well, fresh authanzation has to be obtoined
No ehange of locanen. desipa, rate of wihdrawal and pumping device in respect of the proposed well o8 indicated at SL (2) and {3} of thg
certfivate snall be made witthiouy prior permission af the Competent Aulhofity. Any deviation m tig regard shail lead 10 cancellavon of this
dutharizgtien

For the purpose of measunng and recording the quantity of ground water extracted, every Sard user shall affix digual water Now meters
(eesforming 16 8IS/ 15 s1andards) having telemnetry system in the abstractan structure. which record rate and quantum of extraction, at outlet of
Bumping devices and i shall be presumed that the Quantity recorded by the meles has been extracted by the said uses untd the contrary s proved
{k} shall not exceed to the recorded rate from water meters

The rate of extraction of ground water from the well a5 shown inttera 3
water fram the well due 10 quality hazards ot any other reasons, if the

The tongerned Authanty teserves the nght to stop extraction of ground
Suation 5o demands

In case of any change of ownershup of the axsiing well, fresh regisvration has 10 be ohtamned

Mo change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated al Si {2} and (3) of this certficate
shatl be made without prior permission of the ¢ ompetent Authonty Any deviation in this regard shatf lead 10 cancellation of itns Tegistraton
Hase aty of e particulars Linformanan furmished by the apphcant in his 2pplicaton for issuance of this registration s found to be incottect
FEEL el ANG0 31 30y subsequent stage _this requstration s hable for cancellation

He cuiaie oF Authuoealions NOC sholl e validd for 8 penod of five years from the dare of 1ssue. The apphcant shall have 16 apply for renewal
Wiough 3 fresh application, at least nietely days pror to expiry of its validity

Construchon of piezometers and astallaticn of thgstal water level recorders with 1elemetry shall be mandatary for user. Depth and zone tapped of

Bresometer shouid be commensurate wish tha of the pum ping well The data, obtained from digaal water level recarders shalf be made available

to itus office oo monthly basis

Gurdelnes for Installation of Pezometers and fheir Monlioring

Fierometer 1s a borewell flubewell used only for meas uring the water level by lowering the tape/ saunder or automatie water level measuring
equipment ltis also used to take water sample for water qualily testing when ever needed General guidelines for installation of piezometers are

as lofiows

The piezometeris to be installed/constructed at the minimurm of 50 m distance from the pumping well through whigh ground waier is

bemg withdrawn. The diameter of the piezometer should beabourd" w6
The depth of the prlezometer should be same as is case of the pumping well from which ground water is being abstracted. if, more than

OReE plezomelers are nstalled the second prezometer should maonitor the shallow ground water regime [t will facilitate shallow g5 well as

deeper ground water aquifer monitoring.

Nu of prezometers 1o be constructed & Type of water level moniloring mechanism shall be as per below table,

Momtirng Mechamsm

5N Quanium of Ground water withdrawal (cumiday) No.of plezometers required
Manual DWLR veth Telemetry

) <10 0 0 0

7 11-50 1 1 0

3 50- 500 1 i 1

4 » 500 2 o 2

The measuning lrequency should be monthly and accuracy of measurement should be up 16 em the reported measurement should be

green ia meter upto two decimal.
Fot measurement of water level saunder or autamatic water level recorder (AWLR)/ Digital Automatic waler lavel recorder (DWLR) with

Ielemetry system should be used for accuracy, :
« The measurernent of water level in piezometer should be taker, only ofter the pumping from the surrounding tube wells hos been stoppe

for about four 1o sixchours
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- oy A NN "

o Allthe deigiis tegardin

T e Bovded tor b
viahdation

¢ The ground wrater quali

Perlods Quality may be ICE I & year during proemonsoun (MayFlune} anad post monsoon (Dol Msraber
L apipr crtilelas '
Ground Wates S Hhroved ol Uesidug, og saemple (11 cayp

shofor ehermioyt fiiak
4 L alyhlg
v A Permpnent d splay board ghoylg Be inglalled o PIRZOMEE Tobi walls

depth and zone tapped of piezomer erflube well fg,

= Any other gite specific requirement Tegarting safoty ang betess for oy
+ Any gther condilion{s} that miay be imposed by thy ¢y

hcerned Authority
* Incase, any of the Particutars linformanion fursishig

: d by the applicant in g 4
venhcation at any subsegueny stage. this permt i« ieabsle for tonceliation

SPECIFIC CONDITIONS:
* (A} Far Industrial User: Mg Objection Cendicale for

Cungdyl s,
' No Objection Certificate shail De granted Only in such caser whe re lacal governiment water LUBEly sgancles oie nol sbis 1o supply e desued
Huaanbaty ol wifer

9 COvtdinnlen redie
NG the piczomer 5 feduced fevol (wirt PERROCHG trean level), depth, zone gk paved asseisilily lopered gt e
& £ 1 : c
THx the teydiogroph Munitonng fytiern fon Grourd Water Bepititnard, IR Dradests mas for s
¥ a3 16 be monngreg 1y

Jot anal
9ol analyzed from Nap Bty Liotiled Lo Wis conceimed {rm tre,

a3 for proviuling the lseation, prepoticton Whe wll fintivtine,
SloAdard relarancing ang wlentificnlion

saenenl miny Ho tigken eare of

pulicatiun for issirince of g arnnt 15 fossid 0o L iracesrsaey dutiteg

Ground water extraction by indusifag skisll be pratiled subject 1o the foluwing speili

Ground Water Department Littar Pradesls Al such industnies shall by requied 15

years theough approprate meang

€ premises and installation of spropnale woler level Mmuslonng mechanisin s

mentioned in General Condition no.10 shall be m andatory for ndusires dravang/ proposing 1o deaw more than 10 m? fdoy of graund watef and
Momitonng of water level shail be done by the Project proponent The piezemeter {ubaervation well) shall be construetod al 3 minimum distance ol
SUm from the bore well/production well Depth and aquifer zone tapped in 1he plezometer ohill be the same'as that 6f the pumping veell/ vl
Monthly water fevel daia shall be submutted online 1p the Ground Water Geparimen), Up

+ ) The proponent shall be fequired 10 adopt roof top ran water harvesting/ recharge in the project premised Indusizies which are hvely (o polliste
ground water {chemical, pharmaceutical, dyes, igments, paints, textiles, tannery, pecticides/ intectcides, fernlizers, sliughier house, explssivey
etc ) shall store the harvested rain waler in surfacy $1orage tanks for usg in the industry

= v} Injechiun of treated/ untreated waste wates IMar aquiler sysiem s sinctly peohibited

< wal lndusties which are Iikely to cause ground water pollution e g Tanmung, Slaughter Houses, Dye, Chemical/ Pe rochemicol, Coal vaasherips,
wtfs tarardous units elc (as per CPCB Iest) need 1o underiake necaiiany well head protection measuces 10 sature pieverition of groynd vantes

- w}Construction of obseryation wellls) (piezometer}{s) within th

- (B} Infrastruciural User: The No Objection Certificate for ground water absteaction vall be granted aubject 1o the folluwing specific conditiens

- 1hin case of infrastructure projects that require dewstann g. preponent shall be cequired 1o catry out regular munitoring of dewateany discharge
rate (using 2 digital water law meter} and submi the data online io Ground ¥ater Departmany, UP a3 applicable, Monitoring records and resulls
should be retained by the proponent for (wo years, for mspection or reporling as required by District Ground Water Management CWmeE ,

= u}instaliation of Sewage Treatment Plants {STP) shall be mandatory for new projects, whete ground wrater fequerement &5 more than 20 m® fiey
The water from STP shail be utilized for toilet Mlushing, car wa shing, garderung et

sate 05/02/2022

Place Muzaf{ar Magar

This certificate is eiectranicéi ly generated and does not require digital signature
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W UTTAR PRADESH POLLUTION CONTROL BOARD
%‘;9‘?&5}%%‘@’ TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:(522-2720828,2720831 Fax:0522-2720764 Email: info@uppch.com Website: www.uppch.com

Ref. No : 18732/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFFARNAGAR/2022
Dated :21/12/2022

To,
M/s TIRUPATIBAALAJI FIBERRS PVT LTD
9th Km, Bhopa Road., Muzaffarnagar, MUZAFFARNAGAR,251001

Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 18732 and 21/12/2022 .
2 Reference of application (No. and date) 18465289 and 04/11/2022 .

3. MrNAVEEN AGARWAL of M/s TIRUPATIBAALAJI FIBERRS PVT LTD is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9TH K.M., BHOPA ROAD, MUZAFFARNAGAR. .

Details of Authorisation

S Ne. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)

Waste as per the Schedules
LII and 1II of these rules

or recycling or utilization or
co-processing, etc.

CATEGORY 5.1 AS PER
SCHEDULE I (USED OR
SPENT OIL)

THROUGH TSDF

0.225 MT/ANNUM

CATEGORY 33.1 AS PER
SCHEDULE 1 (EMPTY
BARRELS/CONTAINERS
/LINERS CONTAMINATED
WITH HAZARDOUS
CHEMICALS /WASTES)

THROUGH TSDF

0.20 MT/ANNUM

fed

CATEGORY 33.2 AS PER
SCHEDULE I
(CONTAMINATED COTTON
RAGS OR OTHER CLEANING
MATERIALS)

THROUGH TSDF

0.075 MT/ANNUM

1.

iy

The authorization shall be valid for a period of 20/12/2027 from the date of issue of this letter

The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

L.

The authorised person shall comply with the provisions of the Environment (Protection Act,

1986, and the rules made there under . ABHISHEK

TRIPATHI

51

Digitally signed by ABHISHEK
TRIPATHI
Date: 2023.02.13 14:54:20 +05'30'
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2 The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

(PR

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14, Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
5. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained. Digitally signed by ABHISHEK

ABHISHEK TRIPATHI TripATHI

Date: 2023.02.13 14:54:27 +05'30'
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S- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (¢) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter.

15- It is the mandatory duty of the authorised person to comply with the guide]ine for transportation
ABHISHEK TRIPATHI o s oy
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of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board alon g with
the authorisation.

( Authorized Signatory )

ABHISHEK TRIPATHI geictyssredty soussccraany
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
Digitally signed by ABHISHEK TRIPATHI
ABHISHEK TRIPATHI o s s ransen rosan
CEOV/EE, I/C Circle
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INDUSTRY INSPECTION REPORT (PULP & PAPER)

A. General section

Date of inspection: 25.11.2024

(Refer Annexure - 1A)

1. | Name of the unit with M/s Meenu Paper Mills Pvt. Ltd.
complete postal address | 9.5 Km, Bhopa Road, Muzaffarnagar (U.P.)
2. | Spatial Co-ordinates 29.468414, 77.791202
(Latitude & longitude) in
Decimal format only
3. | Industry Operational Operational
status
4. | Consent status CCA dated 16.05.2023 issued by UPPCB, having validity upto 31.12.2024

B. Details of Production process, utilities and waste management (including effluent management

system)
5. | Process | Manufacturing of Kraft paper by using Waste paper
6. | Raw material
a. Consented value 230 MT/day
b. Actual consumption Month Raw material (Waste Paper)
(as per logbook) Indigenous | Imported | Total
(MT) (MT) (MT)
September - 2024 3582 905 | 4487
October - 2024 2375 3114 | 5489
November (upto 24™) 3536 216 | 3752
Total raw material
(waste paper consumption) 9493 4235 | 13728
c. Avg. daily consumption 180.63 MT/day
7. | Production
a. Consented value 190 MT/day
b. Actual Production in last September - 2024: 4299.09 MT
three months October — 2024: 4986.44 MT
(as per logbook) November (upto 24™) - 2024: 3517.53 MT
Total Production - 12803.06 MT
Total operational days - 76
c. Avg. daily production 168.46 MT/day
d. Yield (%) 93 %
e. Non-paper waste generation |i.e. 07 % = 12.64 MT/day
8. | Fresh water consumption
a. Details of borewell Two borewells with flow meter found installed
b. NOC from CGWA/other NOC for both borewells issued by UPGWD, having validity upto
authorized body 26.07.2026 (Refer Annexure — 1B)
c. Permitted withdrawal 1,485 KLD (combined from both borewells)
quantity
d. Actual withdrawal quantity in Borewell—1 | Borewell—2 | Total
last three months (KL) (KL) (KL)
September - 2024 2444 8953 | 11397
October - 2024 984 12261 | 13245
November (upto 24™) 0 9252 | 9252
Total groundwater withdrawal 3428 30466 | 33894
e. Avg. daily withdrawal 445.97 KLD
quantity
f. Specific fresh water | 2.65 KL/MT of product
consumption
9. | Effluent Management
a. Actual effluent generation in September - 2024: 49509 KL
last three months October - 2024: 48956 KL
Page 1 of 6
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November (upto 24™) - 2024: 32085 KL
Total effluent generation - 130550 KL

b. Avg. daily effluent generation | 1717.76 KLD
c. Specific effluent generation 10.19 KL/MT of product
d. Consented discharge value 300 KLD
e. Actual effluent discharge in September - 2024: 2281 KL
last three months October - 2024: 2672 KL
(as per V-Notch logbook) November (upto 24t™) - 2024: 2147 KL
Total effluent generation - 7100 KL
f. Avg. daily effluent discharge 93.42 KLD (against the consented discharge value of 300 KLD)
g. Specific effluent discharge 0.55 KL/MT of product
h. Actual recycling of treated Partially treated effluent Flow meter installed on 015t Nov 2024
effluent within process from Sedicell & Primary Recycled to paper machine section
clarifier Quantity - 1260.38 KLD (01 - 24 Nov
2024)
Sludge (from Primary Recycled to pulp mill (without
Clarifier) measurement)
Treated effluent (From ETP | No recycling of treated effluent
outlet)
Total recycled 1260.38 KLD
i. Specific effluent recycle 7.52 KL/MT

j. Losses in ETP %

10.8 % (of total effluent generation) against 2-3% in form of moisture in
generated sludge, due to unaccounted recycling of raw primary sludge
into process

10.

Effluent Treatment Plant (ETP

a. ETP consists of

Raw effluent > Bar screen > B2 thickener - Equalization Tank->
Sedicell> Primary Clarifier> Aeration Tank-1-> Aeration Tank-2->
Secondary Clarifier > Sand Filter > Discharge

b. Installed capacity

Equalization Tank- 229 m3
Sedicell- 300 m3

Primary Clarifier- 235 m?3
Aeration Tank- 363 m3 & 300 m?
Secondary Clarifier- 235 m3

Cc. Metering at ETP Effluent generation V - notch

Partially treated effluent Flow meter installed on 015t Nov 2024

from Sedicell & Primary

clarifier

Primary sludge recycle to No measuring device

process

Effluent Discharge V - notch (and ultrasonic flow meter)
d. Operational status of ETP Operational

Flow at inlet: 40.3 m3/hr

e. OCEMS installed at ETP
outlet

OCEMS was found installed at outlet of ETP & connected with CPCB &
SPCB servers.

f. OCEMS value

pH - 6.98; Flow- 4.72 m3/hr, BOD-11.25 mg/I, COD- 70.05 mg/I| and
TSS- 21.38 mg/I

Effluent Characteristics

Parameters ETP inlet ETP outlet Norms as per consent Compliance w.r.t.
(as per Boards Norms) consent

pH 6.56 7.73 6.5 - 8.5 Complying

TSS (mg/l) 355 22 30 Complying

TDS (mg/l) 2400 1400 1600 Complying

BOD (mg/) 378 18 20 Complying

COD (mg/I) 1576 128 150 Complying

Oil & Grease 5.60 10 Complying

(mg/1)

Aeration tank: MLSS-2800 mg/l & MLVSS-2200 mg/I

ETP Sludge generation

Page 2 of 6
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a. Sludge Management & e Primary sludge recycled back to process (in pulp mill)
disposal e Secondary biological sludge is dewatered through decanter and
provided to TSDF (i.e. M/s Bharat Oil & Waste Management Ltd.) for
disposal
b. Biological sludge generation Biological sludge
(as per logbook) for disposal (kg)
September - 2024 40
October - 2024 40
November (upto 24™) 40
Total 120 kg
c. Daily sludge generation 1.58 kg/day
d. Estimated sludge generation

@ 20 % of inlet COD load

11. | Non-paper solid waste management (Plastic waste)
a. Actual Avg. daily plastic | Total — 250.10 MT (01.09.2024 - 24.11.2024)
waste generation (as per | Avg. plastic waste generation — 3.29 MT/day
logbook)
b. Mode of disposal of plastic | Unit has made agreement dated 01.08.2023 with M/s KK Duplex & Paper
waste Mills Pvt. Ltd., Muzaffarnagar
c. Actual Avg. daily plastic | Total — 222.59 MT (01.09.2024 - 24.11.2024)
waste disposed (as per | Avg. plastic waste disposed - 2.93 MT/day
logbook)
d. Potential solid waste 3% of Indigenous 4% of Imported Total
generation (@3% & 4% waste paper (MT) | waste paper (MT) | (MT)
of indigenous & imported
waste paper Sep 107.46 36.2 143.66
respectively) Oct 71.25 124.56 195.81
Nov 106.08 8.64 114.72
Total 284.79 169.4 454.19
Estimated Avg. daily plastic waste generation — 5.97 MT/day
12. | e. Remarks Actual plastic waste disposal (2.93 MT/day) is much lower than the
estimated plastic waste generation value (5.97 MT/day). Unit has stored
plastic waste in the form of heaps in its premises.
13. | Air Pollution management

a. Boiler capacity 11 TPH & 12 TPH
b. Boiler operational status Operational
c. Stack details Common stack 105 ft
d. Type of APCD installed Dust collector + Wet scrubber
e. Estimated steam requirement | 336.92 MT/day
@2Ton/MT of kraft paper
produced
f. Name of the Fuel used Rice husk, Coal, Wooden Chips, bagasse
g. Fuel consumption as per | Biomass/Coal @100 MT/day
consent
h. Actual Avg. Daily fuel consumption (as per logbook)

Type of fuel Straw/husk | Coal Wooden chips | Bagasse Total
Total (MT) 1038.7 6449.11 | 1157.41 100.1 8745.32
Avg. daily (MT/day) | 13.67 84.85 15.23 1.32 115.07

. Estimated steam generation from actual fuel consumption data @ 3 T/T of husk; 3 T/T of Coal, 3 T/T of

wooden chips & 2.5T/T of bagasse:

generation (as per logbook)

Steam from | Steam Steam from Steam from | Total estimated steam
Straw/husk | from Coal | Wooden chips | Bagasse generation from actual
fuel consumption
Avg. daily | 41 254.57 45.69 0.03 341.29
(MT/day)
j. Actual Avg. Daily ash | Total - 1390.9 MT (01.09.2024 - 24.11.2024)

Avg. ash generation - 18.30 MT/day
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k. Ash generation w.r.t of fuel
consumed (%)

=18.30*100/115.07
=15.90 %

I. Estimated ash generation from actual fuel consumption @ 17% of husk; 30% of Coal, 3% of wooden chips

& 2.5% of Bagasse

Ash from Ash from Ash from Ash from Total estimated
Straw/husk | Coal Wooden Bagasse ash generation
chips
Avg. daily 2.32 25.46 0.46 0.03 28.27
(MT/day)
m.Mode of disposal of ash | Unit has made agreement (effective from 06.01.2023) with Sh. Rahul
generated Batra s/o Dinesh Mohan Batra owner of Brick Kiln namely M/s Shiva Bricks

Supply, Vill-Sandhawli, Muzaffarnagar

n. Actual avg. daily boiler ash
disposal (as per logbook)

Total - 1519.67 MT (01.09.2024 - 24.11.2024)
Avg. ash disposal - 19.99 MT/day

o. Remarks

a. Steam generation value calculated from actual fuel consumption
data (341.29 MT/day) is greater than estimated steam
requirement (336.92 MT/day), hence actual fuel consumption
data is acceptable, and also the excess steam generated is being
used in turbine (capacity - 1.5 MW) section for power generation

b. Estimated Ash generation value calculated from actual fuel
consumption data (28.27 MT/day) is greater than actual ash
disposal value (19.99 MT/day), which shows gap of 8.28 MT/day
and poor record keeping

p. Stack Monitoring report

Stack emission samples were analyzed in laboratory of Regional Office,
Muzaffarnagar, UPPCB

Parameter Monitoring Standard Compliance
value (mg/Nm?3) status
(mg/Nm?)

Particulate 46.2 80 Complying

Matter (PM)

Oxide of 46 300

Nitrogen (NOy)

Sulphur Dioxide | 26 600

(S0,)

14.

Hazardous waste management

Authorization status

CCA dated 16.05.2023 issued by UPPCB, having validity upto
31.12.2024 (Refer Annexure - 1A)

Mode of disposal of hazardous
waste (ETP sludge)

Unit has made agreement dated 10.01.2023 with TSDF (i.e. M/s Bharat
Oil & Waste Management Ltd.) for disposal of hazardous waste

Hazardous waste generated

As per copy of Form-10 provided, quantity of hazardous waste provided
to TSDF is as below:

Date Cotton | ETP Waste | Others
waste | sludge Qil

13.06.2024 30 kg 670 kg 35kg 30 kg

23.09.2024 30 kg 400 kg - 50 kg
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Photographs

¥ Bhandura, Uttar Pradesh, India
FQ9q+2vp, Bhandura, Uttar Pradesh 251208, India

Lat 29.467 < Long 77.791063<

3 PM GMT +05:30

| 26/11/24 03

Photo 2: B2 thlckener (plastlc separatlon
from effluent)

K oPs Map Camera

Bhandura, Uttar Pradesh, India
Fa9a+2vp, Bhandura, Uttar Pradesh 261308, India
Lat 29.467082° Long 77.791081°
25/11/24 04:04 PM GMT +05:30

Photo 7: ETP outlet

25 November 2024 4:06 pm

Photo 6: Sand filter

25 November 2024 4:06 pm

Photo 8: OCEMS at ETP outlet
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Anncrure-14

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1. Fax:0522-2720764, Email: info@uppch.in, Website: www.uppcb.com

1814384/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAG
AR/2023

To,

M/sMEENU PAPER MILLS PVT LTD
9.5 Km, Bhopa Road, Muzaffarnagar, MUZAFFAR NAGAR,251001

Date: 16/05/2023

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & Authorization) under Section- 25 of the “Water (Prevention & Control of Pollution)
Act.,19747and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981” and
Authorization Rules, 2016 notified under “Environment (Protection) Act, 1986 as applicable (to be
referred hereinafter as Water Act, Air Act and HW Rules respectively).

Application no. 20508080

Date

:- 2023-04-06

Consolidated Consent to Operate and Authorization (CCA):

CCA is hereby granted to M/s MEENU PAPER MILLS PVT LTD located at 9.5 Km, Bhopa Road,
Muzaffarnagar, MUZAFFAR NAGAR,251001 subject to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions: -

1.1

This CCA is granted for the period upto 2024-12-31 from the date of issuance of this letter, under

Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974.

1.2

This CCA is granted for the period upto 2024-12-31 from the date of issuance of this letter, under

Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981.

1.3

This CCA is granted for the period upto 2024-12-31 from the date of issuance of this letter under

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016" notified
under "Environment (Protection) Act, 1986.

2. Production Capacity :

S. No.

Declared by the unit

Permitted by the Board

Raw material

(tpd / tpa)

Wood, Agro residues:
Recycled Fiber (Waste Paper)

Name of Final Products & By
-products with quantity per
month

Waste Paper- 230 MT/DAY

KRAFT PAPER- 190 MT/DAY,
TURBINE 1.5 MW

KRAFT PAPER- 190 MT/DAY,
TURBINE 1.5 MW

3. Production Process Infrastructure

GHAN SHYAM
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S. No. Details Declared by the unit Permitted by t130-
Numbers Usage / Process Board
operation J
1. Unit shall obtain prior approval before making any modification in product/process/fuel/plant
machinery, failing to which this consent would be deemed void.
ii.  The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing
operations.

iii.  The unit shall maintain record of daily production in tons per day in a log book duly signed daily by

authorized signatory/competent authority.

4. Water Conservation Measures

A. Fresh water consumption

(==

Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline

2 The unit shall obtain NOC of CGWA/SGWA (in case of use of river water. permission from irrigation
department)
3. Status of NOC from CGWA/SGWB: Applied/Granted
4. If Granted: Number of NOC and Validity2024-12-31
5 Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
6. Details of piezometer installed i.e., numbers with coordinates.
T This CCA is valid for details w.r.t fresh water as mentioned below:
Declaration Permitted
S.No Source of fresh water Borewells/river Borewells/river

* In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater
the losses in water accrued during industrial processes. ) ‘

8. The specific water consumption shall not exceed values mentioned below as per consented product type.

Category

Specific Water Consumption not to exceed

Wood based/Agro based Pulp & Paper Mills
producing bleached

grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<40 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<16 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<8 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

Without Power Boiler
With Power Boiler

< 2.5 m3/t paper
< 5 m3/ t paper

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all
water abstraction sources, utilization lines- process, domestic and boiler.

10.

The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a

log book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority.

11. Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,
boiler feed, domestics consumption and other points of utilization.

12. All the pipelines carrying fresh water/back water should be coloured as per protocol.

shall analyse the quality of

The unit shall install Piezometric well within the premises to monitor the level of ground water and
ground water annually. R
& Digitally signed by GHAN SHYAM
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3ﬂ6rade cffluent treatment and discharge: -

1. This CCA is valid for the quantity of maximum d:

aily trade effluent discharge as mentioned below:

S.No CCA is valid for

Declared by the unit Permitted

1

300 KLD

300 KLD 300 KLD

2. The quantity of maximum specific trade effluent discharge shall be as specified below:

Category

Specific Trade Effluent Discharge, not to exceed

Wood based/Agro based Pulp & Paper
producing bleached

grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

Mills

<32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers. and paperboards.

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<9 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<5 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

No discharge is allowed (100% recycle within
process)

5. For ZLD unit

1i
iii
Unit shall allow to withdraw the fresh water or

Unit shall recycle all the treated effluent in the industrial process only.
Unit shall ensure that no treated/untreated effluent discharged outside the unit premises.
Unit shall install the flow meter at recycling point and maintain the logbooks for the same.

v ily to cater the losses in water accrued during process.

v Unit shall conduct the water audit and submit the same to SPCB

vi ~ The mill will install PTZ camera at Sedicell / back water storage tank from where the back water
recycled, backwater recycling flow meter as well as at ETP (if available)

vii  The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD
status.

4. The applicant shall operate Effluent Treatment Plant consisting of Primary. Secondary and tertiary
treatment as is required with reference to influent quantity and quality.

5. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the
remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log. leading to river name of river with
Lat. Log.

Parameters Norms for Agro Norms for RCF  [Norms for RCF Norms for RCF

based paper mill  [bleached pulp & |unbleached grade |unbleached grade
paper mill paper mill Z1L.D paper mill
pH 6.5-8.5 6.5—-8.5 6.5-8.5 No discharge is
allowed

TSS, mg/l <= 30 <30 <30 No discharge is

allowed

BOD, mg/l ==20 <20 <20 No discharge is

allowed

COD, mg/ <= 200 <150 < 150 No discharge is

allowed

TDS, mg/l <= 1800 < 1600 < 1600 No discharge is

allowed
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Color, PCU <=250 <150 <150 No discharge isdU
allowed

AOX, mg/l <=8 B — No discharge is
allowed

SAR <= 10 <8 <8 No discharge is
allowed

6.  Inthe case of land application of treated effluent, unit shall submit irrigation management plan

10.

iz
12.
13:

14.

b)
c)
15,
16.
i

18.
19,
20.

21.
22,

prepared by any government technical institute of repute. During no demand period for irrigation, the
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
only.

Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.
The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the

" flowmeter should be connected to State/CPCB Server.

Flow measuring devices should be provided for measurement of quantity of industrial effluent

generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall
be maintained by unit.

The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical
consumption (process & ETP separately), paper production, energy consumption (process & ETP
separately).

Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other
points as deemed necessary.

The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB.

The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

For Wood based/Agro based paper mill:

The unit shall install Chemical Recovery System for management of black liquor. Appropriate black
liquor spillage system should be available to prevent its escape along with other effluent streams.

The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor

. processed, white liquor generated, soda ash produced (if applicable), running hours etc.

In case of any discharge of Black Liquor from the unit the Consent to Operate/Authorization
(CCA) issued to the unit shall stand withdrawn with immediate effect.

The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of
different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

The unit shall set up an Environment Management Cell within unit as per the Charter.

The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned
for paper unit.

All flowmeter should be calibrated annually from recognized institutions/vendor.
The unit shall prepare material balance and water balance report annually.
The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board

" (SPCB).

The unit shall get its ETP performance evaluated by a third party annually.

The unit shall identify recipient drains/rivulets and their u/s & d/s location in consultation with SPCB
and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab
recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB.

Domestic effluent/Sewage treatment and discharge: -

This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as
mentioned below:

S No. Detalis Permitted
L. Maximum daily discharge of sewage 4
2. Treatment facility SEPTING TANK
3, Discharge point SEPTIC TANK

. -
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2

In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

The domestic effluent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

| S.No

Parameter ' Standard

3.

4.

&

-0 a0

g

ii.

Flow measuring devices should be provided for measurement of quantity of sewage generated,
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit.

Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as
deemed necessary.

The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy
consumption of STP, STP sludge generation and disposal separately.

Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening,
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 %
per year.

Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply system.

Cleaner Technology & Waste Minimization Practices:

Background:

to take appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries” was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the

following cleaner technology options within four to six months from the date of issuance of this
CCA:

Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
used as fuel

Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and papc.r mills
Use of jet aerators for improved biodegradation in aeration tank and increased DO level

Press Washers in Pulp Washing to optimize water consumption acceptable under charter

Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc
Appropriate plastic waste disposal system (o be installed by RCF based pulp and paper mills

Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air
Floatation) Units

Environmental management system

Unit shall setup the environmental management cell including unit head, purchase/store manager,
process operation head, ETP in charge to effectively monitoring of environmental compliance.

Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters
like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms.

Air Pollution Mitigation

The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity
to comply with following:

S. No.

Equipment

Fuel

Stack height
(m)

Air Pollution

Control Device
(APCD)

Stack Emission
standards

1 X 11 TPH
BOILER, 1 X 12
TPH BOILER

Biomass/Coal-
100 MTD

32

WET ‘
SCRUBBER on
each Boiler

AS PER CAQM
DIRECTION
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ii.  Operation and maintenance of APCS shall be done in such a way that the emission generated fr01309
stacks is always within prescribed norms of the Board.

ii.  The unit shall ensure interlocking of air pollution control devises and production processes.

iv.  The unit shall operate in a manner so that all emissions be emitted through desi gnated chimney/stack
only.

V. Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan

(GRAP) time to time by Hon’ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

vi.  If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure
order against the unit <operating in NCR> the consent shall automatically remain suspended for that

period and after ensuring compliance and after the closure order is revoked the consent shall
automatically become effective.

9.  Noise Pollution Mitigation:

i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure
as is required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial and Commercial) which are as follows: -

Standards forNoise level in db.(A) Leqg
Industrial Area Commercial Area
Day Night Day Night
75 70 65 55

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

1. The unit shall take adequate measures to control of noise from its own source so as to comply with
the standards as may be applicable.

iii.  The unit shall provide acoustics enclosure on DG sets as per Environment (Protection) Rules, 1986.

iv.  The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate

identification.
10. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016: -
1. Number of authorisation and date of issue :2018-02-22
2. Reference of application (No. and date)9957/2018-02-22 :
3t R9957 of asd is hereby granted an authorisation based on the enclosed signed inspection report for
generation, collection, reception, storage, transport, reuse, recycling, recovery, pre-processing,
coprocessing, utilisation, treatment, disposal or any other use of hazardous or other wastes or both on
the premises situated atasd
S No. Category of Hazardous | Authorized mode of Quantity (ton/annum)
Waste as per the disposal or recycling or
Schedules LII and III of |utilization or
these rules co-processing, etc.
1 Category-5.1 As per THROUGH TSDF 0.225 MT/ANNUM
Schedule I (USED OR !
SPENT OIL)
2 Category-33.1 As per THROUGH TSDF 1.20 MT/ANNUM,
Schedule I (EMPTY '
BARRELS/CONTAINERS
/LINERS
CONTAMINATED WITH
HAZARDOUS
CHEMICALS /WASTES)

-
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Category-33.2 As per THROUGH TSDF 0.075 MT/ANNUM
Schedule 1
(CONTAMINATED
COTTON RAGS OR
OTHER CLEANING
MATERIALS)

N v s

12.
13.
14.

The authorisation shall be valid for a period of

The authorisation is subject to the following general and specific conditions

(Please specify any conditions that need to be imposed over and above general conditions, if any):
General conditions of authorisation:

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages.
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

It is the duty of the authorised person to take prior permission of the State Pollution Control Board to
close down the facility.

The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

The hazardous and other waste which gets generated during recycling or reuse or recovery or
preprocessing or utilisation of imported hazardous or other wastes shall be treated and disposed of as
per specific conditions of authorisation.

The importer or exporter shall bear the cost of import or export and mitigation of damages if any:.
An application for the renewal of an authorisation shall be made as laid down under these Rules.
Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment,
Forest and Climate Change or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

General Conditions:

The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at
any given time, as may be necessary.

In the event of 1ssuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be
deemed revoked during the closure period.

If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved
within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be
considered as a Closure direction.

In case of non-functioning of ETP and/or STP, ﬁroduction has to be stopped immediately and this
Board has to be intimated through a report to be dispatched by fax/phone/email immediately.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior
approval before making any modification in product/ process/ fuel/ plant machinery failing which
consent shall be deemed revoked.

Digitally signed by GHAMN SHYAM
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(1).  Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other 31 1
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report.

(i1). Environment Statement in form — V of Environment (Protection) Rule, 1986.
(iii). Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

8. The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by
the unit may be verified.

9. The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized laboratory.

10.  The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufacturing/production.

11. " The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB.
12.  made thereunder.

13. If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of
closure is not given by the unit, revocation of the CCA will be initiated as per the law.,

14.  The unit shall apply before the 60 days of expiry of CCA or any change in production
types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge
point or emission point.

15.  In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

16.  The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

17. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board.

18.  The unit will have to deposit the revised fee whenever it is notified.

19.  Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh
mela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the unit.

20.  Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB
for protection and safe guard of environment from time to time.

21.  Unit shall comply the conditions of Environment Clearance issued by State Level Environment
Impact Assessment Authority vide letter no. and dated and Consent to establish (CTE) issued by
Board vide letter no.

22.  The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is available at URL http:/www...

23.  Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

24, The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.

25.  The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside
the main factory gate within premises.

26.  The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's

officials. - i
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3472 The unit shall provide uninterrupted accessibility to the STP'S/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
measures.

28.  The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
This consent is being issued with the permission of competent authority.

Specific Conditions:-

1. This CTO is valid only for the production capacity of KRAFT PAPER- 190 MT/DAY BY USING Waste

Paper- 230 MT/DAY. as raw material, TURBINE 1.5 MW at site 9.5 K.M.. BHOPA ROAD,

MUZAFFARNAGAR, U.P.

2. The Earlier Board has issued a CTC vide Ref No. - 67140/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/

water/ MUZAFFARNAGAR/2019, Dated : 15/01/2020 and Ref No. -

67141/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNA GAR/2019, Dated : 28/01/2020 is

revoked.

3. The authorization is valid only for Category-33.1 As per Schedule I (EMPTY BARRELS/CONTAINERS

/LINERS CONTAMINATED WITH HAZARDOUS CHEMICALS /WASTES)- 1.20 MT/ANNUM,

Category-33.2 As per Schedule I (CONTAMINATED COTTON RAGS OR OTHER CLEANING

MATERIALS)- 0.075 MT/ANNUM, Category-5.1 As per Schedule I (USED OR SPENT OIL)- 0.225

MT/ANNUM.

4. The industry must comply the conditions of NOC issued to unit from the UPGWD for abstraction of

ground water and submit the NOC for expanded production capacity.

5. Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report from Boards

Laboratory, after issuing this certificate within one month and on quarterly basis from a certified / approved

laboratory under E.P. Act 1986 to the Board. '

6. Unit must submit proof of Bank Guarantee submission in the Board with respect to CTE issued by the

Board on dated-18.06.2021 and 18.10.2021, if not then submit Bank Guarantee in the Board within a month,

7. No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.In case of

any change in production capacity, process, raw materials use etc. the industry will have to intimate thse

Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. Pollution

Control Board.

8. In compliance of the Central Pollution Control Board letter no. F. No. B-

190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge

standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting

the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to

discharge. “

9. The unit will not use agro based raw materials in the production process.

10. The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each

treatment unit of the Effluent treatment plant.

I'l. The Unit shall install Piezometer for measurement of ground water level and the data generated from

Piezometer will be provided to the SPCB on monthly basis.

12. Industry shall install/maintain Online Continuous Effluent and emission Monitoring System (OCEMS)

on ETP and stack & connect it with SPCBs and CPCB server as per the direction of CPCB.

13. The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the

records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment

Plant shall be used completely in the manufacturing process.

14. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7

basis.

15. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
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automatically suspended for that period. 31 3
16. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board. _

I'7. The industry shall operate 1 X 11 TPH BOILER, 1 X 12 TPH BOILER with WET SCRUBBER on each
Boiler and 32 Meter Combined Stack Height From Ground Level. Fuel to be used in the unit is
Biomass/Coal- 100 MTD. Only approved fuel sis permitted as per CAQM direction.

18. The APCS will be maintained and operated in such a manner that emissions always conform to the
standard laid down under the E.P Act 1986 as amended.

19. As per the directions given by Commission for Air Quality Management in National Capital Region and
Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all
circumstances completely switch over to PNG or Bio Fuels latest by 30.09.2022. Industry should switch
over to PNG Fuel as soon as PNG supply is available in the area. Unit must use Rice
Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQM a tpoint
no. 65.

20. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM).

21. Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.

22. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.

23. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets.

24. The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion
from Regional Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters as
per CAQM order.

25. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

26. The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit
will not use agro based raw materials in the production process.

27. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to
time .

28. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.

29. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.
Direct exposure of workers to fly ash & dust shall be avoided.

30. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
31. The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).

32. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
33. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.

34. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
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3154[ndustry shall dispose the hazardous waste through authorized recyclers/TSDF and obtained HWA from
the Board for expanded Hazardous Waste Material within a month.
36. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.
37. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
38. Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
39. Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.
40. The unit shall submit the audited balance sheet for the current year.
41. The industry shall establish Miyawaki forest inside the factory in sufficient area the treated effluent from
the ETP shall be used for forestation.
42. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.
43. The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled. '

E

44. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers/bags shall be provided with a
general label as given in Form 8. The storage area should be at an isolated spot in the premises and must be
fenced, covered and duly marked.

45. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested.

46. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
trained.

47. It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme Court
in W.P. (¢) 657 of 1995, no industry covered under Hazardous Waste (Management and Handling) Rules,
1989 (as amended) shall be allowed to operate without valid authorisation. It is also provided in the same
order that industries which are not complying with the conditions shall not be allowed to operate. Hence in
case you fail to apply for authorisation before its expiry or fails to comply with conditions of the earlier
authorisation issued to you, closure order shall be issued against your industry without any further notice.
48. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. You
should also maintain records on Form-3 and present it to Board's inspecting officials.

49. In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

50. It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the Board.
Details along with the project report must be sent in this regard within fifteen days of receipt of this letter,
otherwise the industry shall become member of a common TSDF and the industry shall start sending the

Digitally signed by GHAN SHYAM
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Hazardous waste already stored along with the Hazardous waste generated at present at this TSDE%I"]«C:S
proof of valid membership of TSDF along with proof of disposal of hazardous waste to TSDF shall be sent
to U.P. Pollution Control Board within three months.

51. The authorised person shall not receive, collect, or store any hazardous waste from any unauthorised
occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other reprocessing
unit it must be ensured that such unit is fully complying with environmental requirements and has a valid
authorisation of the Board.

52. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers of hazardous chemicals such as flammable, corrosive, explosive and
toxic nature must be safely collected and stored. Non -compatible wastes must be suitably and safely
handled.

53. Proposal regarding waste minimization and reuse of wastes must be sent. Details of any recovery/ reuse
system must be sent within two months.

54. It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

55. The stored waste shall not be taken out of the storage area except with the written permission of the State
Pollution Control Board in this regard.

56. You are directed to display online data outside the main factory gate with regards to quantity and nature
of hazardous chemicals being handled in the plant including waste water and air emissions and solid
hazardous waste generated within the factory premises. Necessary compliance should be sent within fifteen
days of receipt of this letter.

57. 1t is the mandatory duty of the authorised person to comply with the guideline for transportation of
hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central Pollution
Control Board from time to time.

58. You are directed to provide the complete details regarding the quantity of hazardous waste stored in the
factory premises within a month.

59. You are directed to provide all hazardous waste generated in the factory to any TSDF operating in the
state for the treatment and disposal and send the compliance report to the U.P. Pollution Control Board at
the earliest.

60. Status report of hazardous waste stored in premises available storage capacity and future action plan for
permanent safe disposal of hazardous waste shall be submitted within one month.

61. Ground water monitoring report of premises shall be submitted within one month.

62. Industry will follow the various provisions of the Hazardous and Other Wastes (Management and
- Transboundary Movement) Rules, 2016.

63. The authorised actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorisation.

GHAN SHYAM 5 sonen y cal st
Chief Environmental Officer (Circle 3)
Copy to:

Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions

imposed in the certificate. N
GHAN SHYAM 03e 205508 123707 10530

Chief Environmental Officer (Circle 3)
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Annexure- 1 E}

/f?\ GROUND WATER DEPARTMENT

_ %‘ [atmami Sand ye & Rural Wale SR
A, ' ! :
A ¢ Mm;s.tfy of Jal Shakti

Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC015889
VALID FROM 27/07/2021 TO 26/07/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202107000014

Name of the Owner MANISH KAFPOOR

Designation DIRECTOR Company Name M/s MEENU

Lrd FAT T AT PAPER MILLS PVT
LTD

Company Address 9.5 Km, Bhopa Road, Muzaffarnagar Authorization Letter Download

HIA! FT T LHECIEdE ]

Address of the Applicant 272, New Mandi Dakshini Bhopa Road, Muzaffarnagar Application Form Serial  MZFN0O721NINGD35

No.

Date of Submission 01/07/2021 Specimen Signature

Location Particulars

District Muzaffar Magar Block Municipal
Corporation/Magar
Palika Parishad,
Muzaffar Nagar

Plot No./Khasra No. 9.5 Km, Bhopa Road, Muzaffarnagar Municipality/Corporation Yes
Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking 09/05/2015

of the Well

Type of Well Tube Well/Boring Depth of the Well {In 100.00
meter)

Purpose of well Industrial Assembly Size(For Tube

Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 20.00

Operational Device Electric Motor Rate of Withdrawal 80.00
{m3hr.)

Date of Energization (In Case of Electric Pump) 14/05/2015

Maximum Allowable Rate of  80.00 Maximum Allowable 9.00

Withdrawal (m3/hr.): Running Hours Per Day:

Maximum Allowable Annual 216000 Recharge Required 0.00

Extraction of Ground Water:

14/12/2022, 4:55 PM
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o This No-Cbjection certificate authorizes the owner applicant (user) to sink a well in the location specified at S1. (2) for extraction of ground water at a

rate not exceeding that as shown at Sl. (3j), for Bunning Hours per day as shown at S1. (3k}, and for maximum allowable annual extraction of ground
waler as shown at 51. (3k) and is valid subject to the observance of the conditions stated overleaf.

* Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time
period,

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 80 days as mentioned in application form shall only started after
registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall
be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

For the purpose of measuring and recording the quantity of ground water extracted. every said user shall affix digital water flow meters {conforming to BIS/
IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be
presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water
from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so
demands

In case of any change of ownership of the existing well, fresh registration has to be abtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and {3) of this ceriificate shall be
made without prior permission of the Competent Authority, Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation.

The Cerlificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a
fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatery for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, osbtained from digital water level recorders shall be made available to this
office on monthly basis

Guidelines for Instaliation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment, It
is also used 1o take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameater of the piezomeater should be about 4" to ",
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground
water aquifer monitoring.

* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1. 1 0
3 50- 500 1 0 1
4 =500 2 0 2

~ The measuring frequency should be manthly and accuracy of measurement should be up to cm. the reported measurement should be given in
meter upto two decimal.
© For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about
four to six hours.
© All the details regarding coordinates, reduced level {with respect to mean level), depth, zone taped and assembly lowered should be providad for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
¢ The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon {Qctober/Movember) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and
zone tapped of piszometerftube well for standard referencing and identification.
¢ Any other site specific requirement regarding safety and access for measurement may be taken care of.
« Any other condition{s} that may be imposed by the concemed Authority.
= In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification
at any subsequent stage, this permit is liable for cancellation.

» SPECIFIC CONDITIONS:
= (A} For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
* i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of
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walter.

ii} All industries shall be required to adopt latest water sfficient technologies so as to reduce dependence on ground water resources,

iiiy All industries abstracting ground water in excess of 100 m¥d shall be required to undertake annual water audit through Confederation of Indian Industries
{ClI)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries
certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries
shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) {piezometer)(s; within the premises and installation of appropriate water level monitoring mechanism as mentioned in
General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m? {day of ground water and. Monitoring of water level
shall be done by the project propanent. The piezometer {observation well) shall be constructed at a minimum distance of 50 m from the bore welllproduction
well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted
anline to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Indusiries which are likely to pollute ground
water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery. pesticides/ insecticides, fertilizers, slaughter house, explosives etc.} shall store
the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii} Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undartake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate {using a
digital water flow meter) and submit the data online ta Ground Water Department, UP as applicable. Monitoring records and resullg should be retained by
the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 fday. The water
from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :19/11/2022

Place:Muzaffar Nagar

This certificate is eléctronically generated and does not require digital signature

30of3 76 14/12/2022, 4:55 PM
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INDUSTRY INSPECTION REPORT (PULP & PAPER)

Date of inspection: 25.11.2024

A. General section
1. | Name of the unit with M/s Shree Bhageshwari Papers Pvt. Ltd. Unit - 1
complete postal address | 9™ Km stone, Bhopa road, Muzaffarnagar — 251001
&
M/s Shree Bhageshwari Papers Pvt. Ltd. Unit - 2
9t Km stone, Bhopa road, Muzaffarnagar — 251001
2. | Spatial Co-ordinates 29.471250, 77.794264
(Latitude & longitude) in
Decimal format only
3. | Industry Operational Operational
status
4. | Consent status For Unit - 1:
Consent to Operate (CTO) dated 30.12.2019 having validity upto 31.12.2024,
issued by UPPCB (Refer Annexure — 1A)
For Unit - 2:
Consent to Operate (CTO) dated 30.12.2019 having validity upto 31.12.2024,
issued by UPPCB (Refer Annexure — 1B)

B. Details of Production process, utilities and waste management (including effluent management

system)
5. | Process Unit — 1: Production of unbleached grade paper (i.e. Kraft paper) using
Waste paper as raw material
Unit — 2: Production of bleached grade paper (i.e. Writing & Printing)
using Waste paper as raw material
6. | Raw material

a. Consented value

| Not mentioned in consent

b. Actual Avg. daily consumption (as per logbook for duration 01.08.2024 - 16.10.2024)

Total Waste paper No. of Avg. daily waste paper
consumption (MT) operational days | consumption (MT/day)

Unit—1 8719 126.36
Unit—2 4452.44 69 64.53
Total 13171.44 190.89
Avg. daily total waste paper consumption in Unit — 1 & Unit - 2 is 190.89 MT/day
7. | Production
a. Consented value Unit - 1: Kraft paper @ 100 MT/day, and
Unit — 2: Writing & Printing paper @ 100 MT/day
b. Actual Avg. daily production (as per logbook)
Total Production | No. of operational Avg. daily production
(MT) days (MT/day)
Unit—1 7596.95 110.10
Unit—2 3523.08 69 51.06
Total 11120.03 161.16
c. Yield (%) | Unit - 1: 87.13 % & Unit - 2: 79.13% (Overall yield - 84.42 %)
8. | Fresh water consumption

a. Details of borewell

01 no. of borewell in Unit- 1,
01 no. of borewell in Unit- 2,

Both borewells having electromagnetic flow meters installed

b. NOC from CGWA/other
authorized body

Two separate NOCs issued by Uttar Pradesh Ground Water Department
(UPGWD) for 02 nos. of Borewells, both having validity upto 31.07.2025
(Refer Annexure - 1C)

c. Permitted withdrawal quantity

Unit-1: 1179 KLD;
Unit-1: 1250 KLD
Combined permitted withdrawal: 2429 KLD

d. Actual withdrawal quantity in last three months

Page 1 of 6
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Unit—1 (KL) | Borewell-1 Unit—2 (KL) | Borewell-1
operational operational
days days

September - 2024 22557 30 22684 30
October - 2024 27338 31 71331 31
November (upto 24t™") - 2024 15158 24 15379 24
Total groundwater withdrawal 65053 85 109394 85

e. Avg. daily withdrawal quantity

Unit-1: 765.33 KLD;
Unit-2: 1286.98 KLD;

f. Actual freshwater consumption

Total Production plant Avg. daily effluent
Freshwater Operational days generation
consumption (KLD)
(KL)
Unit—1 65053 75 867.37
Unit—2 109394 71 1540.76
g. Specific fresh water | Unit — 1: 7.94 KL/MT of product;

consumption

Unit — 2: 29.95 KL/MT of product

9. | Effluent Management
a. Actual effluent generation in last three months (during 01.09.2024 - 24.11.2024)
Unit — 1: 31133 KL & Unit - 2: 55724 KL
b. Avg. daily effluent generation Unit — 1: 415.11 KLD;
Unit — 2: 784.85 KLD
c. Specific effluent generation Unit — 1: 3.80 KL/MT of product;
Unit — 2: 15.26 KL/MT of product
d. Actual effluent discharge in last three months (during 01.09.2024 - 24.11.2024)
Unit — 1: 22315 KL & Unit - 2: 48564 KL
e. Consented discharge value Unit -1: 1100 KLD & Unit — 2: 1800 KLD
f. Avg. daily effluent discharge Unit —= 1: 297.53 KLD;
Unit — 2: 684 KLD
g. Specific effluent discharge Unit — 1: 2.72 KL/MT of product;
Unit — 2: 13.30 KL/MT of product

h. Actual recycling of treated Recycling after secondary clarifier to Unit-1: 103.79 KLD;

effluent within process process Unit-2: 95.96 KLD

i. Specific effluent recycle Unit —= 1: 0.95 KL/MT of product;

Unit - 2: 1.87 KL/MT of product

j. Losses in ETP % Unit-1: 3.32 % & Unit - 2: 0.6 %

k. Remark Loss of 0.6 % (in ETP of Unit-2) against the typical loss of around 2 - 3
% indicates that calibration is required for the ultrasonic type flow
meters installed at inlet & outlet of ETP in unit-2

10. | Effluent Treatment Plant (ETP)

a. ETP consists of

Unit -1:

Raw effluent (after PDF) - Bar screen - Equalization tank - Hill screen
->Primary clarifier > Aeration tank - Secondary Clarifier > Tube settler
- Discharge into Dhandera drain

Unit -2: Same scheme as in Unit - 1

b. Installed capacity

Unit -1: 2000 KLD & Unit -2:2000 KLD

Cc. Metering at ETP

Effluent generation V - notch at inlet of ETPs in
both units

Flow at inlet of ETP in Unit -1:
20.74 m3/hr;

Flow at inlet of ETP in Unit -2:
29.56 m3/hr

Recycling after secondary clarifier to Separate Electromagnetic
process flow meter installed for both
units

Effluent Discharge V - notch & Ultrasonic flow
meter at outlet of ETPs in
both units

Page 2 of 6
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Discharge from Unit -1@ 2.73
m3/hr
Discharge from Unit -2@ 4.98
m3/hr

d. Operational status of ETP

ETPs of both units found operational

e. OCEMS installed at ETP outlet

OCEMS was found installed at outlet of both ETP & connected with CPCB
/SPCB servers.

f. OCEMS value

Unit -1:
pH - 7.87; Flow- 2.73 m3/hr, BOD-16.20 mg/l, COD- 106.29 mg/l and
TSS- 19.95 mg/I

Unit -2:
pH - 7.25, BOD-17.4 mg/I, COD- 108.4 mg/l and TSS- 23.8 mg/I|

Effluent Characteristics

Parameters Unit -1 Unit - 2
ETP ETP Norms as | Compliance ETP ETP Norms as Compliance
inlet | outlet per w.r.t. inlet outlet per w.r.t. consent
consent consent consent
pH 5.33 7.5 6.5 - 8.5 | Complying 6.92 7.52 6.5 - 8.5 | Complying
TSS (mg/l) 210 25 50 Complying 230 26 50 Complying
TDS (mg/l) 2800 | 1400 - Complying 3000 1524 - Complying
BOD (mg/l) 320 13 30 Complying 360 16 30 Complying
COD (mg/I) 1200 132 250 Complying 1500 140 250 Complying
Oil & Grease - 5.30 10 Complying - 5.80 10 Complying
(mg/I)

Aeration tank of Unit-1: MLSS-2600 mg/l & MLVSS-2100 mg/I
Aeration tank of Unit-2: MLSS-2500 mg/l & MLVSS-2000 mg/I

ETP Sludge generation

a. Sludge Management & e Primary & Secondary biological sludge recycled back to process (in
disposal pulp mill)

b. Biological sludge generation | Unit - 1: 75.06 MT
(as per logbook) Unit — 1: 447.87 MT

c. Estimated sludge generation

@ 20 % of inlet COD load

11.

Non-paper solid waste management (Plastic waste)

a.

Actual plastic waste generation (as per logbook)

Plastic waste generation from Unit-1 & Unit-2 (logbook data available for duration 01.08.2024 -

16.10.2024)

From Unit -1 (MT)

From Unit -2 (MT)

Total Quantity (MT)

98.759

31.709

130.468

Avg. daily plastic waste generation - 1.89 MT/day (combined for Unit-1 & Unit-2)

Mode of disposal of plastic
waste

Unit has made agreement dated 01.10.2023 with M/s KK Duplex &
Paper Mills Pvt. Ltd., Mumbai for disposal of plastic waste i.e.
Combustion in waste to energy boiler

C.

Actual Avg. daily plastic waste disposed (as per logbook)

Plastic waste disposal from Unit-1 & Unit-2 (logbook data available for duration 01.08.2024 - 16.10.2024)

Provided to From Unit -1 | From Unit-2 | Total Agreement | Methodology of
(MT) (MT) Quantity | (Yes/No) disposal at disposal
(MT) site
M/s KK Duplex and 89.915 29.81 119.725 | Yes Combustion in waste
Paper Mills Pvt. Ltd. to energy boiler

Avg. daily plastic waste disposal — 1.73 MT/day (combined for Unit-1 & Unit-2)

d. Potential solid waste generation (@3% of waste
| From Unit -2 (MT)

paper)

| From Unit -1 (MT)

Total Quantity (MT) |
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2.70

| 0.90

| 3.6

Unit-2)

Estimated Avg. daily plastic waste generation - 5.73 MT/day (combined for Unit-1 &

e. Remarks

Actual plastic waste disposal (1.73 MT/day) is much lower than the
estimated plastic waste generation value (5.73 MT/day) which indicates
poor record keeping

12.

Air Pollution management

a. Boiler capacity 36 TPH (operational, common for Unit - 1 & Unit - 2)
b. Boiler operational status Operational
C. Stack details Stack Height - 52 m
d. Type of APCD installed Electro Static Precipitator (ESP)
e. Estimated steam requirement Estimated steam requirement
@2Ton/MT of kraft paper (MT/day)
produced Unit—1 | 220.20
Unit—2 | 102.12
Total 322.32 MT/day
f. Name of the Fuel used Coal, Bagasse, Rice husk, RDF
g. Fuel consumption as per | RDF @ 220 MT/day, Coal @ 175 MT/day, Biomass @ 170 MT/day
consent
h. Actual Avg. Daily fuel consumption (logbook data available for duration 01.08.2024 - 16.10.2024)
Type of fuel Coal Bagasse Rice husk | RDF Total
Total (MT) 10720 0 2435 2914 16069
Avg. daily (MT/day) 155.36 0 3529 | 42.23 232.88

i.e. Total avg. daily fuel consumption = 232.88 MT/day

i. Estimated steam generation from actual fuel consumption data @ 3 T/T of Coal, 2.5 T/T of bagasse, 3

T/T of husk; & 3 T/T of RDF:

Steam Steam from | Steam Steam Total estimated steam generation
from Coal Bagasse from Husk | from RDF | from actual fuel consumption
Avg. daily 466.08 0 105.87 126.69 698.64
(MT/day)
j. Actual Avg. Daily ash | Total - 3276.89 MT (logbook data available for duration 01.08.2024 -

generation (as per logbook)

16.10.2024)
Avg. ash generation — 47.49 MT/day

k. Ash generation w.r.t of fuel
consumed (%)

=47.49%100/232.88
=20.39 %

I. Estimated ash generation from actual fuel consumption @ 30% of Coal, 2.5% of Bagasse, 17% of husk;

& 17% of RDF

Ash from Ash from Ash from Ash from | Total estimated ash generation
Coal Bagasse Husk RDF from actual fuel consumption
Avg. daily | 46.61 0 5.99 7.17 59.77
(MT/day)
m.Mode of disposal of ash | Unit has made agreement with M/s Malwa trading Company, Bhopa
generated road, Muzaffarnagar & M/s Ganpati Engineering & Construction Utility
for supply of ash to cement plants
n. Actual avg. daily boiler ash | Total - 3243.131 MT (logbook data available for duration 01.08.2024

disposal (as per logbook)

-16.10.2024)
Avg. ash disposal - 47.00 MT/day

o. Remarks

a. Steam generation value calculated from actual fuel consumption
data (698.65 MT/day) is greater than estimated steam
requirement (321.30 MT/day), hence actual fuel consumption
data is acceptable, and also the excess steam generated is being
used in turbine (capacity - 06 MW) section for power generation

b. Estimated Ash generation value calculated from actual fuel
consumption data (59.77 MT/day) is higher than actual ash
disposal value (47 MT/day) calculated from logbook data, which
indicates poor record keeping

p. Stack Monitoring report

Stack emission samples were analyzed in laboratory of Regional Office,
Muzaffarnagar, UPPCB
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Parameter Monitoring Standard Compliance
value (mg/Nm?3) status
(mg/Nm?)

Particulate 44.6 80 Complying

Matter (PM)

Oxide of 40 300

Nitrogen (NOx)

Sulphur 22 600

Dioxide (S0O,)

13.

Hazardous waste management

Authorization status

For both units (i.e. unit-1 & Unit-2), Authorization dated 19.09.2022
under the provisions of Hazardous and Other Wastes Rules, 2016 has
been issued by UPPCB having validity upto 13.09.2027

(Refer Annexure — ID)

Mode of disposal of hazardous
waste (ETP sludge)

Common agreement for both Units has made with TSDF (i.e. m/s
Sheetala Waste Management Project) on dated 29.06.2022 for disposal
of hazardous waste

Hazardous waste generated:

As per copy of Form-10 provided, quantity of hazardous waste provided to TSDF is as below:

For Unit - 1:
Date Used empty Process | Waste
containers sludge grease
26.07.2024 02 kg 145 kg 3 kg
For Unit - 2:
Date Used empty Process | Waste
containers sludge grease
26.07.2024 02 kg 160 kg 3 kg
Photographs

iy i R
i~

nLE .

25 November 2024 1:49 pm

Photo 1: Common Entrance gate of both
unitsﬂ

25 Navember 2024 1:20 pi B Novem o

Photo 3: Primary Clarifier (Unit-1 & 2)

Photo 4: Aeration Tank (Unit-1 & 2)
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— [ 7Y
Photo 6: ETP outlet channel (Unit-1 & 2)

25 November 2024 1:19 pm

Photo 9: Sludge drying beds

Photo 10: Belt press
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U.P. Pollution Control Board F]nnexua’ ﬁ1

e

— CONSENT ORDER
Ref No. - Dated : 30/12/2019
68528/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/airy/MUZAFFARNA
GAR/2019
To,

Shri DIVESH BANSAL
M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1

9th Km Stone , Bhopa Road, Muzaffarnagar, MUZAFFAR NAGAR 251001
MUZAFFARNAGAR

Sub Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1

Reference Application No. 6162588 Dated : 30/12/2019

Ik With reference to the application for consent for emission of air pollutants from the plant of M/s
SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1. under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

5 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

MNishi Digitally signed
by Mishi Kumar
Kumar Chauhan
Date: 20191230
Chauhan 121854 <0530

For and on behalf of U.P. Pollution Control Board

CEo
C-3.
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
Nishi Diitally signed

by Wishi Kumar

Kumar Chauhan

Date: 2019.12.30

Chauhanziz2:0530
Eo

C-3.
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3(a).

3(b).

3(c).

i R
12

13

U.P. Pollution Control Board

Dated : 30/12/2019
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Kraft Paper-100 MTD using
Waste Paper as main raw material.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any medification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source

1 Common Particulate
Captive Matter
Power Plant
for Both Units
(Shree
Bhageshwari
Paper
Furnace unit)

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No ‘ Stack No ‘ Parameter Standard

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board . '

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order . ;

89



14.  The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending up0r333
availability . !

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

16 . Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

17 . If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

I8 . Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:

1.The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash ete. be disposed in eco friendly manner.

2.Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.

3.The industry should ensure the operation of the Air Pollution Control System (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

4.The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986.

5.The dying, bleaching and deinking process are not allowed in the production process of the unit.
The unit will not use agro based raw materials in the production process

6.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
consent would be deemed void.

7. Industry shall install OCEMS on stack as per the direction of CPCB.

8.The industry shall abide by orders / directions issued by Hon’ble Supreme Court Honble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

9.The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.

10.The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCB and SPCB in time to time .

11.The use of Pet coke and Furnace oil as a fuel in the factory 1s restricted in compliance of the
Hon’ble Supreme court order till further direction.

12.Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB,

13.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

14.The unit shall submit the audited balance sheet for the current year.

15.The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.

16.The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

17. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order

no H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle _160218.pdf.

Issued with the permission of competent authority . Nishi  Daonsans
i Kurmar

Kumar cr\aurgnn :

Chauhan 2151 16550
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U.P. Pollution Control Board

e

CONSENT ORDER

Ref No. - Dated : 30/12/2019
68526/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/

water/MUZAFFARNAGAR/2019

To,

Sub :

Shri DIVESH BANSAL

M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1

9th Km Stone , Bhopa Road, Muzaffarnagar, MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHREE BHAGESHWARI PAPERS PVT
LTD UNIT 1

Reference Application No :6162484 Dated :30/12/2019

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHREE BHAGESHWARI
PAPERS PVT LTD UNIT 1 is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

This consent is valid for the period from 01/01/2020 to 31/12/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

ichi Crwgitally swned
N!Sh] by Mezhi Kumar
Kumar  thauhan
Doate: 20181230
Chauhan 121545 10530

For and on behalf of U.P. Pollution Control Board

CEO
C-3.
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. :
N]Shi Digitally signed

by Mishi Kummar
Kumar  chauhan

Date: 20191230

Chauhan 1zig04+0550

CEO
C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1 vide

Consent Order No. 6162484/ Water
CONDITIONS OF CONSENT

Dated : 30/12/2019

/I This consent is valid for the approved production capacity of Kraft Paper-100 MTD using Waste
Paper as main raw material.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3 The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharee Details
S.No Kind of Effulant Maximum daily Treatment facility and

discharge KL /day

discharge point

4(a)

1 Domestic 8 KLD Septic Tank

1100 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain . : '

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

2 Industrial

Domestic Effulant

S.No

Parameter

Standard

]

Quantity of Discharge

8 KLD

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.N

0

Parameter

Standard

Total Suspended Solids

As per Board Norms

BOD

As per Board Norms

COD

As per Board Norms

1
2
3
4

Oil & Grease

As per Board Norms

5

Total Suspended Solids

1100 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.
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336 The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act

10.

13.

14.

1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
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1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect t337
each treatment unit of the Effluent treatment plant.

2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
H/CPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

3-The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 X7 basis.

7-The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

8-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.

I 1-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
rotation Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control
room. .

12This consent is valid only for products and quantity mentioned above. Industry shall

obtain prior approval before making any modification in product/process /fuel/ Plant

machinery failing which consent would be deemed void.

13-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble

High Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.

14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.

15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

16-The unit shall submit the audited balance sheet for the current year.

I7-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

Issued with the permission of competent authority . Nishi D]

ishi Kumar

Kumar  chauhan
Date; 2019,12.30
Chauhan 21621 0530

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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Annexure-1 B

U.P. Pollution Control Board

CONSENT ORDER
Ref No. - Dated : 30/12/2019
68531/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNA
GAR/2019
To,

Shri DIVESH BANSAL
M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2

9th Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2

Reference Application No. 6162735 Dated : 30/12/2019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2. under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

CEO
C-3.
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
CEO
C-3.
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U.P. Pollution Control Board 339

Dated : 30/12/2019
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Writing and Printing Paper-100
MT/Day using Waste Paper as main raw material.
2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a). The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) . Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source

1 Common Particulate
Captive Matter
Power Plant
for Both Units
(Shree
Bhageshwari
Paper
Furnace unit)

3(c) . The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No ‘ Stack No ‘ Parameter Standard

4.  The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

5.  Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

6.  The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7.  The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

8.  The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

9. Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

10. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

12. The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

13. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .
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340 The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its

15.

16 .

{7

18 .

availability .
The industry shall obtain prior consents in the event of any addition of new emission generation

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline 1s available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:

1.The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. be disposed in eco friendly manner.

2.Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.

3.The industry should ensure the operation of the Air Pollution Control System (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

4 The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986.

5.The dying. bleaching and deinking process are not allowed in the production process of the unit.
The unit will not use agro based raw materials in the production process

6.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
consent would be deemed void.

7. Industry shall install OCEMS on stack as per the direction of CPCB.

8.Industry shall submit the stack monitoring report from approved laboratory to the Board quarterly
of its sister units where the boiler has been installed.

9.The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

10.The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.

11.The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCB and SPCB in time to time .

12.The use of Pet coke and Furnace oil as a fuel in the factory is restricted in complance of the
Hon’ble Supreme court order till further direction.

13.Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.

14.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

15.The unit shall submit the audited balance sheet for the current year.

16.The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.

17.The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

18. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.
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U.P. Pollution Control Board 341

CONSENT ORDER

Ref No. - Dated : 30/12/2019
68530/UPPCB/MuzaffarNagar(UPPCBRQ)/CTO/
water/MUZAFFARNAGAR/2019

To,

Sub :

Shri DIVESH BANSAL

M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2

9th Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHREE BHAGESHWARI PAPERS PVT
LTD UNIT 2

Reference Application No :6162720 Dated :30/12/2019

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHREE BHAGESHW ARI
PAPERS PVT LTD UNIT 2 is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

This consent is valid for the period from 01/01/2020 to 31/12/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Nishi Digitally signed
bay Hishi Kumar

Kumar  chashan
Dirte: 20191230

Chauhan 122335 10530

For and on behalf of U.P. Pollution Control Board

CEO
C-3.

Enclosed : As above
(condition of consent):

Bigitally signed by

Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. Nishi Nisk Kumar

Kumar Chauhan

Date: 20191230

Chauhan 11235640550

CEO
C-3.
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342

U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2 vide

Consent Order No.‘6] 62720/ Water
CONDITIONS OF CONSENT

Dated : 30/12/2019

s This consent is valid for the approved production capacity of Writing and Printing Paper-100
MT/Day using Waste Paper as main raw material.
2 This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge K1./day discharge point
1 Domestic 8 KLD Septic Tank
2 Industrial 1800 KLD ETR
4, Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge 8 KLD

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. . :

Industrial Effulant
0 Parameter

S. Standard

Total Suspended Solids

As per Board Norms

BOD

As per Board Norms

COD

As per Board Norms

Oil & Grease

As per Board Norms

o1 |w o = |2

Quantity of Discharge

1800 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.
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10.

11.

12,

The industry shall comply with various provisions of Air (Prevention and Control of Pollution)3.43
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:

1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.

2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
I/CPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

3-The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 X7 basis.

7-The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

8-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.

| 1-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
rotation Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control
room.

12-This consent is valid only for products and quantity mentioned above. Industry ~ shall

obtain prior approval before making any modification in product/process /fuel/ Plant

machinery failing which consent would be deemed void.

13-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble

High Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.

14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.

15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

16-The unit shall submit the audited balance sheet for the current year.

17-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppeb.com/pdf/Green-Belt-Guidle_160218.pdf.

100



344

6/8/23, 5:43 PM

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE F
COMMERCIAL/ INFRASTRUCTURAL OR BU

Serial No.: 202302000070

Name of the Owner

Address of the Applicant

Date of Submission

Company Name

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

{hiama

about:blank

GROUND WATER DEPARTMENT
# Gange & Ruial Water Supply Depalment)
Ministry of Jal Shakt

Government of Uttar Pradssh

Form 8 (E)
[See rules 15(2)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG040900
VALID FROM 18/03/2023 TO 31/07/2025

DIVESH BANSAL

9TH KM STONE, BHOPA RQAD,
MUZAFFARNAGAR, UTTAR PRADESH

03/02/2023

Iis SHREE BHAGESHWAR| PAPERS PVT
LTD

Muzaffar Nagar

9TH KM STONE, BHOPA RQAD,
MUZAFFARNAGAR

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

06/02/1995

Tube Well/Baring

Industrial

Submersible

Electnc Motor

Date of Energization {In Case of Electric Pump)

Maximum Allowable Rate of Withdrawal
(mifhr):

Maximum Allowable Annual Extraction of
Ground Water:

Reason for renewal of N.O.C.

T, & T e eRm

Against Case

about:blank

131.00

402425

TRANSFER OF CGWA TO UPGWD.

Application No.

Specimen Signature

Company Address

Block

Munjcipality/Corporation

Depth of the Well {In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m*hr.)

11/02/19a5

Maximum Allowable Runniﬁg Hours Per Day:

Recharge Required

101

Annexure-1C

OR SINKING OF EXISTING WELL FOR INDUSTRIAL/
LK USER OF GROUND WATER)

MEZFNOZ23RING128

8TH KM STONE, BHOPA ROAD,
MUZAFFARNAGAR

Municipal Corporation/Nagar Palika
Parishad, Muzaffar Magar

MiA

(RIEY

180.00

2500

131.00

9.00

0.co

1/3
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6/8/23, 5:43 PM about:blank

+ This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified for extraction of ground water at a rate not exceeding that as shown at 51, (3{). for
Running Hours per day , and for maximum allowable annual extraction of ground water and is valid subject to the observance of the conditions stated overleaf,

= Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form,

Conditions

(1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained,

(2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at 5L (2) and (3) of this certificate shall be made without priar
permission of the Competent Authonty. Any deviation in this reqard shall lead to cancellation of this authorization.

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to BIS/ IS standards) having
telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter
has been extracted by the said User, untii the canirary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water
meters

(4) The concerned Authority reserves the right to Step extraction of ground water fram the well due to quality hazards or any other reasons, if the situation so demands.

[5} In case of any change of ownerstip of the existing well. fresh registration has to be obtained.

(B} Mo change of location, design, rate of withdrawal and purnping device in respect of the existing well as indicated at SI. (2] and {3) of this certificate shall be made without priar
permission of the Competent Authonty. Any deviation in this regard shall lead to canceliation of this registration.

(7] n case, any of the particulars | infermation furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent
stage, this registration is hable for cancellation

= (8) The Certificate of Authorization! NOC shall be valid for a period of five years from the date of issue, The applicant shall have to apply for renewal through a fresh application, at least
ninety days prior to expiry of its vaiidity.

(8) Consiruction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate
with that of the pumping well, The data, abtained from digital water level recorders shall be made available to this office on monthly basis.

[10) Guidelines for Installation of Piezometers and their Monitaring

Piezometer is a borewell ftube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water
sample for water quality testing whenever needed. General guidelines for installation of piezameters are as follows for compliance of NOC:

- The piezomeler is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn, The diameter of tha piezameter
should be about 4° 10 &".

* The depth of the piezometer should be same as is case of the pumping well fram which ground watsr is being abstracted. If, more than one piezometer are installed the secand
piezometer should moniter the shaliow ground water regime. It will facilitate shallow as well a5 deeper ground water aquiter manitoring.

= No. of piezometers to be constructed & Type of water level marnitonng mechanism shall be as per below table:

.

i Manitinng Mechanism
S.No Quanturm of Ground water withdrawal {cumiday) No.of piezometers required
Manual DWLR with Telemetry
1 <10 4] 4] 0
2 11 =50 1 1 0
3 50- 500 1 0 1
4 > 500 2 4] 2

* The measuring frequency should be menthly and accuracy of measurement should be up to om. the reported measurement should be given in meter up to two decimals,

= For measurement of water level sounder or automatic water leval recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telematry system should be used far accuracy.

+ *The measurement of water level in piszometer should be taken, anly after the pumping from the surreunding tube wells has been stepped for about four to six hours,

» All the: detalls regarding coordinates, reduced level (with respect to mean level), depth, zone tapad and assembly lowered should be provided for bringing the piezometer into the

Hydrograph Monitoring System for Ground Water Department; Uttar Pradesh, and for its validation,

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-mansaon {October/Movember) periods. Quality may be got analyzed from NABL

approved lab. Besides, cne sample (1 It capacity bottle) to the eancermed Director, Ground \Water Department, Uttar Pradesh, for chemical analysis,

= -APermanent display board should be installed at piezometerTube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometarftube well for
standard referencing and identification.

=« Any other site-specfic requirement regarding safely and access for measurement may be 1aken care of.

{11) Any other condition(s) that may be imposed by the concerned Authonity,

(12} In case, any of the particulars | information furnished by the applicant in his application forissuance of this permit |s found to be ncorrect dunng verification at any subsequent stage,

this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject ta the following specific conditions:

i} No Objection Cerificate shall be granted only in such cases where local government watar supply agencies are not sble to supply the desired quantity of water,

i} All industries shall be required to adopt latest waler afficiant technologies 50 a5 10 reduce dependence on ground water resourcas.

iil) All industries abstracting greund water in excess of 100 m¥/d shall be required to undertake annual water audit through Cenfederation of Indian Industries [CII)/ Federation Indian

Chamber of Commerce and Industry (FICCI)/ Natianal Praductivity Council (NPC) PHD Chamber of Commerce & Industries! Laghu Udyog Bharati certified auditors and submit audit

reports within three manths of completion of the same 1o Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20%

over the next five years through appropriate means

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water lavel monitering mechanism as mentioned in General Condition no.10 shall

be mandatory for industries drawing/ proposing to draw more than 10 miday of ground water and. Menitoring of water level shall be done by the project proponent. The piszometer

(observation well) shall be constructed at a minimum distance of 50 m from the bore welliproduction well. Depth and aquifer zone tapped in the piezometer shall bs the same as that of the

pumping well/ wells, Monthly water level data shall be submitted online to the Ground Water Department, UP.

v} The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to poliute ground water {chemical, pharmaceutical,

dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertiizars, slaughter house, explosives etc.) shall store the harvested rain water in surface Storage tanks for use in the

industry.

vi) Injection of treated/ untreated waste water into aguifer system is strictly prohibited,

vii} Indusiries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemicalf Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB

list) need to undertake necessary well head protection measures to ensure prevention of ground water poliution,

(B} Infrastructural User: The Mo Objection Cerificate for ground water abstraction will be granted subject to the following specific conditions:

i} In‘case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitering of dewatering discharge rate {using a digital water flow meter) and

submit the data online to Ground \Water Department, UP as applicable, IMonitoring records and résults should be retained by the proponent for two years, for inspection or reporting as

required by District Ground Water Management Council,

i) Instaliation of Sewage Treatment Plants (5TP) shall be mandatary for new projects, where ground water requirement is more than 20 m® fday. The water from STP shall be utilized for

toilet flushing, car washing, gardening ete.

.

.

about:blank 213
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7120/23, 12:03 PM

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICAT
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR

about:blank

Form 8 (E)
[See rules 15(2)]

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Deparys
Ministry of Jal Shakti
Government of Uttar Pradesh

nent)

E FOR SINKING OF EXISTING WELL FOR
BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG031479
VALID FROM 18/03/2023 TO 31/07/2025

Serial No.: 202302000071

Name of the Owner

Address of the Applicant

Date of Submission

Company Name

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

DIVESH BANSAL

9TH KM STONE, BHOPA ROAD,
MUZAFFARNAGAR, UTTAR
PRADESH

03/02/2023

M/s SHREE BHAGESHWARI
PAPERS PVT LTD UNIT - 2

Muzaffar Nagar

9TH KM STONE, BHOPA ROAD,
MUZAFFARNAGAR

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Weil

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

09/05/2009

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m%hr.):

Maximum Allowable Annual
Extraction of Ground Water:

Reason for renewal of N.O.C.

.31, & TS &1 SR

about:blank

125.00

433406

TRANSFER OF CGWATO UPGWD.

Application No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m3hr.)

16/05/2009

Maximum Allowable Running Hours Per

Day:

Recharge Required

103

MZFN0223RINO129

9TH KM STONE, BHOPA
ROAD, MUZAFFARNAGAR

Municipal
Corporation/Nagar Palika
Parishad, Muzaffar Nagar
NAA

N/A

180.00

25.00

125.00

10.00

0.00
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7120123, 12:03 PM ' about-blank

+ This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified for extraction of ground water at a rate
not exceeding that as shown at Sl. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground water and is valid
subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

+ {2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority, Any deviation in this regard shall lead to cancellation of this
authorization.

» (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters{conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at
outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3{k) shall not exceed to the recorded rate from-water
meters

» (4) The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

= (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at S|, (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration.

» (7} n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage, this registration is liable for cancellation.

= (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

= (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water [evel recorders shall be
made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

- Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are
as follows for compliance of NOC: 2

= - The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 67,

+ + The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

= - No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

4 Manitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
. Manual DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

» » The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in
mefer up to two decimals.

=+ For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« +The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.

» = Allthe details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

» = The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis. .

« = A Permanent d'isplay board should be installed at piezometer/Tube wells site for providing the location, piezemeter/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.

= - Any other site-specific requirement regarding safety and access for measurement may be taken care of.

= (11) Any other condition(s) that may be imposed by the concerned Authority.
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(12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where Jocal government water supply agencies are not able to supply the desired
quantity of water,

ii} All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources,

iii) All industries abstracting ground water in excess of 100 m2/d shall be required to undertake annual water audit th rough Confederation of
Indian Industries (CII) Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to
Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m¥day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance
of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/
wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v} The proponent shall be required to adopt reof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives efc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii} Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required fo carry out regular monitoring of dewatering discharge
rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

i} Installation of Sew'age Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :07/07/2023

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppeb.com

Ref. No : 18245!UPPCB/MuzaffarNagar(UPPCBRO);’HWM/MUZAF FARNAGAR/2022

To,

M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1
8th Km Stone , Bhopa Road, Muzaffarnagar, MUZAFFAR NAGAR,251001

Tehsil

:MuzaffarNagar

District :MUZAFFARNAGAR

Dated :19/09/2022

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016

L. Number of authorization and date of issue 18245 and ‘19/09/2022 .

2. Reference of application (No. and date) 12597365 and 26/08/2022 .

3.  MrDIVESH BANSAL of M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1 is
hereby granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th Km Stone , Bhopa Road, Muzaffarnagar .

Details of Authorisation
S Ne. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, ete.
] CATEGORY 5.1 AS PER THROUGH TSDF 0.150 MT/ANNUM
SCHEDULE I (Used Or Spent
0Oil)
2 CATEGORY 33.1 AS PER THROUGH TSDF 0.80 MT/Annum
SCHEDULE T (Empty
Barrels/Containers /Liners
Contaminated With Hazardous
Chemicals /Wastes)
3 CATEGORY 33.2 AS PER THROUGH TSDF 0.10 MT/ANNUM
SCHEDULE I (Contaminated
Cotton Rags Or Other Cleaning
Materials)

[. The authorization shall be valid for a period of 13/09/2027 from the date of issue of this letter

2 The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

k:

2.

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer

authorised by the State Pollution Board .
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3 The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

a

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7 It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board 1o close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

1. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules .

[3. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
I5. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

5- It 1s brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and

Digitally signed by RAKESH KUMAR
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Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- Tt is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter.

15- It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management

ans idelines in thi ' tr
and Transboundary Movement) Rules, 2016. Guidelines in this regard have be%lnﬁggg% l:; Cent al
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Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

1'7- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

22- Unit must submit waste generation and disposal balance for last 2 years along with copies of log
book and manifest (form 10) within 7 days of issuing this certificate.

23- Unit must submit point wise compliance report of CTO and point wise compliance of last issued
HWA certificate within 7 days of issuing this certificate.
( Authorized Signatory )

Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI 3oy aess v
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
RAKESH KUMAR TYAGI 5o iaies o incss s
CEO/EE, I/C Circle
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppchb.com Website: www.uppcb.com

Ref. No : 18244/UPPCB;’MuzaffarNagar(UPPCBRO)IHWMJ’MUZAF FARNAGAR/2022

To,

M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2
9th Km Stone , Bhopa Road , Muzaffarnagar,MUZAFFAR NAGAR,251001
Tehsil :MuzaffarNagar

District :MUZAFFARNAGAR

353

Dated :19/09/2022

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 18244 and 19/09/2022

2. Reference of application (No. and date) 17583143 and 26/08/2022 .

3. Mr DIVESH BANSAL of M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2 is
hereby granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar .

Details of Authorisation
S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.

1 CATEGORY 5.1 AS PER THROUGH TSDF 0.150 MT/ANNUM
SCHEDULE I (Used Or Spent
Oil) ;

2 CATEGORY 33.1 AS PER THROUGH TSDF 0.80 MT/Annum
SCHEDULE I (Empty
Barrels/Containers /Liners
Contaminated With Hazardous
Chemicals /Wastes)

3 CATEGORY 33.2 AS PER THROUGH TSDF 0.10 MT/ANNUM
SCHEDULE I (Contaminated
Cotton Rags Or Other Cleaning
Materials)

1. The authorization shall be valid for a period of 13/09/2027 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

i

any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

The authorised person shall comply with the provisions of the Environment (Protection Act,

1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .
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The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constituteé a breach of his authorisation .

- The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

T It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

I1.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15, The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained. '

5-Ttis brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
~ Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
RAKESH KUMAR TYAGI it sissoymucs s
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Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

0- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter.

I5- It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central

Digitally signed by RAKESH KUMAR
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Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

22- Unit must submit waste generation and disposal balance for last 2 years along with copies of log
book and manifest (form 10) within 7 days of issuing this certificate.

23- Unit must submit point wise compliance report of CTO and point wise compliance of last issued
HWA certificate within 7 days of issuing this certificate.
( Authorized Signatory )

Digi igned b ES Gl
RARESH KUMAR TYAGE e o s
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
RAKESH KUMAR TYAGI paiysense o soa
CEOV/EE, I/C Circle
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INDUSTRY INSPECTION REPORT (PULP & PAPER)

A. General section

Date of inspection: 26.11.2024

1. | Name of the unit with M/s Agarwal Duplex Board Mills Ltd.
complete postal address | 04 km, Bhopa road, Muzaffarnagar - 251001
2. | Spatial Co-ordinates 29.472067, 77.739072
(Latitude & longitude) in
Decimal format only
3. | Industry Operational Operational
status
4. | Consent status Consolidated Consent & Authorization (CCA) dated 06.09.2024 having validity

upto 31.12.2027, issued by UPPCB
(Refer Annexure - 1A)

B. Details of Production process, utilities and waste management (including effluent management

system)
5. | Process Production of Duplex board/MG Poster paper/Kraft paper using Waste paper
as raw material
6. | Raw material
a. Consented value Waste paper @190 MT/day
b. Actual consumption Month Raw material (Waste Paper) Operational
(as per logbook) Indigenous | Imported | Total | days
(MT) (MT) (MT)
September - 2024 4203.986 | 1203.014 | 5407 30
October - 2024 4767.98 628.02 | 5396 31
November (upto 24™) - 2024 4127 149 4276 24
Total raw material 85
(waste paper consumption) 13098.966 | 1980.034 | 15079
c. Avg. daily consumption | 177.40 MT/day
7. | Production
a. Consented value Duplex Board/MG Poster paper/Kraft Paper @ 160 MT/day
b. Actual Production in September - 2024: 5021.5537 MT
last three months October - 2024: 5007.481 MT
(as per logbook) November (upto 24™) - 2024: 3814.213 MT
Total Production - 13843.2477 MT
Total operational days - 85
c. Avg. daily production 162.86 MT/day
d. Yield (%) 91.80 %
e. Non-paper waste i.e. 8.20 % = 14.54 MT/day
generation
8. | Fresh water consumption
a. Details of borewell Two borewells with flow meter found installed
b. NOC from CGWA/other | NOC for both borewells issued by UPGWD, having validity upto 13.03.2026
authorized body (Refer Annexure — 1B)
c. Permitted withdrawal 1980 KLD (combined from both borewells)
quantity
d. Actual withdrawal Borewell—1 | Borewell—2 | Total
quantity in last three (KL) (KL) (KL)
months
September - 2024 16961 23209 40170
October - 2024 16989 23073 40062
November (upto 24") 12434 18082 30516
Total groundwater withdrawal 46384 64364 110748
e. Avg. daily withdrawal 1302.92 KLD
quantity
f. Specific fresh water | 8.0 KL/MT of product
consumption
Page 1 of 6
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9.

Effluent Management

a.

Actual effluent
generation in last three
months

September - 2024: 55411.7 KL

October - 2024: 57500.1 KL

November (upto 24™) - 2024: 44607.8 KL
Total effluent generation - 157519.60 KL

value

b. Avg. daily effluent 1853.17 KLD
generation

c. Specific effluent 11.38 KL/MT of product
generation

d. Consented discharge 800 KLD

. Actual effluent discharge

in last three months
(as per V-Notch

September - 2024: 19532.43 KL
October — 2024: 26243.4 KL
November (upto 24™) - 2024: 15540.6 KL

logbook) Total effluent generation - 61316.44 KL
f. Avg. daily effluent 721.40 KLD (against the consented discharge value of 800 KLD)
discharge
g. Specific effluent 4.43 KL/MT of product
discharge
h. Actual recycling of Partially treated effluent from | Recycled to paper machine section
treated effluent within Sedicell Quantity - 1191.07 KLD
process Sludge (from Primary Recycled to pulp mill (without measurement)
Clarifier)
Total recycled 1191.07 KLD
i. Specific effluent recycle 7.31 KL/MT

. Losses in ETP %

No loss in ETP against typical losses of around 2-3% (in form of moisture in
generated sludge), indicates that calibration of ultrasonic type flow meters is
needed from which the data of inlet and outlet is being recorded.

10.

Effluent Treatment Plant (ETP)

a. ETP consists of Raw effluent > Bar screen - Equalization Tank-> B2 thickener - Sedicell>
Primary Clarifier> Aeration Tank - Secondary Clarifier > Hill screen (for
removal of floating material such as plant leaves before filtration) > Sand
Filter > Discharge

b. Installed capacity Equalization Tank- 135 m3
Sedicell- 250 m3/hr
Primary Clarifier- 12.65m (dia) x 5m (depth) = 626 m3/hr
Aeration Tank- 35.7m x 11.3m x 4.5m = 1815 m?

Secondary Clarifier- 16m (dia) x 4m (depth) = 804 m3/hr

c. Metering at ETP Effluent generation V - notch (and ultrasonic flow meter with

totalizer) at ETP inlet

Partially treated effluent from | Electromagnetic Flow meter with totalizer

Sedicell flow rate - 13.13 m3/hr

Primary sludge recycle to No measuring device

process

Effluent Discharge V - notch (and ultrasonic flow meter with
totalizer)

d. Operational status of Operational

ETP Flow at inlet: 132 m3/hr

e. OCEMS installed at ETP | OCEMS was found installed at outlet of ETP & connected with CPCB/SPCB

outlet servers.

f. OCEMS value pH - 7.61; Flow- 23.6 m3/hr, BOD-12.72 mg/l, COD- 107.36 mg/l and TSS-

18.27 mg/|

Effluent Characteristics

Parameters ETP inlet ETP outlet Norms as per consent Compliance w.r.t.
(as per Boards Norms) consent
pH 6.0 7.68 6.5-8.5 Complying
TSS (mg/l) 250 21 30 Complying
TDS (mg/l) 3100 1200 1600 Complying
BOD (mg/l) 320 13 20 Complying
COD (mg/I) 1650 129 150 Complying
0&G (mg/) - 5.60 10 Complying
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Aeration tank: MLSS-2600 mg/l & MLVSS-2100 mg/I

ETP Sludge generation

a. Sludge Management &
disposal

e Primary sludge recycled back to process (in pulp mill)
e Secondary biological sludge is stored in sun drying beds and dried sludge is
used as fuel for co-combustion in boiler

b. Biological sludge

No logbook maintained

generation
(as per logbook)
c. Estimated sludge
generation @ 20 % of
inlet COD load
11. | Non-paper solid waste management (Plastic waste)
a. Actual Avg. daily | Total -113.615 MT (01.09.2024 - 24.11.2024)
plastic waste | Avg. plastic waste generation - 1.33 MT/day
generation (as per
logbook)
b. Mode of disposal of | Unit has made agreement dated 01.05.2023 with M/s Silvertoan Papers
plastic waste Limited, Muzaffarnagar, U.P. for disposal of plastic waste (to be used as fuel
in waste to energy boiler)
c. Actual Avg. daily | Total - 116.96 MT (01.09.2024 - 24.11.2024)
plastic waste disposed | Avg. plastic waste disposed - 1.376 MT/day
(as per logbook)
d. Potential solid 3% of Indigenous | 4% of Imported | Total
waste  generation waste paper (MT) waste paper (MT) | (MT)
(@3% & 4% of
indigenous & || Sep 126.12 48.12 174.24
imported _waste | | Oct 143.04 25.12 168.16
paper respectively) |\ 0 123.81 596 | 129.77
Total 392.97 79.20 472.17
Estimated Avg. daily plastic waste generation — 5.55 MT/day
e. Remarks Actual plastic waste disposal (1.376 MT/day) is much lower than the estimated
plastic waste generation value (5.55 MT/day) which indicates poor record
keeping
12. | Air Pollution management

. Boiler capacity

23 TPH

. Boiler operational status

Operational

Stack details

Stack height - 47 m

. Type of APCD installed

Electrostatic Precipitator (ESP)

o|alo|o|o

paper produced

. Estimated steam requirement @2Ton/MT of | 325.72 MT/day

b}

Name of the Fuel used

Coal, Bagasse, Rice husk

. Fuel consumption as per consent Biomass @ 150 MT/day and Coal @100 MT/day

= il (e ]

. Actual Avg. Daily fuel consumption (as per logbook)

Type of fuel

Total (MT) | Avg. daily (MT/day)

Rice husk

11061.5 130.13

i. Estimated avg. steam

actual fuel consumption data @ 3 T/T of rice

husk

generation from | 390.40 MT/day

logbook)

. Actual Avg. Daily ash generation (as per | Total - 112.3 MT (01.09.2024 - 24.11.2024)

Avg. ash generation - 1.32 MT/day

k. Ash generation w.r.t of fuel consumed (%) | =1.32*100/130.13

=1.014 % (against typical 17% from rice husk)

I. Estimated ash generation

consumption @ 17 % of rice husk

from actual fuel | 22.12 MT/day

m.Mode of disposal of ash
generated

Unit is disposing boiler ash for landfilling in low lying land area at Barla baseda
road near D] Hotel Muzaffarnagar

n. Actual avg. daily boiler
ash disposal (as per
logbook)

Total - 109.43 MT (01.09.2024 - 24.11.2024)
Avg. ash disposal - 1.29 MT/day
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o. Remarks

a. Steam generation value calculated from actual fuel consumption data
(390.40 MT/day) is greater than estimated steam requirement (325.72
MT/day), hence actual fuel consumption data is acceptable, and also
the excess steam generated is being used in turbine (capacity - 3 MW)
section for power generation

b. Estimated Ash generation value calculated from actual fuel
consumption data (22.12 MT/day) is significantly higher than actual
ash disposal value (1.29 MT/day), which indicates poor record keeping

p. Stack Monitoring report

Stack emission samples were analyzed in laboratory of Regional Office,
Muzaffarnagar, UPPCB

Parameter Monitoring Standard Compliance
value (mg/Nm?3) status
(mg/Nm?)

Particulate 42.6 80

Matter (PM)

Oxide of 44 300 Complying

Nitrogen (NOy)

Sulphur Dioxide | 28 600

(S07)

13.

Hazardous waste management

Authorization status

Authorization dated 27.02.2023 issued by UPPCB under the provisions of
Hazardous and Other Wastes (Management and transboundary Movement)
Rules, 2016, having validity upto 26.02.2028 (Refer Annexure - 1C)

Mode of disposal of | Unit has made agreement dated 18.01.2023 with TSDF (i.e. M/s Sheetala
hazardous waste (ETP | Waste Management Project, Bulandshahar, U.P.) for disposal of hazardous
sludge) waste
Hazardous waste | As per copy of Form-10 provided, quantity of hazardous waste provided to
generated TSDF is as below:

Date Used empty Cotton Waste QOil

containers waste
22.11.2024 33 kg 27 kg 60 kg
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Photographs

26 November 2024 1:25 pm

Phto 1: Entrance gate of unit

s e

Photo 3: Equalization tank

from effluent

ho : B2 thickener (plastic s.eparaion

Poo 7: Secondary Clarlﬁér & Hill screen

26 NSvember 202801:35 pm
N

Photo 8: Tertiary filtration units
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Photo 10: OCEMS at ETP outlet
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- Annepure- 1‘363

S Uttar Pradesh Pollution Control Board
B\ 749 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Application Id : 27670345

218579/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAG Date: 06/09/2024
AR/2024 '

To, ;
M/sAGARWAL DUPLEX BOARD MILLS LTD
4th Km Stone, Bhopa Road, Muzaffarnagar (U.P.), MUZAFFARNAGAR,251001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & Authorization) under Section- 25 of the “Water (Prevention & Control of Pollution)
Act.,1974"and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981 as applicable
(to be referred hereinafter as Water Act, Air Act respectively). '

| Application ne. 27670345 Date :- 2024-08-11 |
Consolidated Consent to Operate and Authorization (CCA):

CCA is hereby granted to M/s AGARWAL DUPLEX BOARD MILLS LTD located at 4th Km Stone,
Bhopa Road, Muzaffarnagar (U.P.), MUZAFFARNAGAR,251001 subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions:

1.1~ This CCA is granted for the period upto 2027-12-31 from the date of issuance of this letter, under
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974.

1.2 This CCA is granted for the period upto 2027-12-31 from the date of issuance of this letter, under
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981.

2 Production Capacity :

S. No. Declared by the unit Permitted by the Board

Raw material Name of Final Products & By

(tpd / tpa) -products with quantity per

Wood, Agro residues: month

Recycled Fiber (Waste Paper)

1 Waste Paper, Soap Stone, Duplex Board/MG Poster Duplex Board/MG Poster

Flocculent Paper/Craft Paper 160 MT/Day |Paper/Craft Paper 160 MT/Day
and 3.0 MW Captive Power and 3.0 MW Captive Power
Plant Plant

3. Production Process Infrastructure

S. No. Details Declared by the unit Permitted by the

Numbers Usage / Process Boed
operation

Digitally signed by
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64

Production of Duplex
Board/MG Poster
Paper/Craft Paper 160
MT/Day using Waste
Paper, Soap Stone,
Flocculent as Raw
Material and 3.0 MW
Captive Power Plant

Production of Duplex
Board/MG Poster
Paper/Craft Paper 160
MT/Day using Waste
Paper, Soap Stone,
Flocculent as Raw
Material and 3.0 MW
Captive Power Plant

Production of Duplex
Board/MG Poster
Paper/Cratt Paper 160
MT/Day using Waste
Paper, Soap Stone,
Flocculent as Raw
Material and 3.0 MW
Captive Power Plant

Production of Duplex
Board/MG Poster
Paper/Craft Paper 160
MT/Day using Waste
Paper, Soap Stone,
Flocculent as Raw
Material and 3.0 MW
Captive Power Plant

Unit shall obtain prior approval before making any modification in product/process/fuel/plant

machinery, failing to which this consent would be deemed void.
ii.  The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing

operations.

iii.  The unit shall maintain record of daily production in tons per day in a log book duly signed daily by

authorized signatory/competent authority.

4. Water Conservation Measures

A. Fresh water consumption

1. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline
2. The unit shall obtain NOC of CGWA/SGWA(in case of use of river water, permission from irri gation
department)
3. Status of NOC from CGWA/SGWB: Applied/Granted
4. If Granted: Number of NOC and Validity2027-12-31
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
6.  Details of piezometer installed i.e., numbers with coordinates.
7. This CCA is valid for details w.r.t fresh water as mentioned below:
Declaration Permitted
S.No Source of fresh water Borewells/river Borewells/river

* In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater
the losses in water accrued during industrial processes.
8. The specific water consumption shall not exceed values mentioned below as per consented product type.

Category

Specific Water Consumption not to exceed

Wood based/Agro based Pulp & Paper Mills
producing bleached
grades of chemical pulp, papers, paperboards &

newsprint Specialty Paper Mills.

<40 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<16 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers. paperboards & newsprint

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<8 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

Without Power Boiler
With Power Boiler

<25 m3/t paﬁer_
< 5 m3/ t paper

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all
water abstraction sources, utilization lines- process, domestic and boiler.

10.

The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a

log book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority.

11.  Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,

boiler feed, domestics consumption and other points of utilization. ATU LE SH
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2. All the pipelines carrying fresh water/back water should be coloured as per protocol.

13.  The unit shall install Piezometric well within the premises to monitor the level of ground water and
shall analyse the quality of ground water annually.

B. Trade effluent treatment and discharge: -

1. This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below:

S.No CCA 1s valid for Declared by the unit Permitted
1 800 KLD 800 KLD 800 KLD (Unit shall either
adopt Zero Liquid

Discharge (ZLD) or
reuse/recycle maximum
quantity of treated effluent
before discharging it
outside the factory
premises. )

2. The quantity of maximum specific trade effluent discharge shall be as specified below:

Category

Specific Trade Effluent Discharge, not to exceed

Wood based/Agro based Pulp & Paper
producing bleached

grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

Mills

<32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<9 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<5 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

No discharge is allowed (100% recycle within
process)

5. For ZLD unit
i Unit shall recycle all the treated effluent in the industrial process only.
ii Unit shall ensure that no treated/untreated effluent discharged outside the unit premises.

111 Unit shall install the flow meter at recycling point and maintain the logbooks for the same.
iv. Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process.

% Unit shall conduct the water audit and submit the same to SPCB

vi The mill will install PTZ camera at Sedicell / back water storage tank from where the back water
recycled, backwater recycling flow meter as well as at ETP (if available)

Vil
status.

The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary
treatment as 18 required with reference to influent quantity and quality.

5. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the
remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log. leading to river name of river with

Lat. Log.
Parameters Norms for Agro Norms for RCF  |Norms for RCF Norms for RCF
based paper mill  |bleached pulp & |unbleached grade |unbleached grade
paper mill paper mill ZLD paper mill
ATU LES H Digitally signed by
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66 6.5-8.5 6.5-8.5 6.5-8.5 No discharge is
allowed

TSS, mg/l <=30 <30 <30 No discharge is
allowed

BOD, mg/l <=20 <20 <20 No discharge is
allowed

COD, mg/ <= 200 < 150 < 150 No discharge is
i allowed

TDS, mg/] <= 1800 < 1600 < 1600 No discharge is
allowed

Color, PCU <=250 < 150 < 150 No discharge is
' allowed

AOX, mg/l <=8 - - No discharge is
allowed

SAR <= 10 <8 <8 No discharge is
allowed

6. Inthe case of land application of treated effluent, unit shall submit irrigation management plan

c)

12

16.
17.

18.
19.
20.

prepared by any government technical institute of repute. During no demand period for irrigation, the
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
only,

Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.

The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the
flowmeter should be connected to State/CPCB Server.

Flow measuring devices should be provided for measurement of quantity of industrial effluent
generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall
be maintained by unit.

The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical
consumption (process & ETP separately), paper production, energy consumption (process & ETP
separately).

Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other
points as decmed necessary.

The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB.

The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

For Wood based/Agro based paper mill:

The unit shall install Chemical Recovery System for management of black liquor. Appropriate black
liquor spillage system should be available to prevent its escape along with other effluent streams.

The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor
processed, white liquor generated, soda ash produced (if applicable), running hours etc.

In case of any discharge of Black Liquor from the unit the Consent to Operate/Authorization
(CCA) issued to the unit shall stand withdrawn with immediate effect.

The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of
different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

The unit shall set up an Environment Management Cell within unit as per the Charter.

The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned
for paper unit.

All flowmeter should be calibrated annually from recognized institutions/vendor.
The unit shall prepare material balance and water balance report annually.

The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board
(SPCB).

The unit shall get its ETP performance evaluated by a third party annually.
ATU LES H Digitally signed by
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22.

The unit shall identify recipient drains/rivulets and their u/s & d/s location in consultation with 81367
and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab

recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB.

Domestic effluent/Sewage treatment and discharge: -

This CCA is valid for the quantity of maximum daily domestic cffluent/sewage discharge as
mentioned below:

S No. Detalis Permitted

1. Maximum daily discharee of sewage 03

2. Treatment facility septic tank/soak pit

3. Discharge point septic tank/soak pit

In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediatel y.

The domestic effluent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

S.No

‘ Parameter Standard

=3

T oo oo

Flow measuring devices should be provided for measurement of quantity of sewage generated,
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit.

Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as
deemed necessary.

The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy
consumption of STP, STP sludge generation and disposal separately.

Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening,
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 %
per year.

Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply system.

Cleaner Technology & Waste Minimization Practices:
Background:

to take appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries” was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials etc, Unit shall ensure implementation of the
following cleaner technology options within four to six months from the date of issuance of this

CCA:

Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
used as fuel

Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills
Use of jet aerators for improved biodegradation in aeration tank and increased DO level

Press Washers in Pulp Washing to optimize water consumption ‘acceptable under charter

Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc
Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills

Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air
Floatation) Units

Environmental management system

Unit shall setup the environmental management cell including unit head, purchase/store manager,
process operation head, ETP in charge to effectively monitoring of environmental compliance.
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368 Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters
like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms.

8.  Air Pollution Mitigation

1. The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity
to comply with following:

S. No. Equipment Fuel Stack height  |Air Pollution Stack Emission
(m) Control Device |standards
(APCD)
1 1 X 23 TPH RDF- 150 MTD |45 Meter from Pulse Jet Filter, As per CAQM
Multifuel and Low Sulphur |GL ESP Norms.
BOILER Coal/Biomass-
120 MTD or Low
Sulphur Coal 100
MTD and
Biomass 150
MTD .
2 2x500 KVA dual |PNG/Diesel 05 meter from Acoustic As per CAQM
fuel kit installed nearest roof level |enclosure Norms.
DG Sets separately

ii.

1ii.
v.

V.

Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the Board.

The unit shall ensure interlocking of air pollution control devises and production processes.

The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan
(GRAP) time to time by Hon’ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure
order against the unit <operating in NCR> the consent shall automatically remain suspended for that
period and after ensuring compliance and after the closure order is revoked the consent shall
automatically become effective.

Noise Pollution Mitigation:

Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure
as 1s required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial and Commercial) which are as follows: - ~

Standards forNoise level in db.(A) Leq

Industrial Area Commercial Area

Day Night Day Night

15 70 65 3

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

L

General Conditions:

The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at
any given time, as may be necessary.

2 In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be
deemed revoked during the closure period.

3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved
within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be
considered as a Closure direction. '

4. In case of non-functioning of ETP and/or STP, production has to be stopped immediately and this
Board has to be intimated through a report to be dispatched by fax/phone/email immediately.

5. Incase of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately. Digitally signed by
ATU LES H ATULESH YADAV
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6. This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior 369
approval before making any modification in product/ process/ fuel/ plant machinery failin g which
consent shall be deemed revoked.

7. Compulsory documents to be submitted by the Unit: -

(1)-  Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report.

(11).  Environment Statement in form — V of Environment (Protection) Rule, 1986.
(iii). Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

8.  The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by
the unit may be verified.

9. The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized laboratory.

10.  The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufaeturing/production.

11. The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB.
12.  made thereunder.

13. If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of
closure is not given by the unit, revocation of the CCA will be initiated as per the law.

14. The unit shall apply before the 60 days of expiry of CCA or any change in production
types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge
point or emission point.

15.  In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

16.  The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

17. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board.

18.  The unit will have to deposit the revised fee whenever it is notified.

19.  Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh
mela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the unit.

20.  Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB
for protection and safe guard of environment from time to time.

21. Unit shall comply the conditions of Environment Clearance issued by State Level Environment
Impact Assessment Authority vide letter no. and dated and Consent to establish (CTE) issued by
Board vide letter no.

22.  The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is available at URL http:/www...

23.  Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

24.  The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.

25.  The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside

the main factory gate within premises. ATU LESH Digitally signed by
ATULESH YADAV
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3710 The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's
officials.
27.  The unit shall provide uninterrupted accessibility to the STP'S/ETP's inlet and outlet points, Air

Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
measures.

28.  The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
This consent is being issued with the permission of competent authority.

Specific Conditions:-

I. This CTO is valid only for the production capacity of Duplex Board/MG Poster Paper/Craft Paper 160

MT/Day using Waste Paper, Soap Stone, Flocculent as Raw Material and 3.0 MW Captive Power Plant .

2. The earlier CTO issued by Board vide Ref No. - 201 529/UPPCB/MuzaffarNagar

(UPPCBRO)/CTO/both/MUZAFFARNAG AR/2024 Date: 27/02/2024 is hereby revoked.

3. The industry must comply the conditions of NOC issued to unit from the UPGWD for abstraction of

ground water and submit the CTE issued by Board vide letter dated 09-07-2024.

4. Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report from Boards

Laboratory, after issuing this certificate within one month and on quarterly basis from a certified / approved

laboratory under E.P. Act 1986 to the Board.

5. The industry shall discharge domestic effluent-3 KLD into Septic Tank and Industrial effluent- 800 KLD

is being discharged after treatment in ETP to Dhandera Drain. Unit shall either adopt Zero Liquid Discharge

(ZLD) or reuse/recycle maximum quantity of treated effluent before discharging it outside the factory

premises.

6. No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.In case of

any change in production capacity, process, raw materials use etc. the industry will have to intimate thse

Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. Pollution

Control Board.

7. In compliance of the Central Pollution Control Board letter no. F. No. B-

190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge

standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting

the effluent discharge riorms notified under the Environment (Protection) Rules, 1986 is allowed to

discharge.

8. The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each

treatment unit of the Effluent treatment plant.

9. The Unit shall install Piezometer for measurement of ground water level and the data generated from

Piezometer will be provided to the SPCB on monthly basis.

10. Industry shall install/maintain Online Continuous Effluent and emission Monitoring System (OCEMS)

on ETP and stack & connect it with SPCBs and CPCB server as per the direction of CPCB.

11. The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the

records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment

Plant shall be used completely in the manufacturing process.

12. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7

basis.

13. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands

automatically suspended for that period.

14. Any source of emission other than that mentioned in the Air consent seeking application will not be

permitted by the Board.

15. The industry shall operate and maintain APCS attached with 1 X 23 TPH Multifuel BOILER as Pulse Jet

Filter, ESP, 45 meter stack height from ground level and APCS installed with 2x500 KVA dual fuel kit

installed DG sets as acoustic enclosure and 5 meter stack height from nearest roof level. Fuel used in 23
ATULESH (e
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TPH boiler are RDF- 150 MTD and Low Sulphur Coal/Biomass- 120 MTD or Low Sulphur Coal 100 1311)1

and Biomass 150 MTD. Only approved fuel sis permitted as per CAQM direction.

16. The APCS will be maintained and operated in such a manner that emissions always conform to the

standard laid down under the E.P Act 1986 as amended.

17. Unit shall comply with direction issued under Revised Graded Response Action Plan (GRAP) time to

time by Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas

(CAQM).

18. Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks

is always within prescribed norms of the CAQM.

19. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining

Areas) direction no. 65 and other direction issued time to time regarding use of approved fuel.

20. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining

Areas) direction regarding DG sets.

21. The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion

from Regional Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters as

per CAQM order.

22. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner

that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

23. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981

as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules

notified under E.P. Act 1986 and the various-orders issued by the MOEF&CC, CPCB and SPCB in time to

time .

24. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble

Supreme court order till further direction.

25. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air

quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.

Direct exposure of workers to fly ash & dust shall be avoided.

26. The industry shall obtain prior consents in the event of any addition of new emission generation sources

such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with

section- 21/22 of air Act 1981 (as amended respectively).

27. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.

28. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water

Recharging Proposal/compliance report should be sent to the Board within One month.

29. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water

Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
ATULESH jipests
YADAV 55130 cpos

Copy to:

Regional Officer, UPPCB, Muzaffarnagar. Digitally signed sy
ATULESH ATULESH YADAV
Date: 2024.09.12 X
YADAV 18:13:22 +05'30' B
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Fonexwre- 1 73
GROUND WATER DEPARTMENT

(Hamany Gange & Rural Wates Supply fepartment)
Mintstry of Jal Shakt
Government of Uttar fradach

Form § (C)
[See Rule 8(1}

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO31 410
VALID FROM 14/03/2021 TO 1300312025

{UIS10(1)} of the Uttar Pradesh Ground Water Management and Reguistion Act, 2018} *
Registration No.: 262103000095
Name of the Owner AEHIGHMER AGARVAL
Designation 'WHOLE TIME DIRECTOR AN CFO Company Nams AGARWRL
iz st i DUPLEX B0OARD
= 4 MilLsiTo
Company Address AT EM MILE STONE BHOPA ROAD, MUZAEFARNAGAR Authorization Latter Cicramioag
twrwm wine u
Aadress of the Applicant 4h Ken Glone  Bhops Read | Mure#amagar Application Fomn Serfal  MZFNOZ24rINO02E
MNa.
Date of Submission ek ing Specimen Signaturs
Location Particulars
District Muzaiar Nogar Hlogk MUZAFFARNAGAR
Plot Ho/Khasra No, FTH KM BTONE. BHOPA RDAD BUZAFFARNAGAR Municipality/Corporation  MUZAFFAR
HAGAR
Ward NoMolding Ho. ' 26

Particular of the Existing Well and Pumping Device

Date of Construction/$inking efthe  DINY18ES

well e
Type of Weil Tube WelBonng Depth of the Well {in 40.00
meter)
Hurpose of weil Industrig Assembly Size{For Tube
Welly
wr Position (For Tube Well)
Type of Pump Used Submaprgise HE of the Pump 1500
Cperational Device Elscinc Motor X Rate of Withdraws: et
" {mhe;
Dste of Energization {in Case of Electric Pump) S0/ 1666
Maxinius Affawable Rate of 3000 #aximum Allowable o0
Withdrawal (mhey Running Hewrs Ber Day:
Maximum Allowabie Annual Extraction of Ground Water; TWECOO.U0
$ i .
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374

o-Dimoian cerhicale authofads the cwnar afphoan (weer) 10 sink & well m the lesation specifisd & 31 (2} for sxtachon of grourd waier gt 2 fate not excedding that zs shown at ST ()
T MOuRs perdday 3% shown ot 31 (Jk and for masmue sliowable Gnnusl extacton of Ground water se shown af G2 £33 and 15 vabd subpet 1o the cbserance of the condions steted
overoot

GENERAL GONBITIONS:

+ fincase of any change of ownership of the proposed well, iresh auonzation has (o be obtmned

+ No change of focation, design, rate of withdrawal and pumping device in respect of the proposed wel 35 ndicsted at S 12} vt 433 of this cortiicate Shat be made wiiow Poge permisainn of

the Compatent Authonity, Any devietion i this regerd shadl lead 1o cancellation of this authonzation

Fa the purpose of messunng and recordiag the quantity of ground water extracied, avery smd wser shall affix digiaf water fiow meters [confonming to BrS. 15 gtandards) naving lelersatry

yalem in the abetrsction structure. which recond rate and guanturs of sxirsstion, 8 cutlel of sumping devices and it shall be presumed hat the quantity recorees by e meler has eeern

extractind by the see user until the contrary i proved. The rafe of meiantion of ground wite: Trum the well as shown i tem 3k shalt not excest 3 the recoded ré- N wtal ihetens

The concemed Authonty reserves the nght [ 9op extraction of ground water from the well dus to quakty hazards or any oiher reasons, & fhe Sius o1 50 denianas

» Incase of any change of ownerstip of the exsting well, Tresh registration b 1o be obtanes

+ MNochange of locstion, design, rate of withdrawsl 2nd pumping device in respes of the existing well oz indicated @t 51 (2) and {2) of this cen ficate shal he made wihiut plior permission of
the Competent Authonity, Any deviation in this regard shall lead to liation of this registeation

+ Incause any of the particudars | information furnishied by the apphicant in his application forissuance of Sy registration i found (o be incorred cunng vanli # any subsequont stags | this
fagistration is Kabie for canceilation. ﬁ

The cm&%wimg Authorizaticnf NOC shall be valid for & period of five yesrs from the date of issue. The soplicant shall have 1o gy for cenewal thiough & Bresh spriicaiion. al loast vty

Cays pnos i expiry of is walidty. .

+ Congteuebon of piezometers and installavon of dhgital water fevel rectrderns with telemetry shall be mandatory for user. Depth and zone weped of plezometer should be commensurate with
that of the pumping wall. The data. obtained from digital water teve! securders shall be made Svatable to this uffice en manthly basis

telines forln "

*

on of Plaz their Monitoring

. ELA

Piezometer is 2 borewell ubswell used only for menasuring the water level by lowering the tape/ sounter o suomatic wasr lewst measuning equipment. 1t e 480 used fo ‘ake water samgie
for water qusbly testing when sver needed, General guidelings for Aation of pezometers mre as lofipws:

= The prszometar is 1o be installed! icted at the o 0l fromy e purrpeng well through which ground water is being withdrawn. The dameter of the pizometer
shouid ve abouwt 4" D B,
£ s The dupth of the piezometer showld be same as 18 case of the pumping wel fiom which ground water is being abstracted. I, more than one plezomelers are instiled ihe sucond
pezometer should moniter the shuffow ground wirter regime |t will facdime shallow as well as deeper ground water suifer monitsring.
» Mo of piezometers to be construcied & Yype of water level monsenng mechamse shall be as per balow table.

S No Quamssturm of Ground water withdrawal {curtuday) Fo.of prerometers regursg g i s
' Manua DWLR with Telemeiry
i %10 ¢ 13 o
2 -0 t 1 o
4 50- 550 1 e} 1
4 > 500 2 2 2

s The mewsuwing frequency sheuld be manthly and accuracy of messursment should be tp 15 cm the reponted measureman: should be grwRn in meter upto two decimat

= Formensugment ol water leved soursier o sulomatc water leval fecorder (AALRY Digdet Automatic water level reccrder (DWALRS with telemetry system should be used i BCoUracy,
e The menssement of waler level i pregosnster should be takes. only sfter the pumping lrom the surrounding e wedls hos been stopped Tor aboul four 1o six hours.

o All the delads regardng courhmugs reduced level (with respest 1 mean level), depth, zone tapes and assembly Sowarsd should be prosiced for bringing the puzomelet into the
Hydrogaaph Monitoring Systern for Grount Water Depanment, Liitar Pradesh. ang for s validaiion,

The grosnd water quality has to be monitored twice in @ year duting pre-monsoon (May/June) and post i {Detpberh ber) perods Qualty may be got analyzed from
MABL app iab: Besdes, one ple {1t capacty bodle) 10 the concerned Direcior, Grousd Water Depaniment, Littar Pradesh for chemeeant analyms,

v A Permanent disgley board should be installed af plezometerTube wells site for provding the focation. pizometed wbe well numbar, depth and 200 pped of prezometertube well

fat fard referencing and idertification
= Any ciher site specific requirement regarding safety and sooess Yor measurerment may be teken core of.
« Any cther coadilion|s: that may beimposed by the concersed Authonty, [~

= Incase, any of the paticulrs |information fznished by the apphicant in fus application o issuance of this permit is found 1o be incoimest dunng venficalion at any subseguent stage. this
mrut i3 Bable lor canceliaton

SPECIFIC CONDITIONS,

- |A) For Industeisl Uaer: No Objecion Certlicate i ground water extraciion by industries shall be gromed sulyect 0 the Rilowing speciic congitions

i o Onjectivn Cetficate shali be granted only in such cases where local government water supply agencies sre notable to supply the desired quaniny of wain:

i} All industnes shall be regiired 1o adopt latest water sificen: technologles 50 as 10 reduce dependence on grimnd waster res0UrDeY, :

i} All industres ebstrseteg ground water m excess of 10 m¥d shall be required to undertake snnusl waler sugit teaugh Sont of Indisn Fisiogs Inchan Chasy

of Comearce and Indusing (FICCHY National Productivty Gounct (INPC) certified authilons and subimil sudit reports withsn thiree months of completion of the sarme b Ground Water Depsrtrent
Lttar Pradesh. All such swdustaes shall be required 10 reduos they ground walter use by ot Jewst 209 oiver the next five years through appropnate moans.

W) Cengstction of ubsenation well(s) (pazometenis) witha the pr and liation of approprate waler level moniloning mecharsm as mentioned in Gereral Conditun ne. 38 shall ba
mandatory for indusines drawing/ proposing o Gra more than 10 m? igay of ground water and Maritanng of water level shall be dune by the project proporers The piezomeler {ohservation
well} srial be constiucied al @ mipimam datance oF 50 m from the bare well producton well Depth and agquiler zone tapped n the tiezometer shall be the sare as that of the pumngirg wolll
welis Manthly waler lnvel dath shail be subrstied snline 10 the Ground \Weles Department. UP.

¥) Tra proponent shall be required 1o adopt roof 1 rain water hanvestng! recharge in the project premises. indusines which are likely to polute ground water (chercal pharmacestical
dyes plgments panls, leddes tannery pestindes’ insechoides, Tertilizers. sigughter house. explosives #ie.) shial! store the harvesied rain water in surface sorage fanks for useanthe
industry,

i lmection of reated! unirested wasts water into aquifer system |s stricty probibited

= v industios which are fikely to cause ground water 'pp&umm &g Tenning Sisughter Houses, Dye, Chsmics Petrochanucul Chal ; . othar haardous unts oie. {as per CPCE lisg
need 1D undertake recessary well head prolecion measures o ersure prevention of ground water pofiution

2

«

*

{B) Infrastructural User: The ho Obyection Cerficate for geound waler shstracton will be granios Fubgnot to the loliowing specific conditions

i} incage of Infraslruciure projects that require dewatenng. prapungnt sholl be required (o carmy out segular monitonng of dewatenng discharge rate (using 2 donsl water flow meter) snd
subirst the data onting 1o Ground Water [ i, UP as app te. Monionng fecords and resulis should be retained by the proponent of two years Tor inspection or FEpOring &5 teared
ty Crstrict Ground Vister Management Toungd,

i} Instafiation of Sawage Treatment Plass (519} shall be mandatory for mew projects, where ground water requirement is more than 20 7 igay. The wales from STP shal be utlzed for tolet
flushing, cat washmng, gardening 8¢

.
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department]
wunistry of Jal Shakt

Govarnment of UHtar Pradesh

Form §(C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

{Under Section 14 of the Uttar Pradesh Ground Water Munagement and Rogulation Act, 20187

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCD42160
VALID FROM 14/03/2021 TO 13/03/2026

{UIS16(4) of the Uttar Pradesh Ground Water Management and Reguiat'on Azt 2019

Registration No.: 202103600043

Harre of the Owner ABHIBHEK AGARWAL

Deslanation WHOLE TIME DIRECTOR AND CFO

g

Company Address 4TH Kid MILE STONE BHORA ROAD, MUZAFFARNAGAR
TR

Pr leeofteAdiicant 4th Kim Stone , Bhopa Road , Muzsffamagar

Date of Submission 821032021

Location Particulars

District Muzafiar Negar

Plot HoJKhasra He, ATH KM STONE, BHOPA ROAD, MUZAFEARNAGAR

Viard NoJHalding No.

Particular of the Existing Well and Pumpling Device

Date of Construction/3inking of the  05iatious

Wit

Type of Weil Fube WelilBaring
Purpose of well Inschuastrind

£ s Position (For Tube Well)

Type of Pump Used Subrnersibie
Operationat Device Elattric Motar

Uate of Energlzation #u Case of Electric Pump}

Maximum Allowable Rate of
Withdrawal (mhel:

12000

saximum Allowable Annuat Extraction of Ground Water:

133

Company Name
T W

Authorization Letter
- |

Apphication Form Serial

Ho.

Specimen Signature

Block

Municipality/Corparation

Deptin of the Well (In
meter}

Agsembly Size{For Tube

Well)

H.F, of the Pump

Rate of Withdrawal
{m¥hej

G3G3/1986

Maximum Allowable

Running Hours Fer Bay:

AGARWAL
DUPLEX BOARD
MILLS LT,

Download

MZFNO3ZININODZ2

MUZAFFARNAGAR

MUZAFFAR
MNAGAR

26

40.00

25,00

120.00

a0

604800.00
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377

Mo-Objection ceruficats Sultonzes Bie owner applcent (users 1o snk a well i the lscation specfied 4t 51 (2) for exaction of ground water ot & rate not excaeding that an shown &t 5L (3,
Aunning Howes per day o5 shown at 51 {3 and for masmum slicwable annual sxtraction of ground wiler a6 shown o 51, (35 snos valld suges o e obsarvince of the condilions stated
overlest,

y GENERAL CONDITIONS:

In case of any chonge 5F Gwnership of the proposed well fresh mithornizalion has o be obiained.

Mo change of locabipn: sesign. mle of wileiowal and pumping desies m fespec of the proposed well us indieated st St {2) and {3} of tun cartficate shall be made wihow pror permissmon of
the Competent Authonty. Any deviation in this regard shall lead to cancelienon of this authorzation

For the purpose of seeasunng and recerding i guantily of ground water exiracted, BVEry sai wser shall affix diginl water flow meters {oniorng to BISHIS standards; having teisnelry
systermn i the absimction situciure wingh msecond rade and fuantum of extraction. at outiet of pumping devices and i shall be presumed thas e quaniity recorded by the meler has been
exiracied by the taid user, untd the contrary (s proved The rate of extraction of ground water from the wel 45 shown in dem 3fk; shall not exceed 1o e recorded sate from witer meteds

The concerned Authonty reserves the nghi 1o slop exirschon of ground water from the well due to Quikty hazards or any other . AF the situation so ¢ g

in case of any change of tip of the easting well, frash rege 1 has o be oblained

He change of lecalion. design, rate of withdiawal and pUmping device in reapast of the existing well 35 iIndicated at SL (2} and {3) of es certficate shal be miste wathoul prior permessien of
trie Competent Authority. Any deviation in this resand shall lead to cancellabion of this rogsration

I case, any of the particulars | inf % he by ihe appl s TR for ce of this
rogistration is hiahie for canceliation, . &
Toe Centificate of Auihonzenosy NOC shall be valid for @ peniod of five vears from the dale of imgus. The spphicant shall heve (o apply for renewal through & frash application, at least ninaty
days por fe expiry of its validity,

Gonstruclion of plezometers and instaliation of digial water levet
thast of the pumping well, The date, obtainsd fom dintal water level

dptines fo r oritiy

i i tound 10 be incorrect dunng verlfication at any sulssequent siage this

with tefemetry shall be sendatory for user. Dapih and zone tagped of plezometer should be commensurate with
#4 shali be made available 16 this office on monshly bass

Plezometer & & borewell Tubswelf used only for mgEsuRng the water level by lowenng the 1ape’ sounter or sdomatic water lnvel measunng equipment. 1t 16 Glso weed 1o take water sample
for water quelity testing when ever d. General guidedings for installation of pezometers are o3 {ollows: *

s The peromeler s io te ; wted at the Of 50 m distende Fom the pumpng well through wich grourd water s Leang withdrawn. The digmeter of the pazometer
should be about 4" 1o 67

The depih of the pivzomeler should ba same a6 is case of the Frarngireg el from whueh ground wales ss being abstractad |f, mare than ona piezometers are installed the seeand
mezometer should monitor the shallow ground witer regime, It wilf factitie shallow as well as deeger ground water sguler monitonng,

« No.ofp ters o i 4 & Type of waler level mondonng mechanism shali be as it bolow table.
SNo Quariurn of Ground water withteewal {curniday) No.of pezometers requirsd b s i
Manual DWLR wath Telemeiry
1 < 10 ? 0 o o
2 14450 i 1 0
3 5¢- 500 : ¢ :
4 >500 2 a 2

+ e measunng Seguency should be monthly and accuracy of measuroment should be up 1o e, the reported measurement shoulg be given in meter Lpte two decimal,
= For measurement of waler level sounter of sutomatic waler ke secorder (AWRY Shgital Automatic water fevel recorder (DWLE) wih ielamenty system should be wsed for accuracy.
s The measwemen: of waler level in pezomater should be laken, orly sfier the pumgsng from the surrounding tube wells hiss Deen mopped for about four o six hours
e Al the detads regardng cotrdinstes reducad level (with respest to mean level) depth zone taged and assemily lowered should be provsd for Bringing the (rézometer into thig
Hydrograph Mondgeing System for Ground Water Departmenl, Ultar Pradesh, and for ts validation,
= The giound waes gualty has 10 be moniored twice in @ year dunng presmonsoon (Mav/ June: e pest-monsoon (G ity i penods Cushiy mav be got snalyzed from
HABL spproved fak Besides, one sample (1 capamty botiin} 1o the eoncermed Director Ground Water Depantment, Utias Pradesh, for chemical anaysis,
A Perroanent display board should be inslalled at pezomslerTube wells site for prowiding the Iodation. pezometer! tube welt sitrber depth and rone tapped of pierometeriube well
fur standard seferenang and idenifiestion
o Any other sile specific segusament regarging safely and sccaes for mgEBUement may be taken care of
Agy cther condit 3 What mey be imposed by the d Authonty.
i case, any of the paricuiars informalion fumished by the apphcant in his apphcation o issuance of this Pt 1 found 1o be moorrect duning venfication st any subseyuent stage, {his

0wt s abie for concellation,

SPECIHC CONDITIONS:;

fa} For tndustrial Usen 1 Objection Cenificate for groundg water by insust snall ke g subiect o the following specdic conditons.

1) No Ojection Certificate shall be granted oy in such cases whers locsl government water supply sgencies are not sble to supply the desired quantity of water

b} Al industries shal e requiced to adop! latest water eficent technoltgies 85 83 1o reduce deptiadence on ground wale! Tesources

i} Al tndustnes aostracting ground waler in exoess of 100 m¥d shall be required 1o undertake ennual waler audi hrough Confederation of Indian Industries (CI) Federstion indian Chambes
of Comurerce @ Industry (FICTTY lational Productiviy Coursil (NPC) cerlified sugitors and Submut audit feps Withn thiee moains of complean of the same 1o Ground Water Depariment
Uittar Pradosh All such indusines shail be required to reduce therr ground waltes use by at least 20% over the sext fvg years thraugh approprate means, g

1y Constructan of chsenvation wolils: iplezometer)is) within 1he fremises and installalion of appropriaie watet level mgnitonng methansm as mentoned i General Condlion no.10 shall be
mandatory for industres drawing’ proposing to drew more than 10 m° iday of ground water and, Mororiag of water leve! shall be done by the projest gropenent. The prezometer [OBDservaion
well) shall be construcied at a minimum distance of 50 m from the boe welliproduction well Depth ard sguifer zone tapped in the mesemeter shalf be the same a3 that of the pumping welli
walls. Monthiy waler level data shall be subsmtted online to the Ground VWater Gepartment, UP

v} The groponent shal be required to adopt mof 0p rain waler harvestngl rechange in the proeet premises. Industries which are likety te poliute ground waler (chiemical, pharmassutisst,

dyes pigments. pants texiles, tannery. pestitides? insectiodes. fertizers. slaughier house elc} shall store the harvested rain water in surface siorage tanks for use in the
mdustny ]

W} injection of treited! univested waste water Inlo aquifer system is stnclly pronibsted

wdimiuEies whieh ang besly S csuse ground wates poliution e g Tanning Slaughter Houses Dye, Chismvcall Petrochemsical, Coel wa , other b units ate. (as per CPQE fiaty

" *
nae 10 undertake necessary well head orotechun measures 1 snsure prevention of ground waler polkubion.

(B} Infrastructural Usar: The Ne Objection Cenficate for ground water ansiricucn will be granted subject 1o the foll g specific conditions

I} I case of infrastructure projects Mat iey g, prop d shil De gl i carry ot reqular mondonng of dewatenng discharge rate (Using a digital water fow rmeter and
submat fhe date online o Growndg Waler Department, UP as applicatie. Monipnng records and results should ba retained by the proponent fur e years, for inspection or reporting 8 required
by Distnict Ground Water Maragument Councl

it installation of Sewage T Plarts {STP) shall be mandatory for new projects, where Qrouns WEIBE Fetparament is more han 20 m® iday. The watet from STP shall be ulized for 1ot
fustung, cav washing, gardening ete
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2 UTI0adi20a2

lace Muzaffar Nagar

This certificate is electronically generated and does not require digital signsture
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Annexure 370

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppch.com Website: www.uppch.com

Ref. No : l9184/UPPCB/NluzaffarNagar(UPPCBRO)/HWM!MUZAFF ARNAGAR/2022

To,

M/s AGARWAL DUPLEX BOARD MILLS LTD
4th Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001

Tehsil

:MuzaffarNagar

District :MUZAFFARNAGAR

Dated :27/02/2023

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 19184 and 27/02/2023

2. Reference of application (No. and date) 18923451 and 21/12/2022 .

3. Mr ABHISHEK AGARWAL of M/s AGARWAL DUPLEX BOARD MILLS LTD is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 4TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR .

Details of Authorisation
S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and 111 of these rules co-processing, etc.

1 CATEGORY 33.1 AS PER THROUGH TSDF 1.50 MT/ANNUM
SCHEDULE I (EMPTY :
BARRELS/CONTAINERS
/LINERS CONTAMINATED
WITH HAZARDOUS
CHEMICALS /WASTES)

2 CATEGORY 33.2 AS PER THROUGH TSDF 0.080 MT/ANNUM
SCHEDULE 1
(CONTAMINATED COTTON
RAGS OR OTHER CLEANING
MATERIALS)

3 CATEGORY 5.1 AS PER THROUGH TSDF 0.240 MT/ANNUM
SCHEDULE I (USED OR
SPENT OIL) ]

1. The authorization shall be valid for a period of 26/02/2028 from the date of issue of this letter

2 The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

L.

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

GHAN SHYA
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2 The authorisation or its renewal shall be produced for Inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

3. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10. The hazardous and other waste which gets generated durin g recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

1. The importer or exporter shall bear the cost of Import or export and miti gation of damages if
any .

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year .
15, The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be

g GHAN SHYAM getpzmsoreisny
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- 5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's mspecting officials.

7-In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It 1s also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- Tt is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of -
the State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter.

15- It 1s the mandatory duty of the authorised person to comply with the guideline for transportation
G H A N S HYAM Digitally signed by GHAN SHYAM
Date: 2023.04.15 22:02:20 +05'30'
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of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management

and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- lndustfy will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

( Authorized Signatory )

Digitally signed by GHAN SHYAM
GHAN SHYAM Date: 2023.04.15 22:02:36 +05'30'

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the

compliance of the conditions imposed én I—E}}\e ﬁegﬁiiteA R:;‘r 'nformatﬁ;ﬁ@%ﬁgf@%ﬁﬂ s&?-;%%n :
Date: 2023.04.15 22:02:49 +05'30'
CEO/EE, I/C Circle
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A. General section

383

INDUSTRY INSPECTION REPORT (PULP & PAPER)

Date of inspection: 26.11.2024

1. | Name of the unit with M/s Tehri Pulp and Paper Ltd. Unit - 1
complete postal address | 9™ Km stone, Bhopa road, Muzaffarnagar — 251001
&
M/s Tehri Pulp and Paper Ltd. Unit - 2
9t Km stone, Bhopa road, Muzaffarnagar — 251001
2. | Spatial Co-ordinates 29.471250, 77.794264
(Latitude & longitude) in
Decimal format only
3. | Industry Operational Operational
status
4. | Consent status For Unit - 1:

Consolidated Consent & Authorization (CCA) dated 07.08.2024 having validity
upto 31.12.2028, issued by UPPCB (Refer Annexure — 1A)

For Unit - 2:

Consolidated Consent & Authorization (CCA) dated 15.03.2022 having validity
upto 31.12.2026, issued by UPPCB (Refer Annexure — 1B)

B. Details of Production process, utilities and waste management (including effluent management

system)
5. | Process Same process for Unit — 1 & Unit - 2
Production of unbleached grade paper (i.e. Kraft paper) using Waste
paper as raw material
6. | Raw material
a. Consented value | Unit — 1: 250 MT/day & Unit — 2: Not mentioned in consent
b. Actual Avg. daily consumption (as per logbook for duration 01.09.2024 - 24.11.2024)
Indigenous Imported Total waste
waste paper | waste paper | paper (MT)
(MT) (MT)
Unit—1 15463.34 778.66 16242
Unit—2 20026.50 1018.50 21045
Total 35489.84 1797.16 37287
No. of operational days in both units: 78 days
Avg. daily waste paper consumption in Unit — 1 & Unit - 2 is 208.23 MT/day & 269.80 MT/day, respectively
Total Avg. daily waste paper consumption in Unit - 1 & Unit - 2: 478.03 MT/day
7. | Production
a. Consented value | Unit - 1: 250 MT/day & Unit - 2: 350 MT/day
b. Actual Avg. daily production (as per logbook)
Total No. of Avg. daily
Production | operational | production
(MT) days (MT/day)
Unit—1 15176.685 194.57
Unit—2 19201.066 78 246.17
Total 34377.751 440.74
c. Yield (%) Unit - 1: 93.44 % & Unit - 2: 91.24 %
Overall yield: 92.19 %
8. | Fresh water consumption

a. Details of borewell

Three borewells having electromagnetic flow meters found installed
Freshwater from Borewell-1 + Borewell-2 is stored in 500 KL reservoir
and then distributed to Unit-1 and Unit-2

Borewell - 3 is dedicated for meeting Boiler water requirements
(common for Unit-1 & Unit-2)

b. NOC from CGWA/other
authorized body

Three separate NOCs issued by Uttar Pradesh Ground Water
Department (UPGWD) for 03 nos. of Borewells, all having validity upto
30.03.2027

Page 1 of 7
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(combined for both units i.e. Unit - 1 & Unit - 2)
(Refer Annexure - 1C)

Permitted withdrawal quantity

3450 KLD
(combined for both units i.e. Unit — 1 & Unit - 2)

consumption

Unit — 2: 2.60 KL/MT of product

d. Actual withdrawal quantity in last three months
Borewell—1 | Borewell—2 | Borewell—3 | Total
(KL) (KL) (KL) (KL)
September - 2024 0 42331 13463 55794
October - 2024 0 47010 13032 60042
November (upto 24™) 0 31835 9756 41591
Total groundwater withdrawal 0 121176 36251 157427 KL
e. Avg. daily withdrawal quantity | = 157427 KL/78 days
= 2018.30 KLD
f. Freshwater consumption (as per logbook for duration 01.09.2024 - 24.11.2024)
Process Boiler Total freshwater | Avg. daily freshwater
freshwater freshwater consumption consumption
consumption | consumption | (KL) (KLD)
Unit—1 52682.35 16003.66 68686 880.59
Unit—2 29637 20247.34 49884.34 639.54
Total 50487 36251 86738 1112.02
g. Specific fresh water | Unit - 1: 4.52 KL/MT of product;

9. | Effluent Management

a. Actual effluent generation in last three months

Total Effluent Operational days Avg. daily effluent

generation generation

(KL) (KLD)
Unit—1 222662 2854.64
Unit—2 187072 78 2398.36
Total 409734 5253 KLD

. Avg. daily effluent generation

Unit - 1: 2854.64 KLD;
Unit - 2: 2398.36 KLD

Specific effluent generation

Unit — 1: 14.67 KL/MT of product;
Unit - 2: 9.74 KL/MT of product

. Actual effluent discharge in last three months

Total Effluent Operational days Avg. daily effluent

generation generation

(KL) (KLD)
Unit—1 36853.66 472.48
Unit—2 38402 78 492.33
Total 107088 1372.92

. Consented discharge value

Unit -1: 1300 KLD & Unit - 2: 700 KLD

b}

Avg. daily effluent discharge

Unit — 1: 880.59 KLD;
Unit - 2: 492.33 KLD

. Specific effluent discharge

Unit - 1: 2.43 KL/MT of product;
Unit - 2: 2.0 KL/MT of product

. Actual recycling of treated

effluent within process

Partially treated effluent including
Recovered fibers from Sedicell & Hill
screen, and sludge from Primary
clarifier from ETPs of both units

Total - 603.58 KLD
Approx. 50% is diverted in
Unit-1 & remaining in Unit-2

Partially treated effluent from primary
clarifier to pulper

Unit -1: 1835.40 KLD;
Unit -2: 431.24 KLD

Total recycled

Unit-1: 2137.19 KLD;
Unit-2: 733.03 KLD

Specific effluent recycle

Unit - 1: 10.98 KL/MT of product;
Unit - 2: 2.97 KL/MT of product
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j. Losses in ETP %

19.22 % (of total effluent generation) against 2-3% in form of moisture
in generated sludge, indicating that calibration is required for the
ultrasonic type flow meters installed at inlet & outlet of ETP

10. | Effluent Treatment Plant (ETP)
a. ETP consists of Unit -1:
Raw effluent - Bar screen - Equalization tank = Hill screen - Sedicell
- Primary clarifier > Aeration tank > Secondary Clarifier > Multi Grade
Filter > Discharge into Dhandera drain
Unit -2: Same scheme as in Unit - 1
b. Installed capacity Unit -1: 2000 KLD & Unit -2:2000 KLD
C. Metering at ETP Effluent generation V - notch & Ultrasonic flow meter at inlet
of ETPs in both units
Flow at inlet of ETP in Unit -1: 142 m3/hr;
Flow at inlet of ETP in Unit -2: 71 m3/hr
Partially treated effluent Separate Electromagnetic flow meter
from primary clarifier to installed for both units
pulper Recycling from Unit -1@ 126.17 m3/hr;
Recycling from Unit -2@ 45.305 m3/hr
Effluent Discharge V - notch & Ultrasonic flow meter at
outlet of ETPs in both units
Discharge from Unit -1@ 16.12 m3/hr
Discharge from Unit -2@ 25.51 m3/hr
d. Operational status of ETP ETPs of both units found operational
e. OCEMS installed at ETP outlet | OCEMS was found installed at outlet of both ETP & connected with CPCB
/SPCB servers.
f. OCEMS value Unit -1:
pH - 7.11; Flow- 6.12 m3/hr, BOD-11.88 mg/l, COD- 163.28 mg/l and
TSS- 31.61 mg/I
Unit -2:
pH - 7.44; Flow- 25.51 m3/hr, BOD-12.28 mg/Il, COD- 105.66 mg/I and
TSS- 19.35 mg/I
Effluent Characteristics
Parameters Unit -1 Unit - 2
ETP ETP Norms as | Compliance ETP ETP Norms as Compliance
inlet | outlet per w.r.t. inlet outlet per w.r.t. consent
consent consent consent
pH 5.82 7.6 6.5-8.5 Complying 5.91 7.6 6.5-8.5 Complying
TSS (mg/l) 180 24 30 Complying 290 26 30 Complying
TDS (mg/l) 3000 | 1300 1600 Complying 3200 1500 1600 Complying
BOD (mg/I) 204 14 20 Complying 380 16 20 Complying
COD (mg/l) 650 128 150 Complying 2000 136 150 Complying
0&G (mg/l) - 5.0 10 Complying - 6.0 10 Complying
Aeration tank of Unit-1: MLSS-2400 mg/l & MLVSS-2000 mg/I|
Aeration tank of Unit-2: MLSS-2400 mg/l & MLVSS-1800 mg/I|
ETP Sludge generation
a. Sludge Management & e Primary sludge recycled back to process (in pulp mill)
disposal e Secondary biological sludge is dewatered through belt press and then
stored in sludge drying beds. Dewatered sludge is mixed with coal
and bagasse and used as fuel in boiler.
b. Biological sludge generation | No data provided for quantity of sludge used as fuel in boiler
(as per logbook)
c. Estimated sludge generation
@ 20 % of inlet COD load
11. | Non-paper solid waste management (Plastic waste)

a. Actual plastic waste generation (as per logbook)
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Plastic waste combined disposal from Unit-1 & Unit-2 during 01.09.2024 - 24.11.2024
Provided to From From Total Agreement | Methodology of
Unit -1 | Unit -2 Quantity (Yes/No) disposal at disposal
(MT) (MT) (MT) site
M/s KK Duplex and 282.43 | 244.82 527.25 Yes Combustion in waste
Paper Mills Pvt. Ltd. to energy boiler

Total: 527.25 MT
Avg. daily plastic waste disposal — 7.53 MT/day (combined for Unit-1 & Unit-2)

b. Mode of disposal of plastic | i. Unit has made agreement dated 01.10.2023 with M/s KK Duplex &
waste Paper Mills Pvt. Ltd., Muzaffarnagar for disposal of plastic waste i.e.
Combustion in waste to energy boiler
ii. Unit has also made agreement dated 01.10.2023 with M/s Nuvoco
Vistas Corporation Limited, Muzaffarnagar for disposal of plastic
waste in Cement kilns
c. Actual Avg. daily plastic | As per data provided by the unit, the generation & disposal values are
waste disposed (as per | same (Mentioned at Section 11a.)
logbook)

d. Potential solid waste generation (@3% & 4% of indigenous & imported waste paper
respectively)

@ 3% from Indigenous
waste paper (MT/day)

@ 4% from Imported
waste paper (MT/day)

Total estimated plastic
waste generation (MT/day)

Unit—1 5.95 0.3 6.25
Unit—2 7.70 0.4 8.10
Total 13.65 0.7 14.35

e. Remarks Actual plastic waste disposal (7.53 MT/day) is much lower than the
estimated plastic waste generation value (14.35 MT/day) which

indicates improper maintenance of logbook

12. | Air Pollution management

a. Boiler capacity 52 TPH (operational, common for Unit — 1 & Unit - 2) &
14 TPH (non - functional, old boiler as part of Chemical recovery plant

when unit was using agro residue as raw material)

b. Boiler operational status Operational
C. Stack details Stack Height - 62 m
d. Type of APCD installed Electro Static Precipitator (ESP)
e. Estimated steam requirement Estimated steam requirement
@2Ton/MT of kraft paper (MT/day)
produced Unit—1 | 389.14
Unit—2 | 492.33
Total 881.47

f. Name of the Fuel used Coal, Bagasse, Rice husk, RDF

g. Fuel consumption as per | RDF/Biomass/Coal (quantity not mentioned in consent)
consent
h. Actual Avg. Daily fuel consumption (as per logbook)
Type of fuel Coal Bagasse Rice husk | RDF
Total (MT) 6520 14435.167 | 803.645 21005
Avg. daily (MT/day) 83.59 185.07 10.30 269.29

i.e. Total avg. daily fuel consumption = 548.254 MT/day

i. Estimated steam generation from actual fuel consumption data @ 3 T/T of Coal, 2.5 T/T of bagasse, 3
T/T of husk; & 3 T/T of RDF:

Steam Steam from | Steam Steam Total estimated steam generation
from Coal | Bagasse from Husk | from RDF | from actual fuel consumption
Avg. daily 250.77 462.67 30.91 807.88 1552.23
(MT/day)
j. Actual Avg. Daily ash | Total - 6079.71 MT (01.09.2024 - 24.11.2024)

generation (as per logbook) Avg. ash generation - 77.945 MT/day

k. Ash generation w.r.t of fuel
consumed (%)

=77.945*%100/548.254
=14.22 %

Page 4 of 7
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I. Estimated ash generation from actual fuel consumption @ 30% of Coal, 2.5% of Bagasse, 17% of husk;

& 17% of RDF

Ash from Ash from Ash from Ash from | Total estimated ash generation
Coal Bagasse Husk RDF from actual fuel consumption
Avg. daily | 25.08 4.63 1.75 45.78 77.24
(MT/day)
m.Mode of disposal of ash | Unit has made agreement (effective from 01.08.2023) with M/s Bulk
generated Ash Supplier, Bhopa road, Muzaffarnagar for supply of ash to cement
plants
n. Actual avg. daily boiler ash | 77.94 MT/day

disposal (as per logbook)

As per data provided by the unit, the generation & disposal values are
same (Mentioned at Section 12j.)

o. Remarks

i. Steam generation value calculated from actual fuel consumption data
(1552.23 MT/day) is greater than estimated steam requirement
(881.47 MT/day), hence actual fuel consumption data is acceptable,
and also the excess steam generated is being used in turbine
(capacity - 08 MW) section for power generation

ii. Estimated Ash generation value calculated from actual fuel
consumption data (77.24 MT/day) is approximately similar to actual
ash disposal value (77.94 MT/day) calculated from logbook data,
which indicates that unit is properly disposing generated boiler ash

p. Stack Monitoring report

Stack emission samples were analyzed in laboratory of Regional Office,
Muzaffarnagar, UPPCB

Parameter Monitoring Standard Compliance
value (mg/Nm?3) status
(mg/Nm?)

Particulate 42.8 80

Matter (PM)

Oxide of 36 300 Complying

Nitrogen (NOx)

Sulphur 18 600

Dioxide (SO;)

13. | Hazardous waste management
Authorization status Unit - 1:
Authorization under the provisions of Hazardous and Other Wastes
Rules, 2016 issued by UPPCB on dated 03.08.2022 having validity
upto 02.08.2027
(Refer Annexure - ID)
Unit - 2:
Authorization under the provisions of Hazardous and Other Wastes
Rules, 2016 issued by UPPCB on dated 27.07.2022 having validity
upto 26.07.2027
(Refer Annexure — ID)
Mode of disposal of hazardous | Unit has made agreement dated 10.01.2023 with TSDF (i.e. M/s Bharat
waste (ETP sludge) Oil & Waste Management Ltd.) for disposal of hazardous waste
Hazardous waste generated As per copy of Form-10 provided, quantity of hazardous waste provided
to TSDF is as below:
Date Waste Plastic | Waste Waste
Can polythene | Qil
03.10.2024 10 kg 630 kg | 30 Ltr.
14. | Major observations

Page 5 of 7

144




388

1. There are two manufacturing units in same complex having names M/s Tehri Pulp & Paper (Unit-1)
and M/s Tehri Pulp & Paper (Unit-2).

2. It was observed that the industrial complex has 03 no. of Borewells in its premises and electromagnetic
flowmeters with totalizer found installed at all 03 borewells. Groundwater abstracted from Borewell-1
and Borewell-2 is stored in common freshwater reservoir of 500 KL capacity and then distributed to
Unit-1 and Unit-2, whereas the Borewell -3 is dedicated for meeting Boiler (common for Unit-1 & Unit-
2) water requirements.

3. A common boiler of 52 TPH capacity has been installed to cater the steam requirements in Unit- 1 and
Unit - 2.

Photographs

26 November 2024 11:32 am

Photo 1: Common entrance gate of both Photo 2: Equalization tank (Unit-1 & 2)
units

. L=
Photo 5: Flow meter on common line | Photo 6: Aeration Tank (Unit-1 & 2)

- / i/ r p;
— 2 / | . 7
26 November 2024 12i15 pm A o < : {

| 4
ill screen S
em——

26 November 2024 12:20 pm

o )

carrying Sedicell fiber & primary
sludge from both ETPs
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26 Novesfiber 2024 11:56 aWY

-
Photo 8: Tertiary filtration units

-t

ot
Photo 11: Flow meter at recycling line from | Photo 12: Flow meter at recycling line from
primary clarifier (Unit-1) primary clarifier (Unit-2)

26 November 2024 12:14 pm

26 November 2024 11:58 am

Photo 13: OCEMS and flow meter at ETP-1 Photo 14: OCEMS and flow meter at ETP-2
outlet outlet
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= Annexuye-1 A

m Uttar Pradesh Pollution Control Board
-j%"{s\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppch.com

Category : RED Application Id : 26924935
213602/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG Date: 07/08/2024
AR/2024

To,

M/sTEHRI PULP AND PAPER LTD UNIT 1
9th K.M stone Bhopa Road Muzaffarnagar, MUZAFFAR NAGAR,251001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & Authorization) under Section- 25 of the “Water (Prevention & Control of Pollution)
Act.,1974"and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981 as applicable
(to be referred hereinafter as Water Act, Air Act respectively).

[ Application no. 26924935 Date :- 2024-07-18
Consolidated Consent to Operate and Authorization (CCA):

CCA is hereby granted to M/s TEHRI PULP AND PAPER LTD UNIT 1 located at 9th K.M stone
Bhopa Road Muzaffarnagar, MUZAFFAR NAGAR,251001 subject to the provisions of the Water Act,
Air Act and the orders that may be made further and subject to following terms and conditions: -

1.1~ This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974.

1.2 This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981.

2. Production Capacity :

S.No. [Declared by the unit Permitted by the Board
Raw material Name of Final Products & By
(tpd / tpa) -products with quantity per
Wood, Agro residues: month
Recycled Fiber (Waste Paper)

| Waste paper 250 MT/Day | Kraft Paper- 250 MTfDéy Kraft Paper 250 MT/Day

3. Production Process Infrastructure

S. No. Details Declared by the unit , Permitted by the
Numbers Usage / Process Baard
operation
1 Kraft Paper 250 Kraft Paper 250 Kraft Paper 250 Kraft Paper 250
MT/Day with the use of |MT/Day with the use of |MT/Day with the use of MT/Day with the use of
waste paper 250 MT/Day | waste paper 250 MT/Day | waste paper 250 MT/Day | waste paper 250 MT/Day
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. Unit shall obtain prior approval before making any modification in product/process/fuel/plant 391
machinery, failing to which this consent would be deemed void.

ii.  The unit shall inform SPCB and CPCB regarding shut down as well as .rcsumplion of manufacturing
operations.

iii.  The unit shall maintain record of daily production in tons per day in a log book duly signed daily by
authorized signatory/competent authority.

4. Water Conservation Measures

A. Fresh water consumption

1. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline
2. The unit shall obtain NOC of CGWA/SGWA(in case of use of river water, permission from irrigation
department)
3. Status of NOC from CGWA/SGWB: Applied/Granted
4. If Granted: Number of NOC and Validity2028-12-31
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
6.  Details of piezometer installed i.c., numbers with coordinates.
7. This CCA is valid for details w.r.t fresh water as mentioned below:
Declaration Permitted
S.No Source of fresh water Borewells/river Borewells/river

* In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater

8. The specific water consumption shall not exceed values mentioned below as per consented product type.

Category Specific Water Consumption not to exceed

Wood based/Agro based Pulp & Paper Mills <40 KL per Ton of paper produced
producing bleached

grades of chemical pulp. papers, paperboards &
newsprint Specialty Paper Mills.

Agro-Based & Wood Based Pulp & Paper Mills <16 KL per Ton of paper produced
producing unbleached grades of chemical pulps,
papers, and paperboards.

RCF and Market Pulp Based Paper Mills producing |<12 KL per Ton of paper produced
bleached grades of papers, paperboards & newsprint

RCF and Market Pulp Based Paper Mills producing |<8 KL per Ton of paper produced
unbleached erades of papers and paperboards .

RCF and Market Pulp Based Paper Mills producing |Without Power Boiler < 2.5 m3/t paper
unbleached sgrades of papers and paperboards (ZLD) | With Power Boiler < 5 m3/ t paper

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all
water abstraction sources, utilization lines- process, domestic and boiler.

10. The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a
log book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority.

11.  Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,
boiler feed, domestics consumption and other points of utilization.

12.  All the pipelines carrying fresh water/back water should be coloured as per protocol.

13.  The unit shall install Piezometric well within the premises to monitor the level of ground water and
shall analyse the quality of ground water annually.

B. Trade elfluent treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below:
ATU I_ES H Digitally signed by
ATULESH YADAV
Date: 2024.08.21
148 YADAY .




392 CCA is valid for Declared by the unit | Permitted

1 1300 KLD 1300 KLD 1300 KLD

2. The quantity of maximum specific trade effluent discharge shall be as specified below:

Category Specific Trade Effluent Discharge, not to exceed

Wood based/Agro based Pulp & Paper Mills <32 KL per Ton of paper produced
producing bleached

grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

Agro-Based & Wood Based Pulp & Paper Mills <12 KL per Ton of paper produced
producing unbleached grades of chemical pulps,
papers, and paperboards.

RCF and Market Pulp Based Paper Mills producing |<9 KL per Ton of paper produced
bleached grades of papers, paperboards & newsprint

RCF and Market Pulp Based Paper Mills producing |<5 KL per Ton of paper produced
unbleached grades of papers and paperboards

RCF and Market Pulp Based Paper Mills producing |No discharge is allowed (100% recycle within
unbleached erades of papers and paperboards (ZLD) |process)

5. For ZLD unit

i
i

Unit shall recycle all the treated effluent in the industrial process only.
Unit shall ensure that no treated/untreated effluent discharged outside the unit premises.
Unit shall install the flow meter at recycling point and maintain the logbooks for the same.

iv Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process.

v Unit shall conduct the water audit and submit the same to SPCB

vi The mill will install PTZ camera at Sedicell / back water storage tank from where the back water
recycled, backwater recycling flow meter as well as at ETP (if available)

vii  The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD
status.

4.  The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary
treatment as is required with reference to influent quantity and quality.

5. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the
remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log. leading to river name of river with
Lat. Log. '

Parameters Norms for Agro Norms for RCF  |Norms for RCF Norms for RCF
based paper mill |bleached pulp & |unbleached grade |unbleached grade
paper mill paper mill ZLD paper mill
pH 6.5-8.5 6.5-8.5 6.5 -8.5 No discharge is
allowed

TSS, mg/l <=30 <30 <30 No discharge is

allowed

BOD, mg/l <=20 <20 <20 No discharge is

allowed

COD, mg/ <= 200 < 150 < 150 No discharge is

allowed

TDS, mg/] <= 1800 < 1600 < 1600 No discharge is

allowed

Color, PCU <= 250 < 150 < 150 No discharge is

allowed
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AOX, mg/l <=8 - - No discharge is 393
allowed

SAR <= 10 <8 <8 No discharge 1s
allowed

6.  Inthe case of land application of treated effluent, unit shall submit irrigation management plan

prepared by any government technical institute of repute. During no demand period for irrigation, the
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity

only.
7. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.
8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the
flowmeter should be connected to State/CPCB Server.
9.  Flow measuring devices should be provided for measurement of quantity of industrial effluent

generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall
be maintained by unit.

10.  The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical

consumption (process & ETP separately), paper production, energy consumption (process & ETP
separately).

11.  Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other
points as deemed necessary.

12.  The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB.

13.  The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

14. For Wood based/Agro based paper mill:

a)  The unit shall install Chemical Recovery System for management of black liquor. Appropriate black
liquor spillage system should be available to prevent its escape along with other effluent streams.

b)  The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor
processed, white liquor generated, soda ash produced (if applicable), running hours etc.

¢)  In case of any discharge of Black Liquor from the unit the Consent to Operate/Authorization
(CCA) issued to the unit shall stand withdrawn with immediate effect.

15.  The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of
different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

16.  The unit shall set up an Environment Management Cell within unit as per the Charter.

17. The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned
for paper unit.

18.  All flowmeter should be calibrated annually from recognized institutions/vendor.
19.  The unit shall prepare material balance and water balance report annually.

20. The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board
(SPCB).

21.  The unit shall get its ETP performance evaluated by a third party annually.

22.  The unit shall identify recipient drains/rivulets and their u/s & d/s location in consultation with SPCB
and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab
recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB.

C.  Domestic effluent/Sewage treatment and discharge: -

—

This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as
mentioned below:

S No. Detalis Permitted
I Maximum daily discharge of sewage 5
2 Treatment facility septic tank/soak pit
3. Discharge point

In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
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The domestic effluent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

‘ S.No

‘ Parameter Standard —I

3

=

Sras e O

ii.

Flow measuring devices should be provided for measurement of quantity of sewage generated,
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit.
Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as
deemed necessary.

The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy
consumption of STP, STP sludge generation and disposal separately.

Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening,
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 %
per year.

Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply system.

Cleaner Technology & Waste Minimization Practices:

Background: '

to take appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries’ was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the
following cleaner technology options within four to six months from the date of issuance of this
CCA:

Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
Z1.D

Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
used as fuel

Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills
Use of jet aerators for improved biodegradation in aeration tank and increased DO level

Press Washers in Pulp Washing to optimize water consumption acceptable under charter

Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc
Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills

Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air
Floatation) Units

Environmental management system

Unit shall setup the environmental management cell including unit head, purchase/store manager,
process operation head, ETP in charge to effectively monitoring of environmental compliance.

Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters
like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms.

Air Pollution Mitigation

The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity
to comply with following:

S. No. Equipment Fuel Stack height |Air Pollution Stack Emission

(m) Control Device |standards
(APCD)

1250x1 KVA DG | Diesel/PNG As per Acoustic As per CAQM
Set, 1000x1 KVA Environment enclosure Norms.
DG Set Protection Rules,

1986
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2 14 TPH Boiler Low Sulphur 30 meter from GL | Multi Cyclone As per CAQM395
Coal/Biomass Dust Collector, Norms.
Wet Scrubber and
30 meter stack
height from GL

3 52 TPH Multifuel | RDF/ Low 60 meter from GL | ESP, Dry Pulse | As per CAQM
Boiler Sulpher Jet Type Norms.
Coal/Biomass Filter/scrubber

with 60 meter
stack height

ii.  Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the Board.

iii.  The unit shall ensure interlocking of air pollution control devises and production processes.

iv.  The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

v.  Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan
(GRAP) time to time by Hon’ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

vi.  If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure
order against the unit <operating in NCR> the consent shall automatically remain suspended for that
period and after ensuring compliance and after the closure order 1s revoked the consent shall
automatically become effective.

9.  Noise Pollution Mitigation:

i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure
as is required for meeting the anibient noise standards for night and day time as prescribed for
respective areas/zones (Industrial and Commercial) which are as follows: -

Standards forNoise level in db.(A) Leq
Industrial Area ' Commercial Area
Day Night Day Night
75 70 65 55

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
General Conditions:

1.  The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at
any given time, as may be necessary.

In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be
deemed revoked during the closure period.

5 If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved
within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be
considered as a Closure direction.

4.  In case of non-functioning of ETP and/or STP, production has to be stopped immediately and this
Board has to be intimated through a report to be dispatched by fax/phone/email immediately.

5.  In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

6.  This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior

approval before making any modification in product/ process/ fuel/ plant machinery failing which
consent shall be deemed revoked.

7.  Compulsory documents to be submitted by the Unit: -

(i).  Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report.

(i1). Environment Statement in form — V of Environment (Protection) Rule, 1986.
(iii). Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

Digitally signed by
ATU LES H ATULESH YADAV
Date: 2024.08.21
152 YADAV 15:39:01 +05'30'

=2



396

o 10

1.
12.
13.

14.

1%,

16.

5
18.
19,

20.

2L
22,

23.

25.

26.

27,

28.

The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by
the unit may be verified.

The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized laboratory.

The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufacturing/production.

The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB.
made thercunder.

If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of
closure is not given by the unit, revocation of the CCA will be initiated as per the law.,

The unit shall apply before the 60 days of expiry of CCA or any change in production
types/production capacity/manufacturing processfcapdcity enhancement/ outlet for the discharge of
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge
point or emission point.

In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board.

The unit will have to deposit the revised fee whenever it is notified.

Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh
mela, unit shall immediately comply with the dlrect10n9 issued by the Board related to operation or
temporary closure of the unit.

Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB
for protection and safe guard of environment from time to time.

Unit shall comply the conditions of Environment Clearance issued by State Level Environment
Impact Assessment Authorlty vide letter no. and dated and Consent to establish (CTE) issued by
Board vide letter no.

The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is available at URL http:/www...

Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the

Board's offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.

The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside
the main factory gate within premises.

The unit shall maintain and provide 'Tnspection Book' at the time of inspection to the Board's
officials.
The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air

Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
measures.

The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
This consent is being issued with the permission of competent authority.
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Specific Conditions:-
1. This CTO is valid only for the production of KRAFT PAPER - 200 MT/DAY (WASTE PAPER BASED-
250 MT/DAY) AND KRAFT PAPER - 50 MT/DAY (AGRO WASTE BASED- 150 MT/DAY), Caustic,
Rosin, Alum etc. and Turbine of capacity 8 MW only. CTO issued vide Board’s online letter ref no.
192460/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG AR/2023 Date: 27/10/2023 is
being hereby null and void.
2. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
3. Unit shall comply all the condition of CTE certificate issued by the Board on dated-14-06-2024.
4. Unit shall either adopt Zero Liquid Discharge (ZLD) or reuse/recycle maximum quantity of treated
effluent before discharging it outside the factory premises.
5. The industry shall install electromagnetic flow meter at water source and outlet of ETP. and maintain the
records of water abstracted and recycled treated effluent.
6. The unit will not use agro based raw materials in the production process.
7. Unit shall operate and maintain APCS installed as ESP, Dry Pulse Jet Type Filter/scrubber with 60 meter
stack height has been installed as APCS in existing 52 TPH boiler and 14 TPH Boiler with Multi Cyclone
Dust collector, wet scrubber with 30 meter stack height. Fuel for Boiler is (RDF 400 MT/day & Low
sulphur coal- 250 MT/Day or Low sulphur coal / Biomass fuel 400 MT/Day) . Unit has also installed
1x1250 KVA and 1x1000 KVADG SETs, fuel for DG Set is Diesel/PNG as per CAQM direction. Unit shall
comply with CAQM norms.
8. The industry shall installed OCEEMS and will ensure the continuous and uninterrupted data supply from
the OCEEMS to the SPCB and CPCB server.
9. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
10. The unit must comply with the conditions imposed by CGWA in its NOC issued to the unit for ground
water extraction.
11. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7
basis.
12. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
13. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
14. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposa]:’comp]iance report should be sent to the Board within One month.
15. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
16. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the
outlet of the discharge drain of effluent from the factory premises and its URL and password shall be
provided to the UPPCB Control room.
17. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any
air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.
18. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
19. Industry shall abide by orders / directions issued by Hon’ble Supreme Court Honble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for

i ' i ; : igitally signed b
protection and safe guard of environment from time to time. ATULESH i-;-gdLaESyHSI‘?:SAVy
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33)81ndustry shall submit quarterly monitoring reports of treated effluent from a certified /approved
laboratory under E.P. Act 1986.
21. Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.
22. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.
23, The unit shall submit the audited balance sheet for the current year.
24. Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the CAQM.
25. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 regarding use of cleaner fuel.
26. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction issued time to time regarding DG sets.
27. Unit must ensure strict time bound compliance of suggestion/recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
28. Unit shall submit Effluent/Emission monitoring report of the ETP and stack of Air Polluting Sources and
Ambient Air Monitoring of the premises done by MoEF&CC and UPPCB approved laboratory within 01
Month and on Quarterly basis to the Board by LIMS Portal.
29. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-
BeltGuidle_160218.pdf.
30. Unit shall comply with the Hazardous and. Other Wastes (Management and Transboundary Movement)
Rules, 2016.

ATULESH  SRiivioa”
YADAV Eg;?é§p24,08.21 15:39:35
CEO-3

Copy to:

Regional Officer, UPPCB, Muzaffarnagar. ATULESH E}%‘[@”g;?;@i?y
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400— | Anneruie- 19

=7 -“"".‘ Uttar Pradesh Pollution Control Board
‘A“’}‘%&*ﬁ’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
L

Phone:0522-2720828,2720831, Fux:0522-2720764, Email: info@uppeb.com, Website: www.uppcb.com

151796/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAGAR/2022 Date: 15/03/2022
To,
M/s
TEHRI PULP AND PAPER LTD UNIT 2
9th Km Stone, Bhopa Road, Muzaffarnagar, MUZAFFAR NAGAR,251001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-23 of the “Water (Prevention & Control of Pollution)
Act, 1974” and under Section-21 of the “Air (Prevention & Control of Pollution) Act, 1981”

Consent No-15367508  Date-15/03/2022

CCA is hereby granted to TEHRI PULP AND PAPER LTD UNIT 2 located at 9th Km Stone, Bhopa
Road, Muzaffarnagar, MUZAFFAR NAGAR,251001. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA TEHRI PULP AND PAPER LTD UNIT 2 granted for the period from 15/03/2022 to
31/12/2026 and valid for manufacturing of following products with Capital Investment/Net Assets Values
7578.00 Lakhs

S Product Quantity Unit

No

1 KRAFT PAPER-350 |350 Metric Tonnes/Day
MT/DAY

2. Specific Conditions under Water Act :-

(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effulant Quantity(KIL.D) Treatment facility and
discharge point
Domestic 6.0 KLD Septic Tank
Industrial 700 KLD ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

RAKESH KUMAR Digitally signed by RAKESH

KUMAR TYAGI
TYAGI Date: 2022.05.23 11:55:35 +05'30"
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Industrial Effluent Quality Standard
S.No. Parameter Standard

1 pH AS PER E(P) RULES,
1986

2 SUSPENDED SOLIDS | AS PER E(P) RULES,
' 1986

3 DISSOLVED SOLIDS | AS PER E(P) RULES,
1986

4 TOTAL SOLIDS AS PER E(P) RULES,
1986

5 BOD AS PER E(P) RULES,
1986

6 COD AS PER E(P) RULES,
1986

(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

S No. Parameters Standards
3. Conditions under Air Act :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as 1s required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pollution Source Details
S No. Air Type of fuel | Stack no Control Height of
Pollution Device " Stack
Source
1 FROM STEAM 0 Particulate 0
SISTER Matter
UNIT M/S
TEHRI
PULP AND
PAPER
LTD (1)JNIT
1

Emmission Quality Standards
S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

i1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective

Digitally signed by RAKESH KUMAR

RAKESH KUMAR TYAGI 1vacl
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4.Q‘ZfZOHCS (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
(iii) The unit will not use any type of restricted fuel.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Legq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
6. Compulsory documents to be submitted by the Industry/Unit :- ‘
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules. '

RAKESH KUMAR Digitally signed by RAKESH

KUMAR TYAGI
TYAGI Date: 2022.05.23 11:56:27 +05'30'

Chief Environmental Officer (Circle 3)
Copy to:

Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions
imposed in the certificate.

Digitally signed by RAKESH KUMAR

RAKESH KUMAR TYAGI Tvaci

Date; 2022.05.23 11:56:40 +05'30'
Chief Environmental Officer (Circle 3)

Annexure

Specific Conditions

1. This CTO is valid only for the production capacity KRAFT PAPER-350 MT/DAY BY USING WASTE
PAPER, ALUM, ROSIN AND CAUSTIC AS A RAW MATERIAL.

2. The Unit shall submit Bank guarantee of Rs. 1,00,000/- for establishment of Miyawaki Forest as per the
GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department of Environment, Forest and
Climate Change within a month from the date of issue of this order with the proposal for proposed
plantation. : '

3. Earlier Board has issued CTO Water to the said unit vide letter no-
68229/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/water/MUZAFFARNAGAR/2019, dated-28.12.2019 is
revoked.

4. Earlier Board has issued CTO Air to the said unit vide letter no-
68230/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNAGAR/2019, dated-28.12.2019 is
revoked.
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5. The industry must comply conditions of NOC from State Ground Water Department issued to unit. 403
6. Industry shall submit ETP analysis report from MOEF&CC or UPPCB approved lab within a month after
operation of the unit and on quarterly basis to the Board.

7. Unit shall submit the compliance of the conditions of CTE issued to unit vide Boards letter dated
11.08.2021 and point wise compliance of last issued CTO within one month to the Board and on Quarterly
basis.

8. The industry shall submit a proof of Bank Guarantee submitted in the Board, if not then submit the Bank
Guarantee as per CTE issued to unit on 11.08.2021 within a month.

9. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

10. In compliance of the Central Pollution Control Board letter no. F. No. B-
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

11. The unit will not use agro based raw materials in the production process.

12. The industry shall ensure installation, operation and continuous and uninterrupted data supply from the
OCEEMS to the SPCB and CPCB server.

13. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

14. The E.T.P. unit operation line up Strengthening is to be maintained.

15. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7
basis.

16. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

17. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

18. Unit shall abide by directions given by Commission for Air Quality Management in National Capital
Region and Adjoining Areas.

19. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

20. The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit
will not use agro based raw materials in the production process.

21. Industry shall submit stack/ambient air quality monitoring report from Boards Laboratory, after starting
the production within one month.

22. The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.

23. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to
time .

24. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.

25. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.
Direct exposure of workers to fly ash & dust shall be avoided.

26. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
27. The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
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4Q4m- 21/22 of air Act 1981 (as amended respectively).
28. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
29. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.
30. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
31. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the
outlet of the discharge drain of effluent from the factory premises and its URL and password shall be
provided to the UPPCB Control room.
32. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.
33. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
34. Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
35. Industry shall comply with various Waste Management Rules as notified by MoEF &CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.
36. The unit shall submit the audited balance sheet for the current year.
37. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.
General Conditions:-
The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.
1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.
3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
5. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.
7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all
other concerned offices. In case of failure of pollution control equiptment, the production process connected
to it shall be stopped with immediate effect.
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8. The industry shall operate in a manner so that all emissions be emitted through designated chimneyi&gs
only.

9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided
by the Competent Authority.

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. Tt is the duty of the authorized person to take prior permission of the Board to close down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

17. It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.

21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

22. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger” and ‘Hazardous’
shall be displayed at appropriate position both in Hindi and English.

23. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

24. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

RAKESH KUMAR Digitally signed by RAKESH
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Chief Environmental Officer (Circle 3)
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GROUND WATER DEPARTMENT
Mipvstry of Jat Shakt
Govarnment of Littar Bradesh

Form 8 (C)

See Bu= (1)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW 7 EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER ‘

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC012696
VALID FROM 31/03/2022 TO 30/03/2027
{UiS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

egistration No.; 202202000387

Name of the Owaer SACGHIN AGRAWAL
Designation G. M. ENVIRONMENT Company Name TEHRI PLLP AND
uZ e &1 T PAPER LIMITED
Cempany Address OTH KM BHOPA ROADMUZAFEARNAGAR, Authorization Letter Dowintoad
Address of the Applicant 122 S0OUTH BHOPA ROAE, NEW MANDIMUZAFFARNAGAR UTTAR Application Form Serial MZFN&}JQZZNINH g
PRADESH No.

Date of Submission 280272022 Specimen Signature
Location Particulars
District Muzaffar Nagar * Block MUZAFFRRRAGAR
Plat No./Khasra No. 9TH K BHOPA ROADMUZAFFARNAGAR Municipality/Corporation  No

“ard No./Holding No. N/A

“Particular of the Existing Welf and Pumping Device

Date of 20/03/41997

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well {In 12580
meter)

Purpose of weil industeial { Assembly Size(For Tube
welf)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.2 of the Pump 30.00

Operaticnai Bevice Electric Motor Rate of Withdrawal 150.00

: {m37hr.) -
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+ of Energization (In Case of Electric Pump) 27/03/1997 "
reaximum Allowable Rate 15000 Maximum Allowable 7.00
Y of Withdrawal (m¥he); Running Hours Per Day;
Maximus: Allowable Annual Extraction of Ground Water: i 367500.00

This No Obection certificate authorizes the owner appdicant (user) to sink a well in the location specified at 81 (2) for extraction of ground water at o
rate not excending that as shown at BL (3)), for Rusning Hours ber day a8 shown at SL. (3k), and for maximum allowable annual extraction of ground
waler as shown at SI. (8} and s valid subject to the observance of the conditions stated overleaf,

GENERAL CONDITIONS:

= In caseaf any change of pwnership of the propesed well fresh authorization hasto be obtained, :

« No change of location, deslgn, rate of withdrawal and pumping device in respect of the proposed well as indicated ot SL {2) and (3) of this
certiizate shall be made without prior permission of the Competent Authority Any deviation in this regard shail lead to cancellation of this
autharization '

« Forina purpose of measuring and recording the quantity of ground water extraciad, every said user shall atfix digital water flow meters
(confiezming to BIS/ IS standards) having telemelry system in the abstraction structure, which record rate and quantum of extraction, at outiet of
pumpeag devices and it shall be presurned that the quantity recorded by the meter has been extracted by the said user, until the contrary Is proved,
Tha rate of extraction of ground water fzorm the well as shown in item 3(k} shall not exceed 1o the recorded rate from water meters

+ The cencerned Authority reserves the right to stop extraction of ground water from the welt due to quality hazards or any other reasons. if the
situetion so demands

=L Inceseof any change of ownership of the awsting well, fresh registration bas to be obtainad.

+ No change of location, design, rate of withdrawal and pumping device in tespeet of the existing well as indicated a1 §1 {21 and (3) of this certificase
shali 5¢ made without prior permission of the Competent Autho rity. Any deviation in this regard shall lead to canceliation of this registration

= Incase any of the particulars | infermation furnishad by the applicant in his application for tgsuance of this registration is found 1o be incorrect
durtng verification at any subsequent stage, this registration is liable for cancellation,

: = The Cerlificate of Authorizationy NOG shall be valid for a period of five years from the date of issue. The applicant shall have 1o apply for renewal

through @ fresh application, at least minety days prior to expiry of its validiy, i

+ Construction of prezometers and instaliation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone 1apped of
piezanseter should be commensurate with that of the pumping well. The data, obtained from digital water leve! recorders shall e made avatian
to thes office on monthly basis

Guidelines for Install

Piezometer is a borewell Aubewell used onty for measuring the water lavet by lawering the tape/ sounder or autormatic water lavel measuring
equiprment. itis also used to take water samale for water quality testing when ever needed. Genural guidelines for insialiation of piezometars are
as follows:

= The ptezometer is to be Installed/consiructed at the minimum of 5Gm distance from the pumping welf throtigh which ground water is
being withdrawn The diameter of the piezometer should be about 4” to 6",
a The depth of the piezometer should be same asis case of the pumping well from which ground water is being sbstracted, If. mars ihan

ke one plezometers are installed the second piezometer should moitor the shallow ground water regime. it will facilitate shallow as well a5
deeper ground water aquifer monitoring.
o No of piezometers to be construcied & Type of water level monitoring mechanfsm shall be as per below table:
= Monitiring Mechanism
S.Mo Quanturm of Ground water withdrawal (cum/day) No.of piezomaters required -
Banual DWLR with Telemetry
1 <t 0 g D
2 11 -8 1 1 0
3 50- 500 1 0 1
" 4 > 500 2 0 . 2

e Themeasuring frequency should be monthily and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upio jwe decimatl. :

o Formeasurement of water level sounder or sutomatic water level recordar {AWLR)/ Digital Automatic water level recorder {DWLR} with
tefemetry system should be used for acouracy.

o The measurernent of water lavel in piezometer should be taken, only after the pumping from the surrou nding tube wells has been stopped
for about four to six hours.
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v Al the defails regarding coordinates, reduced level {with respest to mean leval), deptly, zone taped and assembly lowered shiouli ne
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradest anc for s
validation.

o The ground water quality has to be monitored twice in & year during pre-monscon (Mav/June) and post-monsoon {OctoberiNpvamner
perlads. Quality may be got analyzed from NABL approved lab. Besides, one sample {1 & capacity bottle} io the concemed Dirsrsos
Ground Water Department, Uttar Pradesh. for chemical anaiysis,

> APermanentdisplay board should be installed at plezometer/ Tube wells site for prowiding the location, plezometer/ whe weli nuTEe,
depth and zone tapped of piezometar/tube well for standard referencing and identification.

« Any other site speciiic requirement regarding safety and access for measurement may be taken care of,

- Any other condition(s) that may be imposed by the concerned Authority.

« Incaze, any of the particulars | Information furished by the applicant ir s application for issiiance of this peroit Is found 10 be incomest duting
verification at any subsequent stage, this permit is liable for cancellation,

« SPECHIC CONDITIONS: '

» (A} For industrial User: No Objection Certificate for ground water extraction by industries shal be granted subject 1o the following specific
conditions;

« i} Mo Gbjectlon Certificate shall be granted only in such cases where local govemment water supply agencies are not able to supply the desiees
quantity of water. e

+ i) All industries shall be required to adopt latest water efficient technologies 5o as 10 reduce dependence on ground waler resources.

= [} Allindustries abstracting ground water in excess of 140 m¥/d shall be required to undertake annual water audit through Confederation of indian
Industries (CHf)/ Federation Indian Chamber of Conmnerce and Industry (FICECH/ National Productivity Councit (NPC) certified auditors and subimit
sudit reports within three months of completion of the same to Ground Water Departrnent Uttar Pradesh. All such industries shall be required 1
reduce their ground water use by at loast 20% over the next five years through sopropriate means.
iv) Construction of observation well{s} [piezometer){s} within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no. 10 shall be miandatory for industries drawing/ proposing to draw mare than 10 m? /day of ground water and
Monitonng of water levet shall be dene by the project proponent. The piezomieter {ohservation well) shall be constructed at a minimum dista nee of
50 m fram the bore well/production well, Depth and aguifer zone tapped in the plezometer shall be the same as that of the purmnping well/ wells
Monthiy water level data shall be submitted onfine to the Ground Water Deperirent, UR

» v} The proponent shall be requirgd to adopt roof top rain water harvasting/ rechiarge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
eic.} shall store the harvested rain water in surface siorage tanks for use in the industry.

« i) Injection of treated/ untreated waste water into auuifer system is strictly prohibited.

« vii) Industaes which are bikely t cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chermnical/ Petrochemical, Coal washerias,
other hazardous units ete. {ae per CPCB list} need to undertake necessary well head protection measures to ensure prevention of ground water
poliution,

= {8} Infrastructural User: The No Objection Certificate for ground water abstraction wiil be granted subject to the following specific conditions:

+ i} i case of infrastructure projecis that require dewstering, proponent shall be required to carry out segular monitoring of dewatering diseharge
rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable, Monitoring records and results
should be retained by the proponent for two vears, for inspection or reposting as required by Diswict Ground Water Management Council.

« I} Installation of Sewage Treatment Plants (STP) shall be mandatory for sew projects, where graund water requircivent iz more than 20 me Joay
The water from STP shail be utilized for toilet fiushing, car washing, gardening etc

“TDate :07/06/2022
PlaceMuzaffar Nagar

This certificate is electronically generated and does not require digital signature
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LEE LTRSS

GROUND WATER DE

- .‘V.g,?;? i

; Ministry of Jal Shakh
b S Government of Utiar Pradesh

Form & {C)
[See Ruie 817
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER ;

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO18076

VALID FROM 31/03/2622 TO 30/03/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2819}

“egistration No.: 202203000001

Mame of the Dwrer SACHIN AGRAWAL

Designation G. M. ENVIRONMENT Company Hame TEHRI PULE ajD

ug BT &1 PAPER LIMITED

Company Address 9TH KM.BHOPA ROADMUZAFFARNAGAR, Authorization Letter Downioad

Eesilonkcs iR o

Address of the Applicant 122,S0UTH BHOPA ROAD, NEW MAND|MUZAFFARMNAGARUTTAR Application Form Serial  MZFNO322NING 100
PRADESH Ne.

Date of Submizsion 01/03/2022 Specimen Signature

Location Particulars

District Muzaffar Nagar Block MUZAFFARNAGAR

Piot No./Khasra No, 9TH KM BHOPA ROADMUZAFFARNAGAR Municipality/Corporation No

“ard Ne./Holding No. NS

“Particular of the Existing Well and Pumping Device

Date of 20/03/71997

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well (In 125.00
meter)

Purpose of well Industriai Assembly Size(For Tube
Well)

Strainer Pesition (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 30.00

Operational Device Electric Motor Rate of Withdrawa! 150.00
fm®ihr)
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wte of Energization {In Case of Electric Pump) Sy 27/03M9%7
fdaximum Allowable Rate 15050 Maximum Allowabie 800
of Withdrawat (m¥/hr): Running Hours Per Day;
taximum Allowable Annual Exiraction of Ground Water: 420000 66

This No-Objection certificate authorizes the owsner apphicant (user} to sink a well In the location specified at Si. (2) for extraction o7 ground water sl &
rate Aot exceeding that as shown at SI. (8]), for Runaning Hours per dav a3 shown at 81, (3k), and for maximum allowable annual extraction of ground
water 25 shown at S1 {3k} and is valid subject to the obzervance of the conditions stated overleaf.

GENERAL CONDITIONS:

+ Incase of any change of ownershup of the propased well fresh authorization has to be obtained.

- Mo change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL.{2) and (3} of this
certificate shall be made without prior permission of the Competent Authority. Any deviation inthis regard shall lead to cancellation of this
authorizatior

+ Fortie purpose of measuring and recording the quantity of ground water extracted, every safd user shalt affix digital water flow meters
{confpoaming to BIS/ IS stendards) having telemetry system in the abstraction structure, which record rate and quanturn of extraction, at outlet of
purmping devices and it shall be presumed that the quantity recorded by the meter has been extracied by the said user, until the contrary i proved
The raie of extraction of ground water from the well as shown jin itemn 3(K) shall not exceed to the recorded rate from water meters

= The concernad Autherity reserves the right to stop extraction of ground water from the well dus 1o guality hazards or any other reasons, if the
situation so demands

S« Inceze of any change of ownership of the existing well, fresh registration has to be obtained,

= Ne change of location, design, rate of withdrawal and pumping device in respect of the existing welf as Indicated at St {2} and (3) of this certificate
shali be made without prior permission of the Competent Authority. Any deviation in this regard shal lead to cancellation of this regisiration

- Incase any of the particulars Hnformation furnished by the applicant in his application for issuance of this registration is found to be incorréct
during venification at any subseguent stage, this registration is hable for cancellation.

- The Cerbificate of Authorizatiany HOC shall be valid for 2 perniod of five years from the date of issue, The applicant shall have 1¢ apply for renawal
through @ fresh epplication, at least ninety days pres to sxpity of its validity.

+ Constriction of piezometers and installation of digital water level recorders with telemnelry shall be mandatory for user. Depth and zone tapped of
plezomeier should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made availsile
to thzs oifice on mcmt?zig basis

!
i
!

Piezometer js a boreweli /tubewell used only for measuring the water level by lowering the tape/ sounder or astomatic water level measuring
equipment. 1t is also used to take water sample for water quality testing when sver needed. General guidelines for instaliation of plezometers zre
as fellows:

¢ The piezometer is to be installed/constructed at the minimur of 50 m distance from the pumping well through which ground water [
being withdrawn. The diameter of the piezometer should be about 4" to 67 :

o Thedepth of the piezometer should be same as is case of the pumping well from which ground water is Being abstracted, If, mere than
one piezometers are insialled the second plezometer should moniior the shallow dround water regime, It wili facilitate shallow as well 55
deeper ground water aguifer monitoring.

o No. of plezometers 1o be constructed & Type of water level monitoring mecherism shall be as per below tabie:

Monitinng Mechamsm

S.No Quanturn of Ground water withdrawsl [cumiday) No.of plezometers required
; Meanual DWLR with Telemetry
] <10 g 0] 0
2 11-50 1 1 g
3 §0- 500 1 0 1
4 > 500 ) 2 o 2

+ The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.
« Formeasurement of water level sounder or automalic water level recorder (AWLRY/ Digital Automatic water leval recorder {DWLE) with

telemetry system should be used for accuracy.
= The measurement of water level in piezomeler should be taken, ealy after the pumping from the surrounding tube wells has been stopped

for aboul four to six hours.
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a o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered shouis be
provided for bringing the plezometer mic the Hydrograph Monttonng System for Ground Water Department; Uttar Pradesh, and for It5
validation.

& Fhe ground water quality nas 1o be moniored twice in 2 year dutlng pre-monsoot {May/Junel and postrmonsoon {October/Novernbes
periogs Quality may be got enalyzed from NABL approved fab. Bssides, one sample {1 it capacity bottle) t¢ the concerned Directar,
Ground Water Department, Uttar Pradesh, for chemical analysig,
o APermanent display board should be instalied at piezometer/Tube wells site for providing the location, piezemeter/ tube well murber
depth and zone tagped of piezometer/iube well for standard sefgrencing and identification.
= Any other site specific requirement regarding Safety and acesss for measurement may be taken care of
= Any other condition(s) that may be imposed by the concerned Authority.
» In case, any of the particulars 1 information furnished by the applicant in his application for issuance of this permit is found to be incorrect d uring
verification at any subsequent stage, this permit is ligble for cancefiation.

-

i

- SPECHFC CONDITIONS:

= - (A} For lndustrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
cenditions:

» 1} Mo Objection Certificate shall be granted oniy In such cases whera local government water suppiy agencies are not sble to supply the desired
guantity of water.

= i} Allindustries shall be requirad o adopt latest water efficient technologles so as to reduce dependence on ground water resources.

- 1if) All ingustries abstracting ground water in excess of 100 m¥/d shall be required to undartake annual water audit through Confederation of Indian
Indusisies (Cll)/ Federation indlan Chamber of Commerse and Industry (FICCH/ National Productivity Council (NPC) centified auditors and submit
audd reports within three months of completion of the same to Ground Water Department Uttar Pradesh. Al such indugtries shall be raquired to
reduce thelr growd water use by atleast 20% over the next five years through appropriate means.

v} Construction of observation weli(s) (plezometer)(s) within the premises and instaliation of appropriate water ievel monioning mechanisn: as
mentioned in General Condition ne. 10 shall be mandatory for industries drawing/ proposing 1o draw more than 10 m? fday of ground water and
Monitaring of water level shali be done by the project proponent. The piezometer (observation well) shall be constricted at a minimum distance of
56 m from the bore well/production well Depth ang aquifer zone tapped in the piezometer shall be the same as that of the pumping wek/ wells
Monthly water fevel data shall be submitted online 1o the Ground Water Department, UR

« v} The proponent shall be required to adopt ros? fop rain water harvesting/ recharge In the project premises. Industeies which are likely 1o pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
¢ic ) shali store the harvested rain water in surface storage tanks for usein the industry.

+ Vi) Injection of wreated/ untreated waste water into aguifer system is strictly orohibited. y

- vii} Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrocheinical, Coal washenes
other hazerdous units ete. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground watar

polluticn.

+ (B} infrastructural User: The No Objection Certificate for ground water abstraction will be grarted subject to the fullewing specific conditions

» i} In case of infrastructure projects that require Gewatering, proponent shall be required to carry out regular monitoring of dewatering discharge
rate (using s digital water flow meter) and submit the data online o Ground Water Depariment, UP as applicable. Monitoring records and resulte
shiould be retained by the praponent for two years, for inspection or reperting as required by District Ground Water Management Council

« i} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water reguirement is more than 20 m?* Jday
The water from STP shali he utiitzed for toilet flushing, car washing, gardening etc

“uate :07/086/2022
Place:Muzatfar Nagar

This certificate is electronically generated and does not require digital signature
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p? _ a{ GROUND WATER DEPARTMENT

Miusiry of Jal Shakd s
Siovernment of Uttar Pradesn

Form 8 {C)
[Soe Rule 8(1)] : "
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER '

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC018699

VALID FROM 31/03/2022 TO 30/03/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

legistration No.: 2022083000002

Name of the Owner SACHIN AGRAWAL

Designation G, M. ENVIRONMENT Company Name TEHRI PULP api

9z SO T PAPER LIMHTED

Company Address 9TH KM,BHOPA ROADMUZAFFARNAGAR. Authorization Lener Download

whasl gy wd oHYsR

Address of the Applicant 122 50UTH BHOPA ROAD, NEW MANDIMUZAFFARNAGAR UTTAR Application Form Serial ~ MZFNOIZZNINDGTIO
PRADESH No. ;

Date of Submission 010372022 ‘ Specimen Signature

Location Particulars

District Muzaffar Nagar Block MUZAFFARNATDAR

Plot No./Khasra No. 9TH KM BHOPA ROADMUZAFFARNAGAR Municipality/Corporation Ng

“fard No.fHolding No. 3 N/A

" Particular of the Existing Well and Pumping Device

|
|
|
|
|

Date of 200031987

Construction/Sinking of

the Well

Type of Well Fube Well/Boring Depth of the Well (In 125.00
metar}

Purpose of well industrial Assembly Size(For Tube
Well}

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P of the Pump 30.00

Operational Device Electric Motor Rate of Withdrawal 150.00
(m3hr.)
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< of Energization (In Case of Electric Pump} 28/03/1597
JAaximum Allowable Rate 150,00 Maximum Allowable 8.00
of Withdrawal {(m3/hr.); . Runping Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 420000.50

This No-Objection certificate authorizes the cwner spplicant {user) to sink & well in the location specified at S1. {2) for extraction of ground wite: ol o
rate not exeseding that as shown a1 SL (8]), for Runaing Hours per day 83 shown at 81, (3k}, and for miaximum allowabiz annual extraction of ground
water as shown at Si. (3k) and ie valid subject to the observance of the conditions stated overleat.

GENERAL £ONDITIONS: -

Ed

- incase of any change of ownership of the proposed well, fresh authorization has o be cbtained.

= No change of location, design, rate of withdrawal and pumping devics i respect of the proposed well as indicated 53 8L (2) and (3) of this
wertificate shall be made without prior permission of the Competent Authonity. Any deviation in this regard shall lead to cancellation of this
authorization

+ Fortlne purpose of measuring and recording the quantity of ground water extracted, every said user shall 2ffix digital water flow meters
{ronforming to BIS/ IS standgrds} having telemetry system In the absteaction structure, which record rate and quantum of extraction. at outler of
puimping devices and it shall be presumed that the guantity recorded by the meter has been extracted by the said user, untl the contrary is proved
The rate of extraction of ground water from the weil as shown in tem 3{%) shall not exceed to the recorded rate from water maters -

« The concerned Authority resarves the right to stap extraction of ground water from the well due to quality hazards or any other reasans, if the
situation so demands

—= Incase of any change of ownership of the existing well, fresh registration has 1o be obtained.

= No change of location, desigs, sate of withdrawal and pumping device in respect of the existing welt as indicated at S1. (2) and (3) of this certificate
shall be made without prior permission of the Comustent Authority. Any deviation in this regard shall lead to cancellation of this registation

» Incase, any of the particulars tinformation furnished by e applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancetlation.

» The Certificate of Authorization/ MOC shail be valid for a period of five yoars from the date of issue. The applicant shall have to apphy for renewal
through @ fresh application, st least ninety days prior to expiry of g validity.

= Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezomates should be commensurate with that of the pumping welt. The data, obtained from digital water level recorders shall be made available
to this oifice on monthly basis

» Guidelines for Installation of Plezemeters and their Monitoring

Piezometer is a borewell /tubewell used only for rrigasuring the water level by lowering the tape/ sounder or automatic water level measdting
squipment. It is also used to take waler sample for water quality testing when ever neaded. General guidelines for installation of piezometers are
as follows:

o The plezometer is to be inslalled/construcied at the minimum of 50 m distance from the pumping well through which ground water s
being withorawn The diameter of the piezometer should be about 4" to &7,

o The depth of the piezomieter should be same as is case of the pumping well from which ground water is being abstracted. If, more than
ane piezometers are installed the second piezemeter shouid monttor the shallow ground water regime. It will facilitate shallow as well as
gegper ground water aguifer monitoring.

o Mo of plezometers to e constructed & Type of water level monitoring mechanism shall be as per balow table.

Menitiring Mechanism

S.No Guantum of Graund water withdrawal (curn/day) Mo.of piezometers required
Manual DWLR with Telemetry
1 <10 ! 4 0 g
2 11-50 1 1 L1
3 50- 500 1 ) 1
4 = 500 2 0 2

o The measuring fraguency should be monthly and accuracy of measurement should be up to em. the reported measurement should be
given in meter upto two decimal.

o Furmeasurement of waler level sounder oF awtomatic water jevel recorder {AWLR)/ Digital Automatic wter level recarder (BWLR) with
telemetry system should be used for accuracy.

o The measurement of water level in piszometer should be 1aken, arily after the pumping from the surrounding tube wells has been stopped
For aboul four 1o si hours.
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= Allthe details regarding coordinates, reduced level (with respect to mean fevel), depih, zone taped and assembly lowered should be
provided for bringing the piezemeter into the Hydrograph Menitaring System for Groung Water Depastment, Utiar Pradesh, and fer e
vahidation.

- 1 o Theground water quality has to be monitored twice in a year during pre-monsoon (Mav/June) and postraonsoon {October/Novarriber

periods. Quality may he got analyzed from NABL approved lab. Besides, one sample {1 i capacity bottle} to the concerned Directar
Ground Water Department, Uttar Pradesh, for chemical analysis,
e APermanent display board should be installed at piezometer/Tube wells site for prowiding the location, piezometar/ tube well TRETRar
dapth and zone tapped of plezometer/tube well for standard referencing and identification.
o Any other site specific requirement regaiding safety and ageess for measurement rmay be taken care of,
« Any other condition(s) that may be imposed by e concemed Autherity,
« Incase, any of the particulars § mformation furnished by the applicant in his application for Issuance of this permitis found to be inéorrest during
verification at any subsequent stage, this permit is fizble for cancellation
= SPECIFIC CONDITIONS: j
« (A} For Industrial User: No Glisction Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
= 1) No Objection Certificate shall be granted oniy i such cases where local goverament water supply agencies are not able to supply the desired
quantiiy of water,
= i} All industries shall be required o adopt latest water efficient wechnologies so as {o reduce dependance on ground water resources.
= i) All ingustries abstracting ground water in exeess of 100 m3/d shall be required 1o undertake annual water audit through Confederation of (ndian

Industsiss (Cil)/ Federation indian Chamber of Commerce and Industry (FICCIY National Productivity Councit {NPC) certlfied auditors and submit

audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. Al such industiies shall be requires 1

reduce their ground water use by at least 20% over the next five vears through appropriate means.

v} Congtruction of observation weli(s) {piezometer){s) within the premises and installation of appropriate water level monitoring meshanism a5

mentioned in General Condition no. 10 shallbe mandatory for industries drawing/ proposing 1o draw more than 10 m? fday of ground water ang

Monitoring of water levet shall be done by the project proponent. The biezometer {observation well) shall be constructed &t & minimur distance of

50 e from the bore well/production well. Depth and aquifer zone tapped i the piezometer shall be the same as that of the pumping well/ weils

Monthly water level data shall be submitted online to the Ground Water Departraent, UR .

+ v} The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are hikely to poilste
ground water (chernical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertifizers, sleughter house, explosives
etc.} shil store the harvested rain water in surface storage tanks for use in the industry.

+ viHnjection of treated/ unireated waste water into aquifer systedn is strictly prohibited.

= vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Bye, Chemical/ Petrochemical, Coal washerias,
other hazardous units ete. (as per CPCB list) need to undertake necessary well head protection measures to ensure pravention of ground water
poiution.

b

» (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject 1o the following specific conditions.

« i) In case of infrastructure projects thal require dewatering, proponent shall be fequired to carry out regular monitoring of dewatering dischaige
rate (using & digital water flow meter) and subrit the date online 1o Ground Viater Department, UP as aoplicable. Monitoring records and results
stould be refained by the proponent for wo years, for inspection o reporting as required by Distriet Ground Water Management Council

- 1} Installation of Sewage Treatment Plants (SR} shall be mandatary for new projects, where ground water requirerment | more than 26 m? Aday,
The water from STP shall be utilized for tollet fiushing, car washing, gardening etc

“Date :07/06/2022

Place'Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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S5y UTTAR PRADESH POLLUTION CONTROL BOARD
9@%}5& TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com

Ref. No: 17515/UPPCB/MuzaffarN agar(UPPCBROYHWM/MUZAFFARNAGAR/2022
Dated :03/08/2022

To,
M/s TEHRI PULP AND PAPER LTD UNIT 1

9th K.M stone Bhopa Road Muzaffarnagar, MUZAFFAR NAGAR,251001
Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

i Number of authorization and date of issue 17515 and 03/08/2022 .
2. Reference of application (No. and date) 16681133 and 09/06/2022 .

3. MrSACHIN AGARWAL of M/s TEHRI PULP AND PAPER LTD UNIT 1 is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th K.M stone Bhopa Road Muzaffarnagar .

Details of Authorisation

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.
1 CATEGORY 33.2 AS PER THROUGH TSDF 0.125 MT/Annum

SCHEDULE [ (Contaminated
Cotton Rags Or Other Cleaning
Materials)

2 CATEGORY 33.1 AS PER THROUGH TSDF 1.5 MT/Annum
SCHEDULE I (Empty
Barrels/Containers /Liners
Contaminated With Hazardous

Chemicals /Wastes)

3 CATEGORY 5.1 ASPER THROUGH TSDF 0.375 MT/Annum
SCHEDULE I (Used Or Spent
Qil)

4 CATEGORY 33.2 ASPER THROUGH TSDF 3.0 Mt/Annum

SCHEDULE I (Contaminated
Cotton Rags Or Other Cleaning
Materials)

1. The authorization shall be valid for a period of 02/08/2027 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

oo Qoo s Digitally signed by RAKESH
A General Conditions of Authorization RAKESH KUMAR TYAGI KUMARTYAG!

Date: 2022.08.11 21:30:14 +05'30"
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1. The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for mnspection at the request of an officer
authorised by the State Pollution Board .

3 The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

El

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty . '

T It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated durin g recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any '

2. An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13. " Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the Sta?;“;“;?} be
Digitally signed by RAKESH
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properly trained.

5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (¢) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of 2 common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be

sent within fifteen days of receipt of this letter. RAKESH KUMAR Elijgrﬁlplzy Ts\-{irg.;d by RAKESH
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15- It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

16-You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board alon g with
the authorisation.

( Authorized Signatory )
Digitally signed by RAKESH KUMAR TYAG|
RAKESH KUMAR TYAGI 572023 0811 313114 20530
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI Dagtlajzgzsz?os.11§1:31:zs +05'30"
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppch.com

Ref. No: 17504/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFFARNAGAR/2022

To,

M/s TEHRI PULP AND PAPER LTD UNIT 2

9th Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001
Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

Dated :27/07/2022

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 17504 and 27/07/2022 .

2. Reference of application (No. and date) 16669832 and 04/07/2022 .

3. Mr SACHIN AGARWAL of M/s TEHRI PULP AND PAPER LTD UNIT 2 is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar .

Details of Authorisation
S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LI and III of these rules co-processing, etc.
1 CATEGORY 33.2 AS PER THROUGH TSDF 0.175 MT/Annum
SCHEDULE I (Contaminated
Cotton Rags Or Other Cleaning
Materials)
2 CATEGORY 33.1 AS PER THROUGH TSDF 2.0 MT/Annum
SCHEDULE I (Empty
Barrels/Containers /Liners
Contaminated With Hazardous
Chemicals /Wastes)
3 CATEGORY 5.1 AS PER THROUGH TSDF 0.50 MT/Annum
SCHEDULE [ (Used Or Spent
0il)
4 CATEGORY 34.2 AS PER THROUGH TSDF 5.0 MT/Annum
SCHEDULE I (Sludge from
treatment of waste water arising
out of cleaning / disposal of
barrels / containers)
1. The authorization shall be valid for a period of 26/07/2027 from the date of issue of this letter
2, The authorization is subject to the following general and specific conditions (please specify

A General Conditions of Authorization -

any conditions that need to be imposed over and above general conditions, if any) .

TYAGI
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The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

*

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

% It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

3. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation

2 The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

I- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be
Digitally signed by RAKESH KUMAR
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pro;ﬁer]y trained.

5- It 1s brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
. You should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- It 1s within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be

g i : : . Digitally signed by RAKESH
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15- It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollutlon Control Board along with
the authorisation.

( Authorized Signatory )
Digitally signed by RAKESH KUMAR

RAKESH KUMAR TYAGI 1A

Date: 2022.08.11 21:33:17 +05'30'

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
RAKESH KUMAR TYAGI Baciies s s
CEOV/EE, I/C Circle
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